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From:

To,

Principal District & Sessions Judge
-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,
New Delhi.

The Registrar General,
High Court of Delhi,
New Delhi.

No.MP/MLAs./RACC [Gaz./2025/ 4—§ 5 B

Sub:-

Ref:-

Sir,

GENERAL RECEIPT
High Court of Delhi

10 NOV 2025
Receipt No...... ,005'7/ .....

Dated 7 / I )le')’i/

Monthly progress report of the Courts setup for trials against sitting and
former Members of Parliament (MPs) and Members of Legislative

Assemblies (MLAS)

No.5384/DHCIGaz/G-2/2022 dated 28" SEPTEMBER, 2022,

With reference to the above mentioned letter, please find enclosed
herewith the monthly progress report of the Courts setup for trials against sitting
and former Members of Parliament (MPs) and Members of Legislative Assemblies
(MLAs) for the month of QETOBER — 2025 in the prescribed format from the
following Judicial Officers of Rouse Avenue Court Complex, New Delhi for

information.

Sl. No. [Name of the [Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received (transferred as on
Officers by 31.10.2025

transfer
Sh. Dig Vinay :
. Special Judge
1 Singh PC Act)(CBI)-09 17 0 0 2 1 14
2 [Sh. Jitendra ISpecial Judge
Singh (PCAch (cBl)-23 |24 | © 1 . B 28
3  (Sh. Vishal ISpecial Judge
Gogne (RC Act)(CBI1)-24 ol 2 g d 9 29
4 iSh. Paras Dalal |Addl.Chief
Judicial Magistrate- | 19 1 0 | 0 2 18
01
5 Ms. Neha Mittal  [Addl.Chief
Judicial Magistrate- | 19 1 3 0 0 23
03
6  ISh. Vaibhav Addl.Chief
Chaurasia/Sh. Uudicial Magistrate- | 22 1 0 0 1 22
Ashwani Panwar 104
TOTAL
128 5 4 2 4 131
Yours faithfully,
" ad Ov
) gar :
512 zeite B (&3‘_&0.\.- ; (Dinesh Bhatt)
gy MO w Principal District & Sessions Judge
e ) -cum-Spl. Judge (PC Act) (CBI)
patet Rsuse Avenue Court Complex

New Delhi
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““og.,f,,] s DIG VINAY SINGH

Special Judge (PC Act) (CBI}-09
(MPs / MLAs Cases)
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs  [ROUSE AVENUE pistigiCourt, )

hi
REPORT OF THE MONTH OF OCTOBER -2025 New ﬁe‘

{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

1. [Name of the Presiding Officer DIG VINAY SINGH

2. |Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi.

3. | Date since which posted in the court

29.04.2025 (A/N)
| 4. |Total number of cases pending on the first day of the month 17
5. | Number of cases disposed/transferred in the month with detail i.e. conviction,
acquittal, discharge, acceptance of closure report, etc 01+02*=03

(01 Cr Rev. Disposed
and 02 cases transferred to another Court)

14

6. |Number of cases pending on the last day of the month

7. | Number of cases instituted in this month 0

* 02 Matters i.e., S.No. 10 (CBI Vs. Kuldeep Singh & Ors.) And S.No. 11 ( ED Vs. Sameer Mahendru & Ors.) were transferred to the court of Ld. Special Judge, CBI-23, PC Act, RADC

Prepared by: . @9?)" 2027

(Dig Vinay Singh)
Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
(A /JA) Rouse Avenue District Court, New Delhi




fafterra fHa
specilidge(PEIREY (CBI}-09

ToRVIS|
: /AADa { DAL
Sl [ CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting\ot former f ate of Date of
No Whether State case, ' Rouse Avenue LIS nct Coqggtitution cognizance
complaint case or closure New De]h[
report
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
CB1/46/2019 13(2) r/w 13(1)(d) of PC Act, MP
1 CBI 1988
Vs
Ambumani Ramadoss etc.
DatePresent Detail of prosecution  |Statement| Detail of defence |Date since] Whether there is any stay of proceedings ordered by superior court, if yes| Whether any {Expected date of|
of [Stage of the witnesses of accused witnesses when give detail interim orders| disposal of case
Fra case - matter has are existing in
min Whether been the matters
gof recorded posted for
Cha or not final
rges arguments
Witnesse| Witnesse|Witnesse Defence | Defence -No- # Disposal within
s cited s s witnesses | witnesses Although there is no stay, the progress of the matter is stalled because of -No- two years from
dropped |examine cited examined the following reasons. the date of
d Vide order dated 07.10.2015, the Id. predecessor court ordered the framing of charge.
For| Charge. 119 N/A N/A No N/A N/A N/A  [framing of charges against 5 out of 10 accused, while discharging the D s i
mal| Awaiting remaining 5. On being challenged by the 5 accused who were charged on onel hi fc])cumen s:m
char|Clarifications hand, and by CBI on the other hand regarding the discharged accused, vide| 58 INE coTpnse
ge / order dated 29.07.2019 in Crl. MC no. 4442/2015, 5003/2015, 5005/2015, pRptaRImate’y
yet | orders or 5007/2015, 58/2017 & Crl. Rev. n0.38/2016, Hon’ble DHC remanded the 11,400 pages.
to be| directions of matter back.
fram| the Hon'ble However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme
ed | High Court/ Court remanded the matters back to the Hon'ble DHC for reconsideration on
further the merits. The above judgment, however, indicates that the impugned
proceedings order/judgment dated 29.07.2019 of the Hon'ble High Court has not been)
quashed and set aside only regarding the accused who were discharged by this
court and were petitioners before the Hon'ble Supreme Court, and it does nof
pertain to the accused against whom charges were earlier directed to be framed.
Therefore, the accused persons have sought clarifications on these aspects
and the effect of the judgment dated 27.07.2022 in the pending Crl. Rev. Nos
38/2016 of CBI and other connected petitions, i.e., Crl. M.C. Nos. 4442/2015,
B 5003/2015, 5005/2015, 5007/2015, 58/2017, scheduled for hearing before the
JAGEMICBIN Hon'ble High Court on 04.12.2025.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the
matter

# Not listed in October 2025.

Previously, on 20.09.2025, both parties submitted that the
petitions before the Hon’ble High Court under nos. Crl. M. C.
No. 4442, 5003, 5005, 5007 of 2015, and Crl. Rev. P. 38/2016
are now scheduled for 04.12.2025. Accordingly, the matter
was adjourned to 08.12.2025.

Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 0f 2017 and
Crl. Rev. P. 38/2016 are pending before the Hon’ble High Court.
Also documents of this file comprises of approximately 11,000
pages.

Although there is no stay, the progress of the matter is stalled
because of the following reasons.

Vide order dated 07.10.2015, the Id. predecessor court ordered
the framing of charges against 5 out of 10 accused, while
discharging the remaining 5. On being challenged by the 5 accused
who were charged on one hand, and by CBI on the other hand
regarding the discharged accused, vide order dated 29.07.2019 in
Crl. MC no. 4442/2015, 5003/2015, 5005/2015, 5007/2015,
58/2017 & Crl. Rev. n0.38/2016, Hon’ble DHC remanded the
matter back.

However, vide Judgment dated 27.07.2022 in SLPs, the
Hon'ble Supreme Court remanded the matters back to the Hon'ble
DHC for reconsideration on the merits. The above judgment,
however, indicates that the impugned order/judgment dated
29.07.2019 of the Hon'ble High Court has not been quashed and set
aside only regarding the accused who were discharged by this court
and were petitioners before the Hon'ble Supreme Court, and it does
not pertain to the accused against whom charges were earlier
directed to be framed.
Therefore, the accused persons have sought clarifications on
these aspects and the effect of the judgment dated 27.07.2022 in the

//.\;jié—iﬁgo\ pending Crl. Rev. Nos. 38/2016 of CBI and other connected
4’6}\0 ' '%92_\ petitions, i.e., Crl. M.C. Nos. 4442/2015, 5003/2015, 5005/2015,
ﬁ;? =\ 5007/2015, 58/2017, scheduled for hearing before the Hon'ble High
P TE\ Court on 04.12.2025.
i! L 1
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DIG vin fiiz
AV 2
Special Judge (PC Act) (CBI)-09

(AMDo A Ac Cacac)

Nature - Vi STIIKNSGdIes) 7
SINo CNR No. and Cause title Whether State case, complaint Penal statutes involved No. of accaalli &#&@Eﬁd@c@ﬁiﬂﬁ&ﬁﬁl’gmr Date of Date of taking cognizance
case or closure report N e /MLA institution
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 " Former 22.02.13 25.02.13
CBI1/48/2019 13(2) v/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBl
Vs
Dr. Keshav Kumar Aggarwal etc.
Date: [Present |Detail of prosecution witnesses| Statement | Detail of defence [Date since when] Whether there is any stay of proceedings ordered by superior Whether any | Expected date of disposal
of Stage of of accused - witnesses matter has been court, if yes give detail interim orders are of case
Framifthe case Whether posted for final existing in the
ng of recorded or arguments matters
Charg not
es
Witnesse| Witnesses | Witnesses Defence | Defence -No-
s cited | dropped |examined witnesses | witnesses Although there is no stay, the progress of the matter is stalled -No- 4 D I withi
cited |examined because of the following reasons. ]f?lspoza W[Er. i;'n 0 ye?rs
Form|Charge.| 30 N/A N/A No N/A N/A N/A Vide order dated 07.10.2015, the Id. Predecessor Court ordered A ateho e
al |Awaitin the framing of charges against 3 out of 5 accused, while discharging| SRR
charg| g ' the remaining 2.
e yet Clarifie On being challenged by the 3 accused who were charged on one
- hand, and by CBI on the other hand regarding the discharged accused,
to be| ations/ vide order dated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 5003,
framej orders 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl.
d or Rev. no.38 & 25 of 2016, the Hon’ble DHC remanded the matter
directio back.
ns of However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble
the Supreme Court remanded the matters back to the Hon'ble DHC for
Hon'ble considering the matters afresh on the merits. However, the above
High judgment has nowhere indicated that the impugned order/judgment
Comrt! dated 29.07.2019 of the Hon'ble High Court has been quashed and set
o side only regarding the accused who were discharged by this court in
further his case and were petitioners before the Hon'ble Supreme Court, and
proceed it was not regarding the accused against whom charges were earlier|
ings irected to be framed.
Hence, the accused persons have sought some clarifications on
he above aspects and regarding the effect of the above judgment
ated 27.07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and
ther connected petitions, i.e., Crl. MC no. 4442, 4443, 4480, 5003,
005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl.
Rev. n0.38 & 25 of 2016, which is scheduled for hearing before the
Hon'ble High Court on 04.12.2025. IR b
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Note:~ In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the matter

# Not listed in October 2025.

Previously, on 20.09.2025, it was submitted by both
the parties that the petitions before the Hon’ble High Court
under nos. Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015
and 58 of 2017 and Crl. Rev. P. 38/2016 are now listed on
04.12.2025. Accordingly,
08.12.2025.

matter was adjourned for

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015,
Crl. MC 688 of 2017, Crl. MC 58/2017, and Crl. Rev. no.38 and 25 of
2016 are pending before the Hon’ble High Court. Additionally,
documents of this file comprise approximately 1000 pages.

Although there is no stay, the progress of the matter is stalled
because of the following reasons.

Vide order dated 07.10.2015, the 1d. Predecessor Court ordered the
framing of charges against 3 out of 5 accused, while discharging the
remaining 2. On being challenged by the 3 accused who were charged on
one hand, and by CBI on the other hand regarding the discharged
accused, vide order dated 29.07.2019 in Crl. MC no. 4442, 4443, 4480,
5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl.
Rev. no.38 & 25 0f 2016, the Hon’ble DHC remanded the matter back.

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble
Supreme Court remanded the matters back to the Hon'ble DHC for
considering the matters afresh on the merits. However, the above
judgment has nowhere indicated that the impugned order/judgment dated
29.07.2019 of the Hon'ble High Court has been quashed and set aside
only regarding the accused who were discharged by this court in this case
and were petitioners before the Hon'ble Supreme Court, and it was not
regarding the accused against whom charges were earlier directed to be
framed.

Hence, the accused persons have sought some clarifications on the
above aspects and regarding the effect of the above judgment dated
27.07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and other
connected petitions, i.e., Crl. MC no. 4442, 4443, 4480, 5003, 5005,
5007 of 2015, Crl. MC 688 0f 2017, Crl. MC 58/2017 & Crl. Rev. no.38
& 25 of 2016, which is scheduled for hearing before the Hon'ble High
Court on 04.12.2025.
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DIG
Special Jpage |
| CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of insrituti?mps pﬁflﬁhﬁ@@ﬁﬁﬁﬁce
No Whether State case, sitting or former Rouse Avenue District Court,
complaint case or closure MP/MLA New D elhi
report
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 19 Sitting 18.10.19 21.10.19
CBI-PC Act IPC Sec. 8 & 13(1)(d) of MP
3 CBI PC Act
VS
M/S INX Media Pvt. Ltd.
(CBI-417/2019)
Date |Present Stage Detail of prosecution Stateme | Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether | Expected date
of witnesses nt of witnesses when matter by superior court, if yes give detail any interim | of disposal of
Fram accused - has been orders are case
ing of Whether posted for existing in
Char recorded final the matters
ges or not arguments
Witness | Witness | Witness Defence| Defence
es cited es es witness | witnesses
dropped | examin es cited | examine
ed d
Charg | Arguments on charge 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, two of the -No- # Disposal
e yet (Main- accused persons have challenged the order of this within two years
to be 91 Court dated 26.10.2024, whereby the request of the from date of
frame Supp-1- accused persons to defer the hearing -on the point of framing of
d 34) charge until further investigation is completed by CBI charge.
was dismissed. Documents  of
(Few However, in view of the Order dated 20.08.2025 this file
witnesse in Crl. M.C. No. 8992 & 8993 of 2024 by the Hon’ble v : | comprises of
s are Delhi High Court, wherein the accused were | approximately
common permitted to request this Court to defer the hearing on 8,000 pages.
) the point of charge to a date after the date before

Hon’ble DHC, the matter could not be heard at the
point of charge. The case was adjourned to
22.11.2025, i.e., after the date fixed before Hon’ble

.{DHC, which is 17.11.2025.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

Not listed in October, 2025

Previously, on 01.09.2025, after disposing of IA No. 30 & 31 of 2025 regarding
the supply of deficient copies, list of unrelied documents, etc., and after removing
those deficiencies, in view of the Order dated 20.08.2025 in Crl. M.C. No. 8992 &
8993 of 2024 by the Hon’ble Delhi High Court, wherein the accused were allowed to
request this Court to defer the hearing on the point of charge to a date after the date
fixed by the Hon’ble DHC, the matter could not be heard at the point of charge. The
case was therefore adjourned to 22.11.2025, which is after the date fixed before the
Hon’ble DHC, being 17.11.2025.

Note:- 02 IAs and 02 Misc. Applications were disposed of in the month of October.

After filing the initial chargesheet on
18.10.2019 and summoning the accused
persons, along with supplying copies and
disposing of applications u/s 207 Cr.PC, the
matter was delayed due to pending
investigation. The supplementary
chargesheet was filed after more than five
years, on 14.05.2025, including additional
accused persons, effectively reverting the
case to an earlier stage of supply of copies
and scrutiny. The supplementary chargesheet
also states that investigation is still ongoing
regarding LRs sent overseas to different
countries.

Moreover, in view of the Order dated
20.08.2025 in Crl. M.C. No. 8992 & 8993 of
2024 by the Hon’ble Delhi High Court,
wherein the accused were allowed to request
this Court to defer the hearing on the point of
charge to a date after the Hon’ble DHC’s
date, the case could not be heard on the point
of charge. It was adjourned to 22.11.2025,
which is after the date fixed before the
Hon’ble DHC on 17.11.2025.

The case file contains approximately
8,000 pages.




DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09

CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is sitting | Date of u‘lL\“r{.ﬁén €0 1& téoco&mzance
SINo Whether State case, complaint case or former MP/MLA Rouge Avenue Distrl
or closure report Na W Deih‘
DLCTI11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
ED MP
4 ED
VS
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date |Present Stage Detail of prosecution witnesses Statement of | Detail of defence Date since when Whether there is any stay of Whether any | Expected date
of accused - witnesses matter has been | proceedings ordered by superior court, | interim orders | of disposal of
Frami Whether posted for final if yes give detail are existing in case
ng of recorded or arguments the matters
Charg not
es )
Witnesses | Witnesses| Witnesses Defence | Defence
cited dropped | examined witnesse | witnesses Yes. Disposal within
s cited |examined One of the accused has challenged the two years after
proceedings before Hon’ble DHC, where -Yes- framing of
Charge| Two accuseg M 1 082 hiA A s - - NiA a stay has been granted directing the charge.
syetto| companies base S amI 18 matter to be adjourned until after the Documents  of
e |oyEcny hnve okl Supp-l- hearing in the High Court, scheduled for this file
framed | yet .t.)een RSO 29.01.2026 under Crl. MC. no. comprises of
Additionally, oue 9270/2024. The order dated 03.04.2025 approximately
gﬁ;ﬁ:ﬂ;ﬁﬁused }:I?: instructed this Court to fix a date after 15,000 pages.

proceedings before
Hon’ble DHC,
where a stay has
been granted and
the court has
directed the matter
to be adjourned
until the hearing in

the High Cour, ]
now schedul/eﬂ fm‘ {

29.01 2026

that in front of the Hon’ble HC.
Subsequently, on 13.05.2025, the matter
before the Hon’ble HC was adjourned to
13.08.2025, and later to 29.01.2026, with
interim orders to continue.

Therefore, the matter was
adjourned to 31.01.2026, in accordance
with the order of Hon’ble DHC dated
03.04.2025, 13.05.2025, and 13.08.2025.

Meanwhile, service of A-3 and A-4,
who are overseas companies, is being
effected.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below meritioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the
matter

(Matter was not listed in this month)
Matter was lastly listed on 19.08.2025 :-

Matter had to be adjourned to 31.01.2026, in view of the
order of Hon’ble DHC dated 03.04.2025, 13.05.2025, and
13.08.2025 in Crl. MC no. 9270/24, which is still pending before
Hon’ble DHC and is listed for 29.01.2026, wherein this Court
was asked to fix the matter after it is heard by Hon’ble DHC.

Meanwhile, service of A-3 and A-4, who are overseas
companies, is being done.

The order dated 24.03.2021, whereby the court took
cognizance of the alleged offences, has been challenged by A-
1 before the Hon’ble High Court on the ground of lack of
prosecution sanction under Section 197 Cr.P.C. The matter was
adjourned to 31.01.2026, in view of the order of Hon’ble DHC
dated 03.04.2025, 13.05.2025, and 13.08.2025 in Crl. MC No.
9270/24, which is still pending before Hon’ble DHC and is
listed for 29.01.2026. The court was asked to fix the matter
after it is heard by Hon’ble DHC.

Meanwhile, service of A-3 and A-4, who are overseas
companies, is being arranged. Additionally, the documents in
this file comprise approximately 15,000 pages.

. e JA and 02 Misc. Applications were disposed of in the
/3‘0_‘4 el Qckqber.
,I .F &‘ j

o
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G VINAY
Spec&al Judge
Si CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date 4MPEt{1MLA JETTIN taking
No Whether State case, complaint sitting or former Rones A\mpue i} |cfr((ﬁ08®&¢m;e
case or closure report MP/MLA TN
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 13(1) 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) (d) PC Act MP
CBI
VS
P. Chidambaram & Ors.
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)
Date | Present Stage Detail of prosecution Statement of Detail of defence Date since Whether there is any stay of Whether any Expected date of disposal of case
of witnesses accused - witnesses when matter | proceedings ordered by superior | interim orders
Fram Whether has been court, if yes give detail are existing in
ing of recorded or posted for the matters
Char not final
ges arguments
Witnes | Witness | Witness Defence Defence
ses es es witnesses { witnesses
cited | dropped | examine cited examined
d
Charg | Service of 3 out of 18 70 N/A N/A N/A N/A N/A N/A -Yes- -Yes- The case pertains to 2G spectrum
eyet |accused persons is still The predecessor Court ordered offences. The file is extensive, spanning
to be | pending, the death of one on 05.03.2022 for the supply of several thousand pages.
frame |accused has yet to be certain documents by CBI to A-2. Additionally, three accused persons
d |verified, and all four of However, in Crl. MC no. located outside of India are yet to be
those accused are located 9513/2023 preferred by CBI, that served. The death of one accused
overseas, with their order has been stayed, and the remains unverified.
processes not  received NDOH before the High Court is Furthermore, thé order of the
back  through  proper scheduled for 10.12.2025. predecessor Court for -the supply of
channels. Regarding the Additionally, related matter copies is currently stayed. Until these
others, the case is at the under Ct. Case No. 08/2020, which issues are resolved, it is difficult to
stage of providing copies is also partially stayed by the High accurately estimate the time needed for
as ordered by the Court, Court, was adjourned before the the trial, and therefore, no definitive
but this is challenged by Hon’ble  High  Court  for timeline can be provided at present.
CBIL, and the order has 29.01.2026. The documents in this file comprise
been stayed by Hon’ble approximately 15,500 pages.
DHC. Until then, ~HEEoy
matter cannot be h‘earli dn-'-'\} 4:3\\
the point of charge R




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the month{The Action plan formulated and the steps he specific reasons, if any causing delay in disposal of the
taken for expeditious disposal of the case matter

- The case pertains to 2G spectrum offences. The file is
(Matter was not listed in this month) extensive, running into several thousand pages. Additionally, thre]
It was lastly listed on 19.08.2025:- accused persons located outside India have yet to be served. The
death of one accused is still to be verified.

{' BT wes divmaten 1o faks Stepd for strvise of A1, ALl & A Furthermore, the order of the previous Court for the supply of
5, and death verification of Al4, all of whom are based in P ; -
MilasTya. copies is currently stz}yed as the pro.secutlon/CBI has filed a petition

before the Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023
& Crl. M.A.No. 35564/2023 against the order of this court dated|
05.03.2022 directing the supply of copies of unrelied-upon
documents to the accused persons. It has also been directed that
until then, the compliance with the order dated 05.03.2022 should
not be enforced. The petition is scheduled for hearing before the
Hon'ble High Court on 10.12.2025.

2. After the Ld. Predecessor directed the supply of copies of all
unrelied documents to one of the accused via order dated
05.03.2022, the said order was challenged by CBI and is currently
under stay by the Hon’ble High Court under CrLMC no
9513/2023. The matter is adjourned to 10.12.2025 before the High
Court, and until that issue is decided, arguments on the chargg

cannot be heard. Therefore, the matter was adjourned td Additionally, the connected matter under Ct. Case No. 08/2020),
31.01.2026, as it is connected to a matter under Ct. Case No which is also partly stayed by the High Court, was adjourned to
08/2020, which is also partially stayed by the High Court and waﬁ 29.01.2026. This matter cannot proceed further until the issue of

adjourned before the Hon’ble High Court for 29.01.2026. supplying copies of unrelied-upon documents and the compliance
pith sections 207/208 CrPC is resolved. The documents in this case

Note:- 03 IAs and 02 Misc. Applications were disposed of in the ile comprise approximately 15,500 pages.

)
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DIG VINAY_SING
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Special Judge (PC Act (CBI)aOQ

Nature - Penal statutes involved | No. of accused Whether accused is Date okMﬁﬁJdXH- S bﬂate * taking
SI CNR No. and Cause title Whether State case, complaint case sitting or former Rouse Avenue Dlsm&!gﬁi%“ze
No or closure report MP/MLA New f)e[h]
DLCTI11-000839-2019 Complaint case Sec- 2(1)(Y) of PMLA 14 Sitting 13.06.18 27.11.21
6 DOE ED Act MP
VS (2G Spectrum Case)
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019
Date of | Present Detail of prosecution witnesses | Statement| Detail of defence | Date since when | Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Framin | Stage of accused witnesses matter has been superior court, if yes give detail interim disposal of case
g of “ posted for final orders are
Charge Whether arguments existing in
S recorded the matters
or not
Witnesses | Witnesses | Witnesse Defence | Defence
cited dropped s witnesses | witnesses -Yes- This case also
examined cited |examined Vide order dated 20.11.2024 passed by Hon’ble DHC involves the file
. in Crl.M.C. 8996/2024, the proceedings before this Court -Yes- running into
.Charge Matler 18 ?1 WA Nia T A o N/A were ordered to be stayed regarding A6 P. Chidambaram, approximately
isyetto fixed for| Main-21 until the next hearing before Hon’ble Delhi High Court, 12,700 pages, and
be jthe Bpp-lea against the order of taking cognizance by the learned the matter is
framed | arguments predecessor court dated 27.11.2021. Subsequently, vide currently  under
o the orders dated 22.01.2025, 19.03.2025, and 13.08.2025, the stay; therefore, the
pe.ndmg interim orders were directed to continue, and the next date . |expected: date of
i of hearing before Hon’ble DHC is 29.01.2026. "+ 7 | disposal cafnot be
application Additionally, in Crl. M.C. No. 2374/2025, vide order g given at this time.
s and on dated 09.04.2025, preferred by Al Karti P. Chidambaram, : '
the poms Hon’ble DHC directed that till the next date of hearing
of charge. before DHC, this Court should defer arguments on the
charge. Thereafter, through orders dated 29.05.2025 and
11.09.2025, the interim orders were directed to continue,
and the next hearing before DHC is scheduled for
02.03.2026.
DoE has challenged that order before Hon’ble SC, under
-| SLP(Crl.) diary no. 40582/2025, but there has been no
vacation of the stay order passed by DHC.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the
matter

#25.10.2025 :-

1. Vide order dated 20.11.2024 passed by Hon’ble DHC in
CrlL.M.C. 8996/2024, the proceedings before this Court were
ordered to be stayed regarding A6 P. Chidambaram until the
next hearing before Hon’ble Delhi High Court, against the
Order of taking cognizance of the Ld. Predecessor dated
27.11.2021. Thereafter, via orders dated 22.01.2025,
19.03.2025, and 13.08.2025, the interim orders have been
continued, with the next hearing before Hon’ble DHC
scheduled for 29.01.2026. Additionally, in Crl. M.C. No.
2374/2025, order dated 09.04.2025, preferred by Al Karti P.
Chidambaram, Hon’ble DHC directed that arguments on the
charge be deferred until the next date of hearing before DHC.
Subsequently, via orders dated 29.05.2025 and 11.09.2025, the
interim orders were extended, with the next hearing scheduled
before DHC for 02.03.2026. DoE challenged that order before
Hon’ble Supreme Court, under SLP(Crl.) diary no.
40582/2025, but the stay order passed by DHC remains in
effect. IA no. 21/25 has been heard and disposed of, whereas
IA no. 16/24 was deferred for arguments at the request of one
of the accused. The matter is now listed for 29.11.2025 for
arguments on IA no. 16/24, as that IA does not pertain to Al &
A6.

o\

Vide order dated 20.11.2024 passed by Hon’ble DHC in Crl.M.C.
8996/2024, the proceedings before this Court were ordered to be
stayed qua A6 P. Chidambaram until the next hearing before
Hon’ble Delhi High Court, against the Order of taking cognizance
of the Ld. Predecessor Court dated 27.11.2021. Thereafter, vide
orders dated 22.01.2025, 19.03.2025,-and 13.08.2025, the interim
orders have been directed to continue, and the NDOH before
Hon’ble DHC is 29.01.2026. Also, in Crl. M.C. No. 2374/2025, vide
order dated 09.04.2025, preferred by Al Karti P. Chidambaram,
Hon’ble DHC directed that until the next hearing before DHC, this
Court should defer the arguments on the charge. Thereafier, vide
orders dated 29.05.2025 and 11.09.2025, the interim orders were
directed to continue, and the next hearing before DHC is
02.03.2026. DoE has challenged that order before Hon’ble SC under
SLP(Crl.) diary no. 40582/2025, but there is no vacation of the stay
order passed by DHC. Also, this case involves several thousand
pages and is a voluminous file related to the 2G spectrum case. The
documents in this file comprise approximately 12,700 pages.

Note:- 04 I1As and 03 Misc ications were also disposed
of. S PC Aoy X
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SI | CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is i élw{b f ;]”LHS bﬁft‘eb Eakmg
No Whether State case, sitting or former enue uis Qﬁ
complaint case or closure MP/MLA Naw Delhi
report
7 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
CC —53/2022 PC Act-13(2) r/w 13(1)(d) (Amanatullah Khan)
CBI
Vs
Amanatullah Khan &
Ors.
Date of | Present Stage Detail of prosecution witnesses | Statement Detail of defence Date since Whether there is Whether Expected date of disposal of case
Framing of of accused witnesses when matter any stay of any interim
Charges - has been proceedings ordered | orders are
Whether posted for final | by superior court, if | existing in
recorded arguments yes give detail the matters
Witness | Witnesse | Witnesses L Defence | Defence
cited S examined witnesses | witnesses
dropped cited examined
28.07.25 |Prosecution 98 N/A  [4(5% PW N/A N/A N/A N/A -No- -No- # Disposal within two years after
Evidence Main-68 is under framing of charge. Documents of this
J— Suppl. - 30 examinati file comprises of approximately
,,,;:(';mfﬁc ,‘\}7\\ on) 10,000 pages.
:'f_p!’-l'. /’ o \\ ?‘.“\"‘I\



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal
of the matter

#14.10.2025
PW1 cross-examined by 10 out of 11 accused, from 10:30 am to 1:22
pm to 02:15 pm to 03:40 pm.

#15.10.2025

PW3 cross-examined by all the 11 accused, one after another from
10:40 am to 1:30 pm to 02:15 pm to 04:25 pm, and cross-examination
of PW3 concluded.

#16.10.2025
Cross-examination of PW1 completed for entire before lunch session
and from 02:15 pm to 03:15 pm.

#27.10.2025
No PW present.

#28.10.2025
PWS5 present and her examination-in-chief recorded for entire before
lunch session and between 02:05 pm to 02:45 pm.

#30.10.2025

PWS5 present and her cross-examination recorded from 2 PM to 4.05
PM, as the witness was not available before lunch. Further cross
examination is deferred to 01.11.2025.

e ——y
y r'-'\;e PC A C6\'

This case is also voluminous concerning recruitment
through unfair means in the Delhi Waqf Board,
involving around 10,000 pages, and there are also 11
accused persons, which causes delays in the matter. Due
to the large file and numerous documents, recording
evidence takes a lot of time, and the witnesses generally
give lengthy statements. The cross-examination by
multiple accused (11 accused), conducted by different
lawyers, also consumes time. Sometimes, the Court
must wait because after one lawyer finishes cross-
examining a witness, the next main lawyer is not
immediately available. Additionally, on any scheduled
day for evidence, not more than one witness can be
summoned, as their examinations and cross-
examinations typically take about three full working
days. If a witness is unavailable, though rarely, the
scheduled date gets wasted.
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DIG ¥ él NGH
Special Judg Q Act) (CBI)-09
(MPs 1 MLAS Caqm\
St | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Avéndgxg‘gmgg@g)gqg’mzance
No Whether State case, is sitting or instifution N ew D elhl
complaint case or closure former MP/MLA
report
8 | DLCT11-000578-2022 State Case IPC- 1 Former MP 08.07.2022 11.07.2022
SC - 04/2022 147/148/149/153A/295/436/395/307/30 (By Magistrate (By Magistrate Court)
State 2/120B Court)
Vs
Sajjan Kumar
(FIR-227 & 264/1992)
Date of | Present Stage Detail of prosecution Stateme Detail of defence Date since when | Whether there is Whether any Expected date of disposal
Framin witnesses nt of witnesses matter has been any stay of interim orders of case
gof accused - posted for final proceedings are existing in
Charges Whether arguments ordered by the matters
recorded superior court, if
or not yes give detail
Witness | Witness | Witnesse Defence Defence
es cited es S witnesses | witnesses
dropped| examine cited examined
d
23.08.23 | # Final Arguments 37 10 18 Yes 4 4 witnesses | From 29.10.2025 -No- ~-No- It is expected to be disposed
witnesses of by the month of
December 2025.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors ”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

#29.10.2025

On the request of the State, the complainant, and the accused,
the matter is adjourned for arguments to 27.11.2025, as both the
State and the accused want to file written submissions before
the oral arguments. The learned Senior Advocate for the
complainant, who also wishes to argue, has requested another
date. Additionally, this Court is currently hearing arguments in
two long cause matters involving extensive documents and has
already heard arguments in two revision petitions which are
reserved for orders. Therefore, the matter was adjourned to
27.11.2025 and 4.12.2025.

Shortest possible dates are being given and DE was expedited
and now matter is fixed for Final Arguments from 27.11.2025
& 4.12.2025. Disposal expected of the matter by December
2025.

N/A
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Special Judge @CSA’XS*(CBI -0

TR TN

SI No CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is Date of mstlﬁmr |$ / I o(f/taﬁf: §kognlzance
Whether State case, complaint sitting or former Rouse Averjue District Court,
case or closure report MP/MLA Naw Delhi
9 DLCT11-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020
SC —-02/2020 (Prakash Jarwal) (By Magistrate Court)
State
vs
Prakash Jarwal & Ors.
Date Present Stage Detail of prosecution Statement Detail of defence Date since | Whether there is any stay of | Whether any Expected date of disposal of case
of witnesses of accused witnesses when proceedings ordered by interim
Fram - matter has | superior court, if yes give orders are
ing of Whether been posted detail existing in
Char recorded for final the matters
ge or not arguments
The trial of this case is|Witnesse| Witness | Witnesse Defence Defence
already over, as three| s cited es s witnesses | witnesses
accused were convicted vide dropped | examined cited examined
Tt gty | - 7 6 64 | Recorded | Nl Nil N/A No- “Yes- |Judgment in this case has already been
21 filed by convict no.3, his (62+3+5 Vide WP (Crl.) 2760/24, the passed. As soon as the writ petition
2 +7) conviction qua convict no.2 pending before Hon’ble DHC is decided,

conviction was quashed by
Hon’ble DHC. The quashing
petition of convict no.2 is
pending under W.P. (Crl.)
No. 2760/2024, with the
next hearing scheduled on
03.11,2025. In that, vide
order dated 11.08.2025,
Hon’ble DHC directed that
the matter against convict
no.2 be deferred by this
Court until after the hearing
before the High Court.
Additionally, convict no.l
has filed a similar petition
under W.P. (Crl.) 3152/2025.
Both petitions are listed
before DHC on 03.11.2025;
therefore, the matter was

has been challenged and in
the said writ petition the
proceedings  before  this
Court have been stayed vide
order dated 11.08.2025. And
vide another writ petition the
conviction/ proceedings qua
convict no.3 already quashed.

the final/ appropriate orders shall be
passed.

/};&WWOZS




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the
matter

Not listed in this month.

On the last date of hearing on 26.09.2025, the matter
was adjourned to 14.11.2025 since the trial of this case is
already over, as three accused were convicted vide
judgment dated 28.02.2024. In one of the writ petitions
filed by convict no.3, his conviction was quashed by
Hon’ble DHC. The quashing petition of convict no.2 is
pending under W.P. (Crl.) No. 2760/2024, with the next
hearing scheduled on 03.11.2025. In that, vide order dated
11.08.2025, Hon’ble DHC directed that the matter against
convict no.2 be deferred by this Court until after the
hearing before the High Court. Additionally, convict no.1
has filed a similar petition under W.P. (Crl.) 3152/2025.
Both petitions are listed before DHC on 03.11.2025;
therefore, the matter was adjourned to 14.11.2025.

Vide separate judgment announced on 28.02.2024, all three
accused were held guilty and convicted.

The trial of this case is already over, as three accused were
convicted vide judgment dated 28.02.2024. In one of the writ
petitions filed by convict no.3, his conviction was quashed by
Hon’ble DHC. The quashing petition of convict no.2 is pending
under W.P. (Crl.) No. 2760/2024, with the next hearing scheduled
on 03.11.2025. In that, vide order dated 11.08.2025, Hon’ble DHC
directed that the matter against convict no.2 be deferred by this
Court until after the hearing before the High Court. Additionally,
convict no.l has filed a similar petition under W.P. (Crl.)
3152/2025. Both petitions are listed before DHC on 03.11.2025;
therefore, the matter was adjourned to 14.11.2025.

i
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Special Judge PCAct? CBI) 09

SI No CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is Date((l\“r§t{tmlb"-\s B of takmg
Whether State case, complaint ' sitting or former Rouse Avenue Stndc éﬂ
case or closure report MP/MLA New Ddthi
10 DLCT11-000733-2022 CBI-PC Act 120B-IPC 1/w 7, 7TA & 8 OF PC 23 -Yes- 25.11.2022 15.12.2022
CBI/56/2022 Act-1988
CBI
vs
Kuldeep Singh & Ors.
(RC-53(A)/2022)
Date of Present Stage Detail of prosecution witnesses | Statement| Detail of defence Date since when Whether there is Whether any Expected date of
Framing of accused witnesses matter has been any stay of interim orders disposal of case
of - posted for final |proceedings ordered| are existing in
Charges Whether arguments by superior court, if the matters
recorded yes give detail

Matter was fixed for| Witnesses | Witnesse | Witness| °" i Defence |Defence
further cited |s es witnesses | witnesses
proceedings/supply of dropped |examin cited examined
deficient copies/ ed

Charges LORpEAEL 4 WIPEling 312 N/A N/A N/A N/A N/A N/A -No- -No- - Fresh charge-sheet
upon documents, . : :

yet to be including digital (Main-70 received on assignment

framed ; Supp-1-89 only on 25.11.2022.
dev.lces some of Supp-2-65
w!uch o prt?sently Suppl-3-45 - Expected date of
with CFSL. It is now Supnled d&i : b
fixed for arguments upp AL et ik b ;

43) given in the case at this

on charge as per order
of this court dated

stage, as the matter
involves approximately
40,000 pages file and
more than that un-relied

documents.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

below mentioned points have been added.

vs. Union of India & Ors.”

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal of
the case

The specific reasons, if any
causing delay in disposal of
the matter

Not listed in this month. On 26.09.2025, after disposal of IA no.108/25, the matter was posted for arguments
on charge from 03.11.2025 onwards. However, in between the matter has been transferred to another Court.

Note :- 05 IAs and 03 Misc. Applications were also disposed of.

The matter is still at the stage
of scrutiny of
documents/compliance of
provisions of section 207/208
CrPC due to filing of multiple
charge sheets/documents. The
case is that of Delhi Excise
Policy Matter, which involves
documents running into
approximately 40,000 pages, as
also several thousand pages of
unrelied documents and digital
documents involving size of the
files running into several
hundred TB, therefore, presently
no specific timeline of disposal
can be given.

It is now fixed for arguments
on charge as per order of this
court dated 26.09.2025.
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Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date oi(msA'? V""Hb \KB ung
No Whether State case, complaint accused sitting or former rouse 'IUG DIStﬂ t‘;ﬁ
case or closure report MP/MLA New D
1 DLCT11-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & 40 One MLA & MP 26.11.2022 20.12.2022
Ct Case — 31/2022 3 & 4 PMLA-2002
DoE
Vs
Sameer Mahandru & Ors.
(ECIR/HIU-11/14/2022)
Date of| Present Detail of prosecution witnesses | Statement of Detail of defence Date since Whether there is any stay of Whether Expected date of
Frami Stage accused - witnesses when matter proceedings ordered by any interim disposal of case
ng of Whether has been superior court, if yes give detail [ orders are
Charg recorded or posted for final existing in
es not arguments the matters
Witnesses | Witnesses | Witness Defence Defence Although there is no stay, but the This PMLA complaint
Matter is cited dropped es witnesses | witnesses order of this Court dated relates to Delhi Excise
fixed for examine cited examined 09.10.2024 directing supply of Policy offence, involving
consideration d copies of certain documents/ several thousand pages
on pending digital devices to the accused running into more than
applications/ persons is challenged by DoE 33,500 pages and 8
Qharge further ?24 T S B L Hiak WA before Hon’ble DHC in Crl. MC kb supplementary complaints
" ){)et proceedings/ é\/[aml- 3699 no. 9490/2024, wherein vide have  been  received
f;:m: f supply of Sﬁpp 2-_ 0 order dated 21.03.2025 Hon’ble between 22.08.2022 to
copies at the S PP 3.9 HC directed adjournment of 28.06.2024. The digital
stage of Supp 4 '2 6 hearing fixed in this Court till data also runs into several
Section 230 Su PP 5' 9 after a date fixed before DHC and hundred TB, and the case
of BNSS Suupp6 _' 44 the interim order was continued involves 40 accused, and
Sur;p 7_3 on 05.05.2025 till 28.08.2025. therefore, expected date of
Su p 8-6 Thereafter DoE has preferred an | disposal can not be given
PP early hearing application before in the case at this stage.
Hon’ble High Court which is
stated to be listed in December
: 2025.
‘?-3 N However, in absence of supply
Tk\‘w‘ of copies the matter could not
.=\J progress.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in disposal of the
matter

#29.10.2025

The case transferred to another Court under orders of Ld. Principal District Judge,
along with connected predicate offence titled as CBI Vs. Kuldeep Singh & Ors., as

mentioned above.

Note :- 05 IAs and 01 Misc. Application were also disposed of.

1. The matter is still at the stage of scrutiny of
documents/compliance of provisions of section 207/208
CrPC due to filing of multiple complaints/documents.
Inspections of unrelied upon documents/statements are also
underway, which involves more than 40,000 pages, and there
are 40 accused persons with multiple supplementary
complaints received from time to time, which is causing delay.

2. DoE has preferred a petition bearing no. Crl. M. C.
9490/2024 & Crl. M. A. 36510/2024 before Hon’ble High
Court seeking quashing the order dated 09.10.2024 passed by
this court directing petitioner/DoE to furnish digital/scan
copies of unrelied upon documents/digital devices to the
respondents. As per order dated 21.03.2025, 05.05.2025 and,
28.08.2025 of Hon’ble DHC in Crl. MC no. 9490/2024, the
matter had to be adjourned because of pendency of the petition
preferred by DoE against the order directing DoE to supply
copies of unrelied digital devices to the accused persons,
which part of the order is stayed.

Also, Documents of this file comprises of approximately
33,500 pages.




DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09
Si CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is | Date of (MP@ﬁMl_AS Cases)f taking
No Whether State case, sitting or former Rause Avenue Distrieegiizapce
complaint case or closure MP/MLA New! Delhi
report o
12 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 r/'w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024
and (Karti P. Chidambaram)
DoE 3 &4 PMLA
Vs
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of | Present | Detail of prosecution witnesses | Stateme | Detail of defence Date since | Whether there is any stay of | Whether any Expected date of disposal of case
Framin Stage nt of witnesses when matter proceedings ordered by interim orders
g of accused has been superior court, if yes give are existing in
Charge % posted for detail the matters
s Whethe final
r arguments
Witnesses | Witness | Witnesses Feearde Defence | Defence
i § dornot|_. <
cited es examined witnesses | witnesses
dropped cited |examined
Charge | Charge. 41 N/A N/A N/A N/A N/A N/A Yes Yes # Prosecution Complaint assigned only
yet to | The matter In Crl. M.C. No. 2373/2025, vide on 25.01.2024.
be is fixed for order dated 09.04.2025, preferred # This case also involves file running
framed | arguments by Al Karti P. Chidambaram, the into approximately 5800 pages, and also
on the point Hon’ble DHC directed that until In Crl. M.C. No. 2373/2025, vide order
of framing the next hearing before DHC, dated 09.04.2025, preferred by Al Karti
of charge, this Court should defer the P. Chidambaram, the Hon’ble DHC
however, arguments on the charge. directed that until the next hearing
the Subsequently, by orders dated before DHC, this Court should defer the
proceedings 29.05.2025 & 11.09.2025, the arguments on the charge. Subsequently,
are stayed interim orders were extended, by orders dated 29.05.2025 &
by Hon’ble and the next hearing before DHC 11.09.2025, the interim orders were
DHC is scheduled for 02.03.2026. DoE extended, and the next hearing before
has challenged that order before DHC is scheduled for 02.03.2026. DoE
the Hon’ble SC under SLP(Crl.) has challenged that order before the
diary no. 40583/2025, but no stay Hon’ble SC under SLP(Crl.) diary no.
order has been vacated by DHC. 40583/2025, but no stay order has been




Since the matter is at the stage of]
arguments on the charge, which
DHC has deferred, the case has
been adjourned to 07.03.2026, a
date after the next scheduled
hearing before the Hon’ble DHC.
Parties are given liberty to
inform the Court if there is any
vacation of stay by the Hon’ble
Supreme Court.

vacated by DHC. Since the matter is at
the stage of arguments on the charge,
which DHC has deferred ,the case has
been adjourned to 07.03.2026, a date
after the next scheduled hearing before
the Hon’ble DHC. Parties are given
liberty to inform the Court if there is any
vacation of stay by the Hon’ble
Supreme Court. Therefore, presently the
expected date of disposal cannot be
given in the case.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

(Matter was not listed in this month)

On the last date of hearing i.e. 16.09.2025, in view of In Crl.
M.C. No. 2373/2025, vide order dated 09.04.2025, preferred by
A1 Karti P. Chidambaram, the Hon’ble DHC directed that until
the next hearing before DHC, this Court should defer the
arguments on the charge. Subsequently, by orders dated
29.05.2025 & 11.09.2025, the interim orders were extended,
and the next hearing before DHC is scheduled for 02.03.2026.
DoE has challenged that order before the Hon’ble SC under
SLP(Crl.) diary no. 40583/2025, but no stay order has been
vacated by DHC. Since the matter is at the stage of arguments
on the charge, which DHC has deferred, the case has been
adjourned to 07.03.2026, a date after the next scheduled hearing
before the Hon’ble DHC. Parties given liberty to inform the
Court if there is any vacation of stay by Hon’ble Supreme
Court.

'4.:?1&2%3‘02 Misc. Applications were also disposed of.

In Crl. M.C. No. 2373/2025, vide order dated 09.04.2025,
preferred by Al Karti P. Chidambaram, the Hon’ble DHC
directed that until the next hearing before DHC, this Court
should defer the arguments on the charge. Subsequently, by
orders dated 29.05.2025 & 11.09.2025, the interim orders
were extended, and the next hearing before DHC is
scheduled for 02.03.2026. DoE has challenged that order
before the Hon’ble SC under SLP(Crl) diary no.
40583/2025, but no stay order has been vacated by DHC.
Since the matter is at the stage of arguments on the charge,
which DHC has deferred, the case has been adjourned to
07.03.2026, a date after the next scheduled hearing before
the Hon’ble DHC. Parties given liberty to inform the Court
if there is any vacation of stay by Hon’ble Supreme Court.
Documents of this file -comprises of approximately 5800

pages.
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Dlg v ﬁ_'fg
Specia Juc’i%éy(é@ﬁ& (CBI)

/u o (Ml Ac Casasg
Vil 97 IVII-I_\\J UW\)U
Sl CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is Da aking
No Whether State case, sitting or former 6uq%lm“w[)|8tr'&cogl?lt§lnce
complaint case or closure MP/MLA New Delhi
report
13 DLCT11-000937-2024 CBI-PC Act 120B r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 06.02.2025
CBI 468/4TTATPC & 8,9 of PC
VvS. Act
S. Bhaskararaman & Ors.
(CBI-118/2024)
Dateof | Present Detail of prosecution Statement of| Detail of defence | Date since when | Whether there is any| Whether any interim | Expected date of disposal of
Framin Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing in case
g of Whether posted for final | ordered by superior the matters
Charge recorded or arguments court, if yes give
s not detail
Witness | Witness | Witnesses Defence | Defence
es cited es examined witnesses| witnesses
) dropped cited | examined
Charge Charge. 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only
yetto | Arguments on 01.10.2024.
be [on charge are
framed | being heard # Documents of this file
as advanced comprises of approximately
by multiple 16,000  pages, with cited
designated witnesses more than 100,
senior therefore till the time charges
Advocates are decided, expected time of
representing disposal cannot be specified
each of the 7 presently and may be after the
accused/ issue on the point of charge is
entity P decided, an expected date of
separately. ”,,:—;}?3 disposal can be assessed.
i
i
N ’\

..'/




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the The Action plan formulated and the steps taken for |The specific reasons, if any causing delay in disposal of
month expeditious disposal of the case the matter

# 18.10.2025 - Documents of this file comprises of approximately 16,000
Arguments on charge heard for the entire pre-lunch session as pages.

advanced by one of the Ld. Senior Advocates representing one
accused, and further arguments deferred for 06.11.2025,
07.11.2025 & 14.11.2025, as designated senior Advocates for
other accused persons were not available.

Note :- 1 IA and 02 Misc. Applications were also disposed of.

X e
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»- INAY SINGH
Special Judge (PC Act) (CBI)-08

IAAD~ LR
3 : X VSTl .
SI CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is te of Institutiones: o takin
No Whether State case, sitting or former %ﬂou é m"éﬁﬂgﬂ[)I‘e"t!"lr'l)coégl&ance &
complaint case or closure MP/MLA New Dglhi
report
14 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA 13 R.N. Dhoot 19.12.2024 Cognizance yet to be
Former MP taken.
DoE
Vvs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)
Date of | Present Detail of prosecution Statement of| Detail of defence | Date since when | Whether there is any| Whether any interim Expected date of disposal of
Framin Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing in case '
g of Whether posted for final | ordered by superior the matters
Charge recorded or arguments court, if yes give
s not detail
Witness | Witness | Witnesses Defence | Defence
es cited es examined witnesses| witnesses
dropped cited examined o
Charge | Matter is 105 N/A N/A N/A N/A N/A N/A -No- -No- Documents of this file
yet to fixed for comprises of approximately
be | further misc. 49,000 pages, 4 out of 13
framed | proceedings proposed accused are yet to be
after notice served being foreign entities,
in terms of cognizance is yet to be taken
Section 223 and matter is at the stage of 223
of BNSS has of BNSS, and part investigation
been issued is still pending by DoE qua
to the overseas transactions, which is
proposed likely to take substantial time
accused/ to get completed, and therefore
entities expected date of disposal can
before taking not be given in the case at this
cognizance, stage.
and 4 out of
13 proposed | =53
accused werg ""(3/“@;—(5%\
C 75 @@ \b\
‘ [ A / }‘{p,ﬁ <
. 1[_.. at 1




served and
remaining
areto be
served, being
foreign
entities.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the The Action plan formulated and the steps taken for |The specific reasons, if any causing delay in disposal of
month expeditious disposal of the case the matter
Not listed in October, 2025. - Documents of this file comprises of approximately 49,000
On the last date of hearing on 10.09.2025, part arguments of pages, and 4 out of 13 proposed accused are yet to be
proposed accused no. 1 to 3 were heard. However, proposed A6 served, being foreign entities, and part of investigation is
to A13 remained unserved and were ordered to be served as still pending by DoE qua overseas transactions, which is
they are based out of Country and on behalf of Al it was stated likely to take substantial time to get completed.
that he was not authorised to receive Notices on behalf of A6 to
A13. Afresh Notice to A6 to Al3 ordered for 04.11.2025.
Matter is fixed for further misc. proceedings in terms of

_|Sectjon 223 of BNSS.




DIG VINAY SINGH

Special Judge (PC Act) (CBI)-09

[RAADY A LB AL A -~
S1 CNR No. and Cause title Nature - Penal statutes involved | No. of accused| Whether accusedis | Dafe Aj‘v‘i, nstitu i‘(IJ-I{-‘ S, bﬂ%ﬁﬁé of taking
No Whether State case, sitting or former AL AvenUe District &gnithnce
complaint case or closure MP/MLA oo T
report
15 DLCT11-000296-2025 Crl. Revision against order of 438/440 BNSS 2 proposed accused are 08.04.2025 N/A
Ld. ACJM, ordering further sitting ML.A and one is
State investigation in a matter former MP
VS.
Mohammad Ilyas & Ors.
Date of Present Stage Detail of prosecution witnesses | Statement of Detail of defence Date since when Whether there is Whether Expected date of
Framin accused - witnesses matter has been any stay of any interim disposal of case
g of Whether posted for final | proceedings ordered | orders are
Charge recorded or not arguments by superior court, if | existing in
S yes give detail the matters
Witne | Witnesses| Witnesses Defence Defence
sses | dropped | examined witnesses | witnesses
cited cited examined
N/A  |Final order. N/A N/A N/A N/A N/A N/A N/A —No- -No— # expected disposal in
Matter is now fixed for November 2025.
orders on both the .
connected revisions on
10.11.2025, after
detailed arguments
from both the sides
were heard as
advanced by multiple
designated senior
Advocates _,and:;-.-o;_l%.e{
Advocqgcﬁ:‘g\&ﬂdgﬁ KPR
B0 DN 7
AN
.
i




Note:~ In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal
of the matter

# 17.10.2025

Arguments heard from 10:30 am till 1:30 pm and matter adjourned
for arguments of complainant as his counsel was not available for
25.10.2025.

#25.10.2025
Arguments of the complainant and rebuttal arguments also heard
during entire pre,lgaaeksessmn and matter reserved for orders for

No delay. The arguments concluded on 25.10.2025
and on the next date of hearing on 10.11.2025, the
Revision shall be decided along with the connected
Revision.

10.11.2025. 72 fe\»/x?,,\c\
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Spedd. J@IEEZZ( Act) (CBI}-0°

Sl
No

CNR No. and Cause title

Nature -

Whether State case,
complaint ease or closure

report

Penal statutes involved No. of accused

Whether accused is
sitting or former
MP/MLA

Datd MRS AANAS
Rouse Avenue D
New D¢

'Ua_s%sd,te of taking
istrict C6liizance

alhi

16

DLCT11-000297-2025

Crl. Revision

438/440 BNSS -

Sitting MLA

08.04.2025

Kapil Mishra
VS.
State of NCT of Delhi & Anr.

Date of
Framin
g of
Charges

Present
Stage

Detail of prosecution witnesses

Witnesse | Witnesse
s cited s
dropped

Witnesses
examined

Statement of
accused -
Whether

recorded or
not

Detail of defence
witnesses

Date since when

matter has been

posted for final
arguments

Whether there is any
stay of proceedings
‘ordered by superior
court, if yes give
detail

Whether any interim
orders are existing in the
matters

Expected date of disposal of
case

Defence
witnesses
cited

Defence
witnesses
examined

N/A

N/A

Final order. N/A
Matter is now
fixed for
orders on
both the
connected
revisions
10.11.2025,
after detailed
arguments
from both the
sides  were
heard as
advanced by
multiple
designated
senior
Advocates
and other

on

pos
Advocates ]

N/A

N/A

N/A

NA

N/A

—No-

# Expected disposal in
November 2025.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

The specific reasons, if any causing delay in

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

disposal of the matter

No delay. The arguments concluded on 25.10.2025

#17.10.2025
Arguments heard from 10:30 am till 1:30 pm and matter adjourned

for arguments of complainant as his counsel was not available for
25.10.2025.

# 25.10.2025
Arguments of the complainant and rebuttal arguments also heard

during entire pre-lunch session and matter reserved for orders for
10.11.2025.

TR,

and on the next date of hearing on 10.11.2025, the
Revision shall be decided along with the connected

Revision.
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DIG
Special Judge (PC ActS‘(CBl -09

Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is | Date of €MP§1{|ML AS. L’ﬁﬁ e c)f tadung
No Whether State case, sitting or former Rouse Avenue Distrighdn ce
complaint case or closure MP/MLA Naw Dathi
report
17 DLCT11-000916-2025 Crl. Revision 35/2025 438/440 BNSS 1 (Revisionist) Sitting MLA 10.09.2025 N/A
Yogender Chandoliya
Vvs.
State of NCT of Delhi & Anr.
Date of | Present Stage Detail of prosecution witnesses | Stateme Detail of defence Date since when | Whether thereis | Whether any interim | Expected date of disposal
Framin nt of witnesses matter has been any stay of orders are existing of case
g of accused posted for final proceedings in the matters
Charge - arguments ordered by superior,
s Whethe court, if yes give
r detail
Witnesse | Witnesses | Witnesses Traarsle Defence Defence
i @ dornot| . .
scited | dropped | examined witnesses | witnesses
cited examined _
N/A |Disposed off on| N/A N/A N/A N/A N/A N/A N/A —No- -No- Disposed off on
18.10.2025. 18.10.2025.
Fresh  Criminal
Revision was
assigned to this
Court on
10.09.2025, and
Notice was issued
to the two
respondents. R-2
was ultimately
served for
13.10.2025. On
that day
arguments  were
heard and the P
matter has been ,;(';gxb" u3ge (&, 04 X
decided on| #X/|,
18.10.2025. - Sas




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled * Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

#13.10.2025
R-2 was served but did not appear. Arguments of revisionist and R-1

heard and matter reserved for orders for 18.10.2025.

#18.10.2025

No delay. The arguments concluded on 13.10.2025
and on the next date of hearing on 18.10.2025, the

Revision was disposed of.

The revision petition decided and disposed off.
\@gﬂm
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND ML AT e
REPORT FOR THE MONTH_OF OCTOBER, 2025 JITENDRA SINGH

(Letter No. MP/MLAS/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020.) S (e e ) ()23
Spl. Judge (PC-Act) (CBI)-23
(uw, O,/ [T, FEH)

e (MPs‘MLASs Cases) R

L, ETed WA 612, T8t W A

W Court No. 612, 6th Floor
Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi.Rouse Avenue Court Complex, New Delfi

Name of the Presiding Officer : SH. JITENDRA SINGH

Date since posted in the court: 26.10.2024 (F/N)

Total number of cases pending on the first day of the month : 24

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of
closure report, Misc.DJ/AS] etc. : Nil

Number of cases received by transfer : 01
Number of cases pending on the last day of the month : 25
Number of cases instituted in this month . Nil

Rouse Avenuf District Court, New Delhi
Special Judge (PC Act)
(CBI)-23
(MPs/MLAs Cases) .
Rouse Avenue District Court
New Delhi




COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI

REPORT FOR THE MONTH OF

OCTOBER, 2025

No| CNRNo.and | Nature | Penal | No.| Whethe | Date | Date | Date of | Present Detail of Stat | Detail of Date Whether | Whet | Expected date | A short summary of work | TheAction The Specific
Cause title - statutes | of r of of | Frami | Stage prosecution | eme defence since | thereisany | her | ofdisposalof | done in the said case(s) Plan reasons, if any
Wheth | involved | Acc | accused | institu | takin | ng of witnesses nt witnesses when stay of any case during the month formulated causing delay in
er State use | issitting | tion g |[Charge _ - of matter | proceedings | interi and the steps | disposal of the said
case, d or cogni s Wit| Wit [ W | 5cc | Defe [Defen| a5 | orderedby | m taken for case(s)
compla former zance nes | mess | M| ygp | NCE | C€ | ooy | superior | order expeditious
int case MP/ML Ses | € |ess) g. | wiln | witne | pogted | court, if yes | s are disposal of the
or A cte |drop | es | wp | esses | sses | " for | give detail | existi said case(s)
closure d [ ped | ex | oype | cited exam | - fina] ngin
report alr ined argum the
mi ( reco ents matte
ne | rde r
d ) dor
not
)@ (3) 4) () (6) 7) ® ()] (10) a2y | @ yasa| as) [ ae) | 17 (18) (19) (20 (21) (22) (23)
3)
1 Case No. Compla | Sec 11 |Former |20.05. |23..05 |04.02.2 | Prosecution | 83 | 7 |65 (Not | List - - No No |July, 2026 1. PW-66/I0 was partly [1. Short dates|1.There are 11
CBI/259/2019 | int case | 120B MP/Min | 2011 {.2011 |013 Evidence Rec | of crass examined on behalf of | are being | accused  and 83
DLCT11- CBI r/w 420, ister orde | witne A-2 on 15.10.2025. The | given. Prosecution
001038-2019 468, 471 d ss not matter is listed for further [2. Efforts are | witnesses.
CBI & IPC filed cross examination of PW- |being made to|2. The record is
Vs 13(2) 66/10 on behalf of A-2 on [examine the | voluminous.
Suresh Kalmadi tw 10.11.2025, 11.11.2025 and | witnesses  on
13(1)(d) 12.11.2025. the same day
PC Act and dispose off
2. An application was | miscellaneous
moved on behalf of A-9, |applications
seeking extension to remain | expeditiously.
beyond the territorial
jurisdiction of Delhi for the
period  91.09.2025 to
30.11.2025. Ld. SPP for
CBI sought some time to
file the reply. In the
meanwhile, ad-interim relief
was granted to A-9 till
29.11.2025.

2 Case No. CBl/ | U/s 174 | U/s 174 1 |Individu |08.11. | 08.11. | 26.03.2 | Judgement | 2 | Nill | 2 | Rec | List - - Stayed by| Yes [Within ajl. The pronouncement of | Datesare The pronouncement
261/2019 IPC IPC al 2011 2011 012 orde | of the Han'ble month of the | judgment has been stayed | being given as | of judgment has been
DLCT11- d | Witn Supreme Vacation  of [by the Hon'ble Supreme | per the stayed by the Hon'ble

001042-2019 esses Court of stay Court of India vide order | tentative Supreme Court of
CBI not India  vide dated 06..1.2017 in SLP |listing before | India vide order dated
Vs Filed order dated (Crl.) No. 003742/2017 and | the Hon'ble 06.11.2017 in
A. Krishna 06.11.2017 the said stay continues to | Supreme Court | SLP(Crl) 3742417, A.
5 Reddy in SLP(Crl) operate. of India Krishna Reddy Vs
3742117, A.
Krishna
Special Judge (RC CBI)-23

(MPs/MLAY Case

Rouse Avenue

8)

New Delhi

istrict Court




Reddy Vs
CBI

2, The matter was last taken
up before the Hon'ble
Supreme Court of India on
07.05.2025.  Accordingly,
the case is listed for further
proceedings on 01.11.2025.

Case No. CBI/ | CBI 174A Individu |08.11. (08.11.|26.03.2 | Judgement | 2 | Nill | 2 | Rec| 3 Stayed by| Yes |Within a|l. The pronouncement of | Datesare The pronouncement
262/2019 IPC al 2011 | 2011 | 012 orde the Hon'ble month of the | judgment has been stayed |being givenas | of judgment has been
DLCT11- d Supreme Vacation  of |by the Hon’ble Supreme | per the stayed by the Hon'ble

001044-2019 Court  of stay Court of India vide order | tzntative Supreme Court of

CBI India vide dated 06.11.2017 in SLP |listing before | India vide order dated
Vs order dated (Crl.) No. 3626/2017 and | the Hon'ble 06.11.2017 in
Purshotamm 06.11.2017 the said stay continues to | Supreme Court | SLP(Crl)
Dev Arya Etc in SLP(Crl) operate, of India 3626/17, Purshottam
3626/17, Dev Arya Vs CBI.
Parshottam 2, The matter was last taken
Dev Arya Vs up before the Hon'ble
CBIL Supreme Court of India on
07.05.2025.  Accordingly,
the case is listed for further
proceedings on 01.11.2025.
Case No. Closure | 120B, Former |30.05. |Yetto | Vide Further | 42 | - | — [ Not| List Stayed by| Yes |Depending 1. The Hon'ble High Court | Dates are Stayed by the

CLOR/01/2019/ |Report | 420 IPC MP/Min (2013 |be Order | Investigatio of the Hon'ble upon the | of Delhi has continued the | being given as | Hon'ble High Court
DLCT11- & 13(2) ister taken. | Dtd n Witn High Court outcome of the | interim order in Crl. MC | per the | of Dethi vide order

000187-2019 tlw 04.02.2 esses of Delhi pending No. 2250/2020, Maneka | tentative dated 20.11.2020 in

CBI 13(1)@ 0CBI not vide order dt petition Gandhi Vs CBIL The matter | listing before [Ctl.  MC  No.
Vs of PC directe filed 20.11.2020 is tentaively listed before |the  Hon'ble { 2250/2020, Crl. M. A
Maneka Gandhi Act dto in Crl. MC the Hon’ble High Court of | High Court of [No 16013/2020 &
further No.2250/20 Delhi on 09.12.2025. Delhi, Crl. M.A. 5336/2021,
investig 20, Crl. M. Maneka Gandhi Vs
ation. A No 2. Accordingly, the matter is CBI
16013/2020 listed for further
& Cil. M.A. proceedings on 15.12.2025.
5336/2021,
Maneka
Gandhi s
CBI

Case No. CBI/ | CBI u/s Former |24.12. | 02.02.| 18.07.1 | Recording 254 | Nil |20 | - | List No No |January, 2026 [ 1. The statement of accused | 1.Short dates | L.There are 254
113/2019 13(2) MLA 09 10 1 of 6 of under section 313 Cr.P.C . |are being | Prosecution witnesses
DLCT11- t/w Statement Witn was recorded on | given. cited.

000504-2019 13(1)(e) of Accused esses 08.10.2025,  09.10.2025, | 2. Efforts are |2, The prosecution

CBI of PC not 10.10.2025, 16.10.2025, | being made to | has examined a total
Vs Actr/w filed 17.10.2025, 26.10.2025 & |examine the |number of 206
Abhay Singh sec 109 30.10.2025. witnesses  on | witnesses and  the
Chautala IPC the same day | Cross examination of
and dispose off | the ~witnesses was
2, The matter is listed for | miscellaneous |lengthy and time
continuation of recording of | applications consuming.
statement of accused on |expeditiously. [3. The record is)”
01.11.2025. voluminous. /
Special Judge (PC Act)

(MPs/MLAs Caseg)
Rouse Avenue District 'Court
New Delhi



3. An application on behalf
of Accused  seekiing
permision to travel to
London w.e.f 03.11.2025 to
16.11.2025 was allowed

Royse Avenue District Caurt

New Delhi

and disposed of on
30.10,2025.

6 Case No. CT/ |Ct. u/s3 2 |Individu | 14.08. | 27.09. | 06.10.2 | Prosecution | 24 | 02 |19 | Not | List No No | February, 2026 | 1. The case was listed for| 1. Short dates | 1.There are 40
29/2019 Case &4 al 18 18 1 Evidence reco | of cross examination of PW-20 | are being | Prosecution witnesses
DLCT11- PMLA ! PMLA rded | Witn on 29.10.2025, 30.10.2025 | given, cited.

001050-2019 Act esses and 31.10.2025. However, | 2. Efforts are | 2. The Crosis
DOE not an application filed on |being made to | examination of the
Vs filed behalf of accused seeking | examine  the | witnesses are lengthy

A. K. Reddy adjounment of the matter | witnesses on | and time consuming,

due to non-availability of [the same day[3. The record s
his counsel on | and dispose off | voluminous.
aforementioned dates. The | miscellaneous
said  application  was | applications
allowed and disposed of. expeditiously.
3.The parties/
2. The matter is listed on | counsels have
27.11.2025 & 28.11.2025 | been asked to
for cross examination of | cooperate in
PW-20, the expeditious
disposal of the
case.

7 Case No. State u/is 11 |Former |03.04. | 06.07. | 07.12.1 PE 30| 1 (30 - List Stayed by | Yes (Within 04 | The Proceedings in the | Dates are | Stayed by thj
SC/11/2019 Case 7/8/12/1 MP 19 09 7 of the Hon'ble months of | matter have been stayed by | being given as | Hon'ble High Court
DLCT11- 31PC Witn High Court disposal of the | the Hon'ble High Court of | per the | of Delhi vide order
001001-2019 Actriw esses of  Delhi petition Delhi vide orders dated | tentative dated 27.04.2022 and

State 120B not vide order 27.04.2022 and 21.11.2023 | listing before | 21.11,2023 in W.P.
VIS IPC filed dated in W.P(CRL.) No.(the  Hon'ble | (CRL.) No. 925/2022,

Dr. Chattar Pal 21.11.2023 925/2022, Crl. M.A No. | High Court of | Crl. M.A  No.

Lodha in W.P. 7825/2022 and CRL. M.A | Delhi. 7825/2022 and CRL.
(CRL.) No. 23333/2022, Anirudha M.A 23333/2022,
925/2022 Bahal vs. State Anirudha Bahal vs
and CRL. for 07.11.2025. State
M.A Accordingly, the matter was
23333/2022, adjourned to 15.11.2025 for
Anirudha further proceedings .
Bahal vs
State

8 Case No.CT. |PMLA |U/S3 6 |MP 11.08. | 07.08. - Arguments | 14 | - - | - | List No |January, 2026 |1.The IO has filed the copy | 1. Short dates | 1.There are (6

CASE 17/2021 |Case &4 2021 2021 on charge of of English translation of the | are being | accused persons.

DLCT11- FMLA witne documents received | given. 2.Number of

000246-2021 Act sses pursuant to the Mutual | 2. Efforts are | miscellaneous
DOE not Legal Assistance Treaty | being made to | applications are being
VIS filed (MLAT), as requested by |dispose  off | filed by the accused

Amarendra the Ld. Counsel for A-7 via | misc. persons.

. Dhari Singh & her email dated 18.09.2025. | applications 3. Many times,

) Ors. The same was taken on |expeditiously. |adjournments

L L reco@ and copies thereof | 3.The parties/ | being sought by/the

Special Judg
(MPs/MLAs Case



were supplied to the | counsels have | accused

respective Ld. Counsels. been asked to | persons/counsel.
cooperate  in

2. The Ld. Counsels for A-1 | the expeditious

& A-7 requested further | disposal of the

time to peruse the translated | case.

documents.

3. Matter is now listed on

18.11.2025 for argument of

charge.

9 Case No. CC/ | CBI uss 6 |Former [24.12..]0202.]20.09.1 | Statement | 256| 32 |2z List No |March,2026 |1. The prosecution is|1. Short dates 1. There are 6
55/2019 13(2) MP/ 09 10 11 of accused (une | 4 of presently  engaged  in|are being | accused persons and
DLCT11- v MLA xami Witn formulating the | given. 256 Prosecution

000279-2019 13(1)(e) (RBT ned esses questionnaire  to  be|2. Efforts are | witness cited.
CBI of PC on witn not administered under section | being made to|2.  The  Cross
Vs Act r/w 14.03. ess filed 313 Cr.PC. | examine  the | examination of the
Ajay Singh sec 109 22) inclu Simoultaneously, this court | witnesses on | witnesses are lengthy
Chautala IPC ding is also in the process of | the same day |and time consuming.
drop preparing the questionnaire | and dispose off [ 3. The record is
ped. in the connected matter | miscellaneous | voluminous.
titled CBI vs. Abhay Singh | applications 4. Many times the
Chautala, Case No. | expeditiously. |counsels for the
113/2019. 3.The parties/ | accused seek
counsels have | adjournment on
been asked to | various grounds.
2. An application moved | cooperate  in
behlaf of the A-1 seeking | the expeditious
permission to travel abroad | disposal of the
was dismissed as withdrawn | case.
on 10.10.2025.
10 | CaseNO.CT |PMLA | U/S3 10 |MLA  |27.07. - - Argument | 108| - | - = No No |The direction|1. The directions have | Direction has|1. There are 10
CASE /23/2022 | Case &4 22 on Charge issued by the | already been issued by the [ been issued by | accused and 108
DLCT11- PMLA (RBT Hon'ble High {Hon’ble High Court of {the Hon’ble | Prosecution witness
000468-2022 Act on Court of [Delhi, vide order dated | High Court of | cited.
DOE 23.08.. Delhi,  vide {03.032025 in Crl. M.A.|Delhi, vide|[2. The record is
vis 22) order  dated |9027/2024, Crl. M.A.|order dated | voluminous.
Satyend.m 03.03.2025 in [ 34540/2024 & Crl. M.A.|03.03.2025 in{3. Number of
Kumar Jain & Cil. M.A. |4971/2025, to defer the | Crl. M.A. | Miscellaneous
Ors 9027/2024, proceedings in the instant | 9027/2024, applications are being
Cil. M.A. | matter. Crl. M.A. | filed by the
34540/2024 & 34540/2024 & | accused/counsel.
Crl. M.A. [ 2. The matter is tentatively | Crl. M.A.|4. Many times the
497172025 to |listed before the Hon'ble | 4971/2025 to [counsels for the
defer the | High Court of Delhi on | defer the | accused seek
proceedings in | 12.03.2026.  Accordingly, | proceedings in | adjournment on
the instant { the matter is fixed for |the instant | various grounds.
matter. further  proceedings on | matter.

16.03.2026.

The matter is
tentatively

listed  before
the  Hon'ble
High Court of

Special Judge (PC ActpCB!)-23
(MPs/MLAs Cases

Rouse Avenue District Gourt
N_pw n.alh'(.




Delhi on
12.13.2026.

11 Case No. CBI u/s 6 | MLA 03.12. - Arguments | 81 - - - No No | May, 2025 1. Part argument on point of | Short dates are | 1.Case was received
CBI/257/2019 13(2) 2018 on Charge charge have been heard on | being given. by  transfer on
DLCT11- riw (RBT 27.10.2025 on behalf of A-1 11.11.2022.
000989-2022 13(1)(e) on 2. There are 10
CBI of PC 01.11. 2. Matter is listed for accused and 81
V/S Satyendar Act r/w 22) remaining arguments on Prosecution  witness
Kumar Jain sec 109 charge on behalf of A-1 on cited.
IPC 20.11,2025. 3. The record is
voluminous.

12 Case No. CBI U/Sec. 01 [Former |RBT | 26.07. Prosecution | 41 - - - No No | February, 2026 | 1. Matter was listed for | Short dates are [ The record of the
CB1/96/2023 | Case 147/148/ MP/Min | on 2023 Evidence Prosecution Evidence of Sh. | being given. case is voluminous,

CBI Vs Jagdish 149/153 ister 20.09. Abdul Wahid on
Tytler A/188/1 2023 14.10.2025. However, the
DLCT11- 09/295/3 exemption was sought on
000702-2023 02/463 1 behalf of Sh. Abdul Wahid
on medical ground and

same was granted.
2. Matter is listed on
06.11.2025 & 07.11.2025

for PE.

13 | Case No.CBI/ |CBI Uss 5 | FORME | 06.12. Admission/ [ 109 -- - - No No | December, 1. Charges have been | Short dates are | Case was received by
109/2023 120B,42 RCMA | 2023 denial of 2025 formally framed against all | being given. transfer on
CBI1Vs PC 0,467,46 -2 documents accused  persons. The 06.12.2023.

Lallawmsanga 8,471 accused  persons  have
DLCTI11- IPC & pleaded not guilty and
000830-2023 13(2), claimed trial.
13(1)(D)
PCACT 2. The matter is listed on
1988 24.11.2025 for admission or
denial of documents U/S
294 of Cr.P.C.

14 Ct.Case No. |PMLA |U/s44 05 | Individu | 09.01. | 19.1.2 Further | 29 | - - - No No |Hon'ble High[1. The Hon'ble High |[Hon'ble High | Case was received by
CT/02/2024 | Case read al 2024 024 proceeding Court of | Court of Delhi vide its order | Court of Delhi, | assignment on
DLCT11- with s Delhi,  vide | dated 21.03.2025 extended | vide order { 09.01.2024.
000035-2024 section order  dated | the interim order | dated
DOE V/S 45 of 21.03.2025, (13.02.2025), in Crl. Rev. P. | 21.03.2025,

Zeeshan Haider PMLA, has continued | 1329/2024 and scheduled | has continued
& Ors. 2002 the  interim | the matter for re-notification | the interim

order in the
Criminal Rev.
Petition  No.
1329/2024 and
the matter is
tentatively

listed before
the  Hon'ble
High Court on
18.12.2025

on 18.12.2025.
Consequently, the matter
was listed for 22.12.2025.

2. An application moved by
ED for placing on record
order dated 10.10.2025 of
the Hon'ble High' Court of
Delhi in Crl. M.A. No.
30245/2025 and Crl. Rev.
Petition 1329/2024.

order in the
Criminal Rev.
Petition
No0.1329/2024
and the matter
is tentatively
listed  before
the Hon’ble
High Court on
18.12.2025.

Special Judge

(MPs/MLAs\Cases),

Rouse Avenue
wowr Nelti

'Stﬁ }VJ\@O 1" "‘s.




3. The case is listed for
consideration of the said
application on 01.11.2025

15 CC NO. State Uls 13 04 |Sitting |[21.12. | 18.01. | 08.12 | Prosecution | 20 Not | Not - - March, 2026 |1. PW-10 has  been | Short dates are | Case was received by
107/2019 (1)(d) & MPof |20i6 | 2017 | .2022 | Evidence reco | filed examined, cross examined | being given. transfer vid2 order
State Vs. Swati 120B Rajya rded and discharged. dated 13.02.2024 of
Maliwal 1PC Sabha LD. Principal District
CNR No. 2. Matter is listed on & Sessions Judge-
DLCT11- 03.11.2025 & 04.11.2025 cum-Special  Judge
000476-2019 for further  Prosection (PC  Act) (CBI),
Evidence. RADC, New Delhi.
16 | Misc.DJAS] |Misc. |EDCase | - |- 17.02. - - Argument | - - - No No | Febmary, 2026 | 1. The Ld. SPP for ED | Short dates are | Case was reczived by
75/2025 DJ ASJ 2025 on submitted that they . have | being given way of assiggnment
FD vs. Om applicaiton preferred a petition u/s 528 on 17.02.2025
Parkash BNSS 2023/ u/s 482
Chautala (since Cr.P.C. against order dated
deceased) 15.09.2025 passed by this
court.
As per the undertaking
before the Hon'ble High
Court of Delhi, the parties
sought adjournment to
schedule the mattter to a
date subsequent to the one
fixed by the Hon'ble High
Court of Delhi ie.
27.01.2026.
2. Accordingly, the matter is
listed on 30.01.2026 for
further proceedings.
17| Misc. DJAS] |Misc. |- - | EX- 27.01. - - Arguments | - - - No No |February,2026 (1. Vide order dated | Short dates are | Case was received by
Filing No. DJ/ASY MLA 2025 on 15.09.2025 in Misc.DJ ASJ [ being given way of assignment on
35/2025 (Abated) application 75/2025 titled “ED vs OP 27.01.2025
CNR Nao. Chautala (since deceased)”
DLCT11- the application moved by
000075-2025 the ED ie. Misc. DJ ASJ
ED 75/2025 and the present
vs, OP Chautala application moved by the
LRs of the accused have
been clubbed together.
2. Accordingly, the matter
is listed on 30.01.2026 for
further proceedings.
ik Ct.Caseno. |PMLA |U/s44 12 |Ex-/Min | 24.08. - - Arguments | 23 - - No No July, 1. Part arguments on charge | Short dates are | File regéived by way
16/2025 CASE | read ister 2023 on Charge 2026 on behalf of ED were heard | being given isfer by order of
ED vs. Ram with on 16.10.2025 & Ld.  Principal
Kishor Arora section 17.10.2025. \ / District & Sessions

Special Judgd( (PC Act) (CBI1)-23

As Cases)

Rouse Avenue District Court
New Delhi

(MPs/




and Others 45 of 2. Matter is listed on Judge, RADC for
PMLA, 17.11.2025  for  further 28.05.2025.
2002 arguments on  charge on
hehalf of ED.

19 | Crl Revision | Crl. u/s 440 Former | 02.05. Order No Na November, |1. Arguments have been | Short dates are | Fresh revision
2412025 Revisio | of BNSS MP 2025 2025 heard at length. being given petition rteceived by
Rohit Singh | n way of allocation an

Mahiyaria vs. 2, Matter is listed for 02.05.2025.
State of NCT of prouncement of orders on
Delhi 07.11.2025

20 | Misc.DJAS] |Misc. |U/s8(7) Former | 28.07. Arguments No No | February, 2026 | 1. Vide order dated | Short dates are | Fresh application
358/2025 DJAS] |of CM 2025 15.09.2025 in Misc.DJ ASJ | being given received from Bail
ED vs. Om PMLA (since 75/2025 titled “ED vs OP and Filing Section on
Parkash decease hautala (since deceased)” 28.07.2025.

Chautala (since d) he application moved by
deceased) he ED ie. Misc. DJ ASJ
75/2025 and the present
application moved by the
LRs of the accused have
een clubbed together.
2. Accordingly, the matter
is listed on 30.01.2026 for
further proceedings.

21 | Mopc.DJAS] |Misc. |U/s8(7) Former | 28.07. | Arguments No No |February,2026|1. Vide order dated | Short dates are | Fresh application
35972025 DJASJ |of CM 2025 | 15,09.2025 in Misc.DJ ASJ | being given received from Bail
ED vs. Om PMLA (since 75/2025 titled “ED vs OP and Filing Section on
Parkash decease Chautala (since deceased)” 28.07.2025

Chautala (since d) the application moved by
deceased) the ED i.e. Misc, DJ ASJ
75/2025 and the present
application moved by the
LRs of the accused have
been clubbed together.
2. Accordingly, the matter
is listed on 30.01.2026 for
further proceedings.

22 | Misc.DJAS] |Misc. |[U/s8(7) Former | 28.07. Arguments No No |February,2026|1. Vide order dated | Short dates are | Fresh application
360/2025 DJ ASJ |of CcM 2025 15.09.2025 in Misc.DJ ASJ | being given received from Bail
ED vs. Om PMLA (since 75/2025 titled “ED vs OP and Filing Section on

Parkash decease Chautala (since deceased)” 28.07.2025
Chautala (since d) the application moved by
deceased)

the ED i.e. Misc. DJ ASJ
75/2025 and the present
application moved by the
LRs of the accused have
been clubbed together.

2. Accordingly, the matter
is listed on 30.01.3Q26 for
further proceedings.;

e

Special Judge

f) (CBI)-23
(MPs/MiAs Cases)
Rouse Avenue District Court
New Dethi




23

Misc . DJ AS]

Misc.

Former

28.07.

Urs 8(7) = = Arguments | - No No | February,2026|1. Vide order dated | Short dates are | Fresh application
361/2025 DJASJ |of CM 2025 15.09.2025 in Misc.DJ ASJ | being given received from Bail
EDvs. Om PMLA (since 75/2025 titled “ED vs OP and Filing Section on
Parkash decease Chautala (since deceased)” 28.07.2025
Chautala (since d) the application moved by
deceased) the ED ie. Misc. DJ ASJ
75/2025 and the presert
application moved by the
LRs of the accused have
been clubbed together.
2. Accordingly, the matter
is listed on 30.01.2026 for
further proceedings.

24 | Misc. DJASJ | Misc. Replyand | -~ No No |February, 2026 [1. Vide order dated | Short dates are | Fresh application
416/2025 DJASJ Arguments 15.09.2025 in Misc.DJ ASJ | being given received from Bail
ED vs. Om 75/2025 titled “ED vs OP and Filing Section on
Parkash Chautala (since deceased)” 02.08.2025

Chautala (since the application moved by
deceased) the ED i.e. Misc. DJ ASJ
75/2025 and the present
application moved by the
LRs of the accused have
been clubbed together.
2. Accordingly, the matter
is listed on 30.01.2026 for
further proceedings.

25. CT Cases~ Compla | U/s 44 40 | MLA, 26-11- 1 20.12. | Charge | Matteris | 224 Hon'ble Yes |This PMLA|l. Two miscellaneous | 1. There are 40 | The case was

31/2022 int Case | r/w 45 of MPand | 2022 | 2022 |isyetto| fixed for High Court complaint applications were disposed | accused received by way of
DoE (ED) PMLA Former be considerati of Delhi in relted to Delhi | of on 29.10.2025. persons  and | transfer vide order
vs & 3,4 CM framed onon Crl. MC no. Excise Policy 224 witnesses. | dated 28.10.2025 of
Sameer PLMA pending 9490/2024, offence, 3. Matter is listed on Ld. Principal District

Mahandru and -2002 application wherein vide involving 12,12,2025 for  further [ 2. The record [& Sessions Judge,
Ors. s/ further order dated several procedings. is voluminous. |Cum Special Judge
proceeding 21.03.2025, thousands (PC-Act) (CBI),
s/ supply of directed pages running RADC, New Delhi
copies at adjournment into more than on 29.10.2025,
the stage of of  hearing 33,500 pages
section 230 fixed in this and 8
of BNSS court till supplimentary
after a date complaints
fixed before have been
DHC  and received. The
the interim digital  data
order  was also runs into
continue till several
28.08.2025. hundred TB,
Thereafter, and the case
DoE has involves 40
preferred an accused, and
early therefore, /
hearing expected date \ I~ i

Special Judge \(PC Act) (CBI)-23

(MPs/MLAs

Cases)

Rouse Avenue Disrict Court
Naw Delhi’




Ay

applications
before

Hon'ble

High Court
which is
stated to be
listed on
10.12.2025.

of disposal can
not be given at
this stage.

Total cases pending as on 31.10.2025 =25

Prepared by:-

‘Ahlmad

Rouse Avenue Court Complex, New Delhi

Special Judge (PC Act) (CBI)-23

(MPs/MLAs Cases)

Rouse Avenue District Court®

New Delhi
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VISHAL GOGNE
Additional Sessions Judje
Special Judge (PC-Act), (CBI)-24
Rouse Avenue District Courts

New Delhi
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\MGN'PHBY’PR/OGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF OCTOBER-2025
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

. [Name of the Presiding Officer

Dr. VISHAL GOGNE

N

Designation

Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)

Rouse Avenue Court Complex, New Delhi.

3. |Date since which posted in the court 15.12.2023 (A/N)

4. | Total number of cases pending on the first day of the 27
month

5. |Number of cases disposed in the month with detail i.e. NIL
conviction, acquittal, discharge, acceptance of closure
report, etc

6.|Number of cases pending on the last day of the month 29

7. |Number of cases instituted in this month 2

(1 Criminai Revision )
(1 Misc. DJ / ASJ)

Prepared by:

SNV L%
(Ah|ﬁmW

(Dr. VISHAL %EOGNE )

Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases)

Rousg Avenye Goust GRmplgkeljew Delhi
(MPs/MLAs Cascs)
Rouse Avenue District Court
New Dethi
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: VISHAL GOGNE
: B it ions Judge
SINo | CNR No. and Cause title |Nature -Whether State casej Penal statutes No. °fsp%al MEQP@G@&(&(@E)Q& Date of institution Date of cognizance |
complaint case or closur involved accused R 'wng,mm‘ﬁmﬁmﬂi
report New Delni
DLCT11-000429-2023 State Case U/s: 302,307 IPC 2 Former Initial Institution dt. 10.02.2014
State MLA 10.02.2014
1 Vs Instituted in this court on
Dr. Jagriti Singh etc. 24.05.2023
Prese | Detail of prosecution | Statement of Detail of defence Date since when (Whether there is any stay of{Whether any interim| Expected date of
Date of withesses accused - witnesses matter has been proceedings ordered by | orders are existing disposal of case.
FraminStage Whether posted for final supetior court, if yes give in the matters
g of of the recorded or arguments detail
Chargeccase not
s
Witne Witnesses|Witnesses Defence Defence -Yes- Matter was received in
06.06.20 sses | dropped | examined witnesses | withesses Vide order dt. 04.02.2025 and -Yes- the month of May 2023,
15 cited cited examined 18.02.2025 of Hon’ble Highl Matter is expected to be
PE | 76 11 37 No - - - Court of Delhi in Crl. M Al disposed of within a year
- (Cross / 5257 of 2025 and Crl. M C
PW 13 is 697 of 2025  the further
deferred) cross-examination of PW13 is|
deferred till the pendency of]
the Crl. MC No.697/25

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and the
|steps taken for expeditious disposal of
{the case

The specific reasons, if any causing

delay in disposal of the matter

{1.) The matter was taken up in this month. The matter was fixed for cross

examination of the last witness i.e. PW-37(ACP Amar Deep Sehgal) who is the

1Investigating officer of this case.
12.) Further cross-examination of PW37 was adjourned as the witness PW 37 was

reported to be unavailable due to ill health,
3.) The matter was reported to be next listed before the Hon’ble High Court on
12.11.2025.

P it 1

Oy

(1) Directions for advance reports upon:
summons to witnesses.

(2) Consecutive / Bulk date of hearing.

(3) Short dates being given and no unnecessary
adjournments are being given. .

Matter has been received in the month of May 2023 by }|
transfer from Patiala House Court, New Delhi. Vide
order dt. 04.02.2025 and 18.02.2025 of Hon’ble |
High Court of Delhi in Crl. M A 5257 of 2025
and Crl. M C 697 of 2025 the further cross-
examination of PWI3 is deferred till the
pendency of the Crl. MC No.697/25.




VISHAL GOGNE

Additional Sessions

Judge

Special Judge (PC-Act), (CBI)-24
Rouse Avenue District Courts
New Delhi

1A

Sl CNR No. and Cause title [Nature - Whether State case] Penal statutes No. of Whether accused is Date of institution Date of cognizance
No complaint case or closur involved accused sitting or former
report MP/MLA
DLCT11-000478-2019 Complaint case 3 & 4 of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
5 ED
Vs
‘Virbhadra Singh etc. N B I
’Present ' Detail of prosecutton |Statemen' Detail of defence Date since Whether there is any stay of proceedmgs ordered Whether any [Expected date of disposal
Dateg:tage of | witnesses | tof | witnesses when 4 by superior court, if yes give detail ‘ interim orders | of case. |
of fhe case | accused - matter has | |are existing in| ,
Fram 1 Whether | been | { the matters :
ing } recorded| posted for | ! ‘ i
of ! or not | final ! ! :
Char; ‘ arguments ! i
ges | *
| lwitnesWitnessWitnesses] =~ | Defence | Defence |  |Vide order dt. 19.04.2022 of Hon’ble High Court of Delhlv  Yes- ) - ]
05.05.; | ses es lexamined| | witnesses | witnesses ! passed in Crl. Rev. P 217/2022 titled as Vlkramadltya ‘ i
21 | | cited |droppe g cited | examined | Bingh Vs ED the trial court has been directed to record the: , ‘
‘A SN S | d N ] . | | I | ?Jrosecutlon evidence but the cross- examination be] ! :
| PE {107 ] 2 | 75 | No | - s - iieferred till next date. ' ! :
- ; ' {(Cross is i i | f :
|deferred) : i i ‘,
i | i | i i

Short Summary of the work done in the case durmg the month

; The Actlon plan formulated and the steps |

|

|taken for expeditious disposal of the case |

The speclﬁc reasons, lf any causing
delay in disposal of the matter

1) The matter was taken up in thxs mbnth Matter was fixed for recordmg further
‘texamination in chief of PW-75.
12.) PW75 was reported to be unable to appear on account of personal difficulty.

{(1) Directions for advance reports
{summons to witnesses.

1(2) Conszcutive / Bulk date of hearing.
(3) Short date being given and no unnecessary
{adjournments are being given.

H
upon :

Vide order dt. 19.04.2022 of Hon’ble High Court}
|of Delhi passed in Crl. Rev. P 217/2022 titled as ]
Vikramaditya Singh Vs ED the trial court has been |
directed to record the prosecution evidence but the
cross- examination be deferred till next date. Most |
jof the witnesses
|Unavailability of witness.

pertains to other

states.

: @




VISHAL GOGNE

Additional Sessions Judge

| Judge (PC- -Act), (CBI)-24
Specia g

SINo | CNR No. and Cause title |Nature - Whether State case, complaintPenal statutes| No. ofjagcused |Whether accused is sitting| Date of institution Date of
- case or closure report involved or former MP/MLA cognizance
DLCT11-000975-2019 State 109, 465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017
CBI & e IPC and 13 (2)
3 = G notieme) r/w 13 (1)(e) of
i . PC Act 1988
Virbhadra Singh ete.
Date of Prese Detail of prosecution Statement| Detail of defence |Date since Whether there is any stay of proceedings Whether any | Expected date of
Framing nt witnesses of accused witnesses hen matter; ordered by superior court, if yes give detail |interim orders| disposal of case.
of [Stage - has been are existing in
Charges of the Whether osted for the matters
case recorded inal
or not rguments )
Witnesses Witnessesrl‘litnesses Defence | Defence Yes, Vide Order dt 16.04.2019 of the Hon’ble High -Yes- --
cited | dropped |examined withesses | withesses Court of Delhi in W.P. (Crl) 235/2019 titled as Pratibha:
cited examined Singh and Anr & Crl. M.As 1619-1620/2019, the trial|
10.12.18| PE 293 1 61 No — — — court has been divected to make all possible endeavars%
to first record the evidence of witnesses who are not
-elated to the State of Himachal Pradesh.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

iThe Action plan formulated and the steps taken
|for expedltlous drsposal of the case

i

1The specific reasons, if any causing delay
in disposal of the matter

1) Matter was taken up in thls month On the prev1ous date it was |

{submitted on behalf of the CBI that the application for clarifications moved |
before the Hon’ble High Court is next listed on 10.11.2025.
12) It was reported that LW-160 was served the summon but he had|
{requested for deposition through VC on account of his medical status, as he |
{was recently been undergone with Chemotherapy. The Ld. Prosecutor from

1the CBI had also submitted to drop the said witness. The prayer ofthe CBI

| was allowed and the LW-160 was dropped.

13) LW-182 had also prayed for liberty to depose through VC on account of
|his age and long distance travel required from his place of residence at

1VC.

| vishakhapatnam. The prayer of the witness was allowed with directions to
{CBI to move an appropriate application for deposition of LW-182 through :

(1) Directions for advance reports upon summons to.
witnesses.

1(2) Consecutive / Bulk date of hearing.

(3)Short dates being given and
adjournments are being given.

no unnecessary

i

\vide Order dr 16.04.2019 of the Hon'ble Hzgh Court |
|Singh and Anr & Crl. M.As 1619-1€20/2019, the frial

\endeavors to first record the evidence of witnesses |
|who are not related to the State of Himachal Pradesh.

\matter most of the witnesses are pertains to the

of Delhi in W.P. (Crl) 235/2019 titled as Pratibha

court has been directed to make all possible|

Such witnesses have largely been examined. In this |,

Himachal Pradesh.
counsels.

Unavailability of witness &

&S




VISHAL GQGE}EQG
dditional Sessions
Speﬁ:lal Judge (PC—Ac_t). (CBI)-24
Rouse Avenuegislr_lct Courtls
N

ew Delhi
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000981-2019 State Case 467, 468,471,474, 201, 9 Former MLA 14.07.2017 03.08..2017
170, 120B of IPC and Sec]
4 S:';lte 8 of PC Act, 1988
s
Sukesh Chandrashekar etc.
Prese | Detail of prosecution [Statement| Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t witnesses of witnesses when matter, by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pofthe Whether posted for in the matters
Chargescase recorded final
or not arguments |
WitnessMitnesseéWitnesses Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon'ble Supreme Court of -Yes- -
es cited| dropped | examined witnesses [withesses India in SLP (Crl.) No. 46619/2018 titled as B.Kumar Vs)
cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble High,
PE 66 P 4 No _ _ — ‘Court of Delhi in Criminal Revisions no. 273/19, 1078/18,
17.11.48 1140/18 and 1121/18, the proceedings are stayed till date.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during ;
the month |
* i
i

disposal of the case

|The Action plan formulated and |
the steps taken for expeditious

The specific reasons, if any causing delay in disposal of |
|the matter !

106.10.2025. and the interim order was continued. Thus, in view of"

I)The matter has been stayed by the Hon’ble Supreme Court of
India. It was submitted by the Ld. Counsel for the accused that the
proceedings before the Hon’ble High Court are next listed on

|1t was stated by the counsel of the applicant / accused on the previous date,
{that the matter is listed before the Hon'ble High Court of Delhi on |
106.08.2024. Interim orders have been continued. :




VISHAL GOGNE

Additional Sessions Judge

Special Judge (PC

-Act), (CBI)-24

e District Courts
Rouse Avtia\lnel‘JN Delhi

Sl | CNR No. and Cause title |[Nature - Whether State case, Penal statutes No. of |Whether accused is sitting or] Date of institution | Date of cognizance
No complaint case or closure report involved accused former MP/NMLA

DLCT11-000125-2019 State 120B r/w 420 of IPC and 14 Former MP/ Sitting MLA 16.04.2018 30.07.2018

Sec 13 (2) r/w 13 (1) (d) of]
5 E,Bl (PC Act case) PC Act, 1988
S
Lalu Prasad Yadav etc.

Prese | Detail of prosecution |Statement| Detail of defence witnesses [Date since when mattefWhether there is any stay off Whether any Expected date of

Date of [t witnesses of has been posted forproceedings ordered by superiol| interim orders | disposal of case.
Framing Stage accused - final arguments court, if yes give detail are existing in
of pfthe Whether the matters
Charges/case recorded
or not
Witness| Witnesse | Witnesses Defence Defence - -- Within one year from
es citeds dropped) examined witnesses | witnesses the date of framing of
cited examined the charge.
Clarific) 94 - 8 No - - -
- ations

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1The Action plan formulated and the steps l
{taken for expeditioas disposal of the case '

The specific reasons, if any causing|
delay in disposal of the matier

1.) The matter was taken up on eight (8) dates in this month.
2.) Vide a detailed order running upto 244 pages the order on charge was passed and charges |
were framed against all fourteen (14) accused persons on the same date. The matter was '
thereafter fixed for prosecution evidence. i
3) Examination -in-chief of eight (8) prosecution witnesses was done in this month. g
4) Six (6) Mis. Applications and two (2) I.A applications were taken up and disposed of in this

month. :

1(1) Directions for advance reports uponi

summons to witnesses.

(2) Consecutive / Bulk date of hearing.
(3)Short dates being given and no unnecessary
adjournments are being given.




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24

Rot e-DistrietGours
Sl CNR No. and Cause title  Nature - Whether State case, Penal statutes No. of accused mﬁy awdtised is sitting| Date of institution |Date of cognizance
No complaint case or closure report involved or former MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 16 Former and sitting MP and 25/08/2018 17.09.2018
- 2002 MLA
6 Vs
M/s Lara Projects LLP Ltd etc.
Prese | Detail of prosecution [Statement| Detail of defence [Date since when| Whether there is any stay of proceedings | Whether any Expected date of
Date of Nt witnesses of witnesses matter has been| ordered by superior court, if yes give detail |interim orders| disposal of case.
Framing Stage accused - posted for final are existing
of pfthe Whether arguments in the matters
Charges case recorded
or not
itness; Witnesse (Witnesses Defence | Defence - - Within one year from the
F!vs citeds dropped| examined witnesses (withesses date of framing of thel
cited |examined charge.
Misc. | 21 = - No - - -
- |App&
Arg/
Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps IThe SpElelC reasons, if any causing
taken for expeditious disposal of the case delay in dlsposal of the matter

1) Tﬂe matter was taken up on seven (7) dates in this month.
12) Further submissions on the aspect of charge were advanced at length and
| concluded by the Id. St. Counsel on behalf of the ED.

|court on 13.10.2025.
14) In view of the similar submissions made by the respective counsels for all
{accused persons wherein time was sought for preparing submissions, it was

|directed that arguments on behalf of the accused persons be advanced on day to
|day basis w.e.f. 24.11.2025 to 04.12.2025.

15) Three (3) Misc. applications were taken up and disposed of in this month.

13) The counsels have submitted that some more time was required for studying the !
order on charge pronounced in the proceedings of the predicate offence before this ;

Matter is ﬁxed on day to day basis for the expedmous

resolutlon of the proposed grievances of the accusedl

|persons. !

P




VISHAL GOGNE

dditional Sessions Judge
Spe?c‘al Judge (PC-ACt) Een
Rouse Avenue D
Sl | CNR No. and Cause Nature - Penal statutes No. of accused | Whether accused Date of institution Date of cognizance
No title Whether State case, involved is sitting or former
complaint case or closure MP/MLA
report
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 8 Former MP 08.03.2021 26.03.2021
2002
ED
7 Vs
M/s Alchemist Township
India Ltd ete.
Presen Detail of prosecution Statement of| Detail of defence Date since when Whether there is any stay of Whether any | Expected date of
Datelt Stage, withesses accused - withesses matter has been | proceedings ordered by superior | interim orders | disposal of case.
of bfthe Whether posted for final court, if yes give detail are existing in
Framcase recorded or arguments the matters
ing not
of Witness | Witnesses | Witnesses Defence | Defence 'Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from
Char es cited | dropped | examined withesses | withesses Hon'ble High Court of Delhi pg:lssed in Crl. the date of framing of
ges cited examined M.C No 2{83/2022’ the operation of order the charge.
= dated 22/03/2022 has been stayed. The
Misc. | 52 - = No - - - matter was listed on 09.04.2024 in the High
- |App& court of Delhi.
Argon
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned pomts have been added.

Short Summary of the work done in the case during the month 1

The Action plan formulated and the |
|steps taken for expeditious disposal

of the case

| The specific reasons, if any causmg
idelay in disposal of the matter

{1.) The proceedings in the Writ Petition before the Hon’ble High Court are stated to
{be next listed on 08.10.2025 whereas the proceedings in Crl. MC 2483 of 2022 are

next listed before the Hon’ble High Court on 27.11.2025.

{2) The matter was taken up on three (3) dates in this month. It was reported by the |
{Ahlmad that the checking of the documents filed with the prosecution complaint

I was still underway.

: 3) One IA application was taken up and disposed of in this month.

22.07.2025.

'The next date before the Hon’ble High Court is :

G




VISHAL GOGNE

Additional Sessions Judge

Special Judge (PC-Act), (CBI)-24

Rouse Avenue District Courls

New Delhi

Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance

No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA’ | A co-accused was a 02.06.2022 09.06.2022
2002 former MLA in the
8 ED predicate offence.
Vs
Sukash Chandrashekar.
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t witnesses of witnesses when matter by superior court, if yes give detail interim orders|  disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments
Witness| Witnesse (Witnesses Defence | Defence Yes -Yes- Within one year from the
es cited|s dropped| examined withesses |witnhesses Vide order dt. 06.02.2024 of Hon’ble High Court of Delhi in date of framing of the
cited examined W.P. (Crl) 3560/2023 & Crl.M. A 33055/2023 titled as charge.
DE 23 1 25 Yos — = = ukash Chandrashekhar Vs ED, the trial court has been
directed to adjourn the matter and fix a date later than the

15.; 2.20 date fixed in Hon’ble High Court of Delhi.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

|{The Action plan formulated and the steps
i taken for expeditious disposal of the case

|The specific reasons, if any causing
{|delay in disposal of the matter

1.) The matter has been stayed by the Hon’ble ngh Court
2.) The matter is at the stage of recording Defence Evidence. The matter next ﬁxed
in this court for the date 10/11/2025 along with the connected matter.

‘The Horble ngh Court has directed this
court to adjourn the present matter to a date |
later than the date before the Hon’ble High|
Court. The proceedings before the Hon’ble|
High Court were stated to be next listed in|

July 2025.

.




GOCNE

sions Judge

VISHAL
Additional Ses

Spegcial Judge (P C'Acr’& (CCO‘?J?‘SZ 4
Sl CNR No. and Cause title Nature - Whether Statj Penal statutes No. of Whether accused '§€W Delhpate of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000630-2022 State Sec 8,9,11,12, 13(2) r/w 19 Former and Sitting MP / 10.10.2022 27.02.2023
13(1)(d) of PC Act 1988 Sitting MLA
9 CBI (PC Act case) & Sec 120B r/w 467,
Vs 471, 468, 420 IPC
Lalu Prasad Yadav etc.
Present Detail of prosecution Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date Stage of witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
of [he case accused - has been are existing
Frami Whether posted for in the matters
ng of recorded final
Charg or not arguments
es Witness| Witnesse |Witnesses Defence | Defence - - Within one year from the
es citeds dropped| examined witnesses |withesses date of framing of the
cited |examined charge.
Misc. app, - - - - ss = ==

!

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

; Short Summary of the work done in the case during the month

|The Action plan formulated and the steps taken for
jexpeditious disposal of the case 1

The specnflc reasons, if any
causing delay in disposal of the
matter

charge.

extensive submissions made by the various counsels.

13.) The matter is listed for order on 10.11.2025.

I ) The matter comprises of (5) five charge sheets and mvolves 103 accused persons who
|were summoned previously. The proceedings are at the stage of pronouncing order on

2.) The order upon charge is presently under dictation which is likely to take some time on
account of the voluminous record, multiplicity of accused persons (103 accused) and |

1 ) Consecutive & bulk dates bemg given.

2.) No undue adjournments was given.

3.) The court endeavored to ensure that request made by the
defense counsels pertaining to illegible and deficient copies of the |
{documents of the charge sheet is addressed expeditiously.

14.) Direction for scanned copies of deficient & illegible documents

iwere given to CBI and a dedicated scanner was installed to
{expedite the same.
45.) This modality curbed the multiplicity of applications under
|section 207 Cr.P.C

h ) There were 78 accused in the

final supplementary charge sheet. |
Cognizance was taken against one
hundred and three (103) accused|
person. Multiple Misc.
Applications moved by the
counsels of the accused persons.

G —




VISHAL GOG NE
Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24

Rouse Avenue Dist ;
Neth ,hnct Covurts

Sl | CNR No. and Cause title [Nature - Whether State case,| Penal statutes No. of Whether accused is Date of institution Date of cognizance
No ~_ ___|complaint case or closure report involved accused | sitting or former MP/MLA
DLCT11-000033-2024 Complaint Case Sec 3 & 4 of 23 Sitting MPs/MLAs 09.01.2024 27.01.2024
10 . PMLA2002
Enforcement Directorate
Vs
Amit Katyal etc
Prese | Detail of prosecution [Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t withesses of witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of [ofthe Whether posted for in the matters
Charges(case recorded final
or not arguments
itness| Witnesse |Witnesses Defence | Defence - One year from the date of
[:; cited|s dropped| examined witnesses |withesses framing of charge.
cited |examined
- Misc. | 46 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
* Court on its own motion_vs. Union of India_& Ors.” below mentioned points have been added. _

|
§

I Short Summary of the work done in the case durmg the month

The Action plan formulated and the
steps taken for expeditious disposal of
ithe case

The speclﬁc reasons, if any causing delay
in disposal of the matter

L) The matter was taken up on three (3) dates in this month.

2.) Three additional accused of the supplementary complaint were summoned. One accused was exempted
lon prayer. The second accused was not appeared, bailable warrant were issued against him.

3.) Third accused appeared in person and meved an application of regular bail. The court had allowed the ba11
|application and copy of complaint was supplied to the accused.

Short dates being given for
expeditious conclusion of arguments
on charge.

Scrutmy of documents by the accused
persons




NE
VisHAL & GOGYS

s Judg® on
) Addmor\a‘es pc-P«C“ (506\1?15 )
Spema\ Av n e Dt istnct
ROUS Dt,““
Sl CNR No. and Cause title Nature - Whether State]  Penal statutes No. of Whether accused is Date of institution Date of cognizance
No case, complaint casj involved accused sitting or former
or closure report MP/NLA
DLCT11-000307-2023 State case U/s 147, 148, 149, 307 26 Ex MLA Initial date 03.12.2016 23.03.2015
IPC Instituted in this court on 11.01.2024
1 1 State
Vs
Naseer @ Naseem etc
Present| Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of

Date ofStage withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framin of the accused - has been are existing

gof fcase Whether posted for in the matters
Charge recorded final

s or not arguments
WitnessWitnessesWitnesses Defence | Defence - - One year from the date
es cited| dropped | examined withesses |withesses of framing of charge.
cited |examined
Charge| 43 - - - - - --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentloned points have been added.

. Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expedmous dlsposal of the case

|The specific reasons, if any causing delay in dlsposal of

the matter

|1.) Matter is fixed for the purpose of order on charge. There are total
1twenty six (26) accused proposed in this case.
12.) A notice was issued afresh to the 1O for clarifications in terms of the ;
iprevious order dated 12.08.2025.

1(1) Short dates being given and no unnecessary
ad_loumments are being given.

The charge sheet is of the year 2015 and is connected with
another case filed of the year 2015. The case was received
by this court in the year 2024. There are 26 accused.|

1Lengthy arguments on the point of charge were advanced |
|by separate counsels. On account of the voluminousj
|record in the present two connected charge-sheets and the |
{detailed arguments advanced on behalf of separate}
ﬁcounsels for the 26 accused persons, several dates have
Ibeen consumed in concluding arguments on charge.

Q@




VISHAL GOGNE

Additional Sessions Judge

Special Judge (PC-Act), (CBI)-24

Rouse Avenue District Courls
New Delhi
Sl CNR No. and Cause title Nature - Whether Statj Penal statutes No. of Whether accused is Date of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000306-2023 State case Ul/s 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC Instituted in this court on
12 State 11.01.2024
Vs
Akhlaq Alvi etc
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of [Nt witnesses of accused witnesses when matter| by superior court, if yes give detail interim orders} disposal of case.
Framing Stage - has been are existing
of pfthe Whether posted for in the matters
Charges case recorded final
or not arguments
itness| Witnesse |Witnesses Defence | Defence - -- One year from the date
es citedis dropped| examined witnesses |witnesses of  framing of]
cited |examined charge.
Charg| 74 - - - -- - -
& e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Crs.” below mentioned points have been added.

|Short Summary of the work done in the case during the month i

i

I

The Action plan formulated and the steps

taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

]

|1.) Matter is fixed for the purpose of order on charge. There are total twenty six |
1(26) accused proposed in this case.
12.) A notice was issued afresh to the 10 for clarifications in terms of the previous
Jorder dated 12.08.2025. ;

(1) Short dates teing given and no unnecessary
tadjournments are being given. |

The charge sheet is of the year 2015 and the case
{received by this court in year 2024. There are 36
Jaccused. Lengthy arguments on the point of
charge were advanced by separate counsels. On
account of the voluminous record in the present
two connected charge-sheets and the detailed
arguments advanced on behalf of separate
|counsels for the 36 accused persons, several dates

i

|charge.

|have been consumed in concluding arguments on |




s S
itional Sesst
peci uige PG, (2"
Rouse Av&nue DDé?m
Sl CNR No. and Cause title  [Nature - Whether Stat91 Penal statutes No. of accused| Whether accused is Date of institution Date of cognizance
No case, complaint case or involved sitting or former MP/MLA
closure report
DLCT11-000455-2023 State case U/s 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.2019 28.09.2019
IPC Instituted in this court on
13 State 16.01.2024
Vs
Raju Kumar Singh etc
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of nt withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
FramingStage accused - has been are existing
Ch::ges of the Whether posted for in the matters
case recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence -- - One year from the date
es cited| dropped | examined witnes:es witnesse: of framing of charge.
cite examine

PE 38 - 28 - - - -

23.11.
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Umon of India & Ors.” below mentioned points have been added.

| Short Summary of the work done in the case during the month |

|The Action plan formulated and the steps
taken for expeditious disposal of the case

1) The matter was taken up on five (5) dates in this month.
2) Two (2) witness (PW 27, PW 28) were examined, cross- examined and |

discharged.
13) On the four dates number of witness were not available on account of

1medical, official and personal reasons.

(1) Directions for advance reports upon summons to witnesses.

1(2) Consecutive / Bulk date of hearing.

are being given.

(3) Short dates being given and no unnecessary adjoumments

-

;The specific reasons, 1f any causing
delay in disposal of the matter

Unavailability of witnesses.




VISHAL GOGNE ’
Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24

Rouse Avenue District Couris

New Delhi
Sl No CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of cognizance
Whether State case, accused sitting or former
complaint case or closure| MP/MLA
report
DLCT11-000987-2019 Complaint case Sec 233/628 r/w 211 & 31 Sitting MP in the 08.12.2016 09.06.2017
240 (3) of Compamesw connected PMLA case Instituted in this court on
14 SFIO Act, 1956 and Sec pending in this court. 29.07.2024
Vs 120/468/477TA & 120B,
Surender Kumar Jain etc. of IPC
Present| Detail of prosecution |Statement|Detail of defence witnesses | Date since | Whether there is any stay of proceedings ordered by superior | Whetherany | Expected date of

Date of Stage of witnesses of accused when matter court, if yes give detail interim orders| disposal of case.
Framing the case - has been are existing in|

of Whether posted for the matters
Charges recorded final

) o o or not o arguments - . .
WitnessWitnessq Witnesses Defence Defence [Yes, vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in ~Yes- One year from the date
= es cited] s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge.
dropp cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed withl
Charge| 39 = No e o o earing on arguments on charge. However shall await the decision o
the High court before framing formal charges.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case durmg the month

!

i

The Actlon plan formulated and the steps
{taken for expeditious disposal of the case

The speaflc reasons, if any causing
delay in disposal of the matter

11.) Fresh matter 1ece1ved by way of transfer in the month of July 2024. There are
thirty one (31) accused in this matter.

12.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge.
{3.) Matter is listed for clarifications.

1) Consecutlve / Bulk date of hearing.
32) Short date being given and no unnecessary |
J|adjournments are being given.

|

iVide order dt. 13.12.2022 of the Hon’ble High

court of Delhi in Crl. M.C. No. 6716/2022 and Crl.
1M.A. No. 26115/2022 titled as Virendra Jain & Anr

IVs SFIO & Anr., the trial court may proceed with
|hearing on arguments on charge. However shall
‘await the decision of the High court before framing |

formal charges.




VISHAL GOGNE

Additional Sessions Judge

Special Judge (P(D:"g‘gg‘ (cCoBulr)i-sz 5
’ . . Rouse Avee e Dethi
S| |CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is Date of institution Date of cognizance
No | - _complaint case or closure report involved accused |sitting or former MP/MLA
DLCT11-000977-2019 Complaint case 3 & 4 of PMLA , 2002 79 Sitting MP 18.05.2017 03.07.2017
. Instituted in this court on
15 Directorate ({fsEnforcement 29.07.2024
Surender Kumar Jain etc.
Presen| Detail of prosecution [Statemen| Detail of defence Date since Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Date of t Stage witnesses tof witnesses when matter superior court, if yes give detail interim disposal of case.
Framingof the accused - has been orders are
of case Whether posted for final existing in
Charges| recorded arguments the matters
or not
WitnesFNitnesleitnesses Defence |Defence LYes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the
- ses | es |examined witnesses |witnesse Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge.
d examine court is stayed to the extent of supply of un- relied documents not
d relied upon on behalf of the petitioner but the list of the un-relied
Orders| 56 — — No — — — ocuments in_the case has to be supplied by the petitioner to the
respondent without default.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

%Short Summary of the work done in the case during the month

I
l

{The Action plan formulated
Jand the steps taken for
|expeditious disposal of the case

{The specific reasons, if any causing delay in disposal of
ithe matter

11.) Fresh matter was received by way of transfer in the month of July 2024. There are
|seventy nine (79) accused in this matter. The order of trial court is stayed for supply of
un- relied documents.
2.) Matter was taken up on four (4) dates in this month. Multiple IA applications were
taken up. One application was disposed of in this month. :
3.) Matter is fixed for clarifications.

4) One (1) I.A applications has been taken up and disposed of in this month.

(1) Consecutive / Bulk date of"
hearing, |
(2) Short date being given and no !
unnecessary adjournments are
|being given.

order of trial court is stayed to the extent of supply of un-
relied documents not relied upon on behalf of the petitioner

{but the list of the un-relied documents in the case has to be
{supplied by the petitioner to the respondent without default.

Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delh| ‘j
Jin Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as
Directorate of Enforcement Vs Rajesh Kumar Aggarwal , the |

-




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24
Rouse Avenue District Courls

New Delhi
Sl No CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000570-2024 State Case 3.1 (r)(s)(w)(ii) of SC/ ST 1 Sitting MLA 03.07.2024 12.07.2024
16 POA Act
State Vs Vinay Mishra
Present Detail of Statement of|  Detail of defence Date since when Whether there is any stay of Whether any Expected date of
Date of Stage prosecution accused - withesses matter has been proceedings ordered by superior | interim orders disposal of case.
Framingjof the witnesses Whether posted for final court, if yes give detail are existing in
of ase recorded or arguments the matters
Charges| not
Witne WitnesstNitness Defence | Defence -No- -No- One year from the date of
sses| es es J witnesses| withesses framing of charge.--
22.10.24 cited d’°§Pe xar:in cited | examined
Charge| 18 - 1 No -- - -

|
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

! Short Summary of the work done in the case during the month  [The Action plan formulated and the steps taken for l, The specific reasons, lf any causing delay in
|expeditious disposal of the case disposal of the matter

1.) Fresh matter recewed by way of assxgnment on July 2024 | (1) Consecutwe / Bulk date of hearmg '; Unava:lablhty of wntnesses

2.) Matter was taken up in this month. |(2) Short date being given and no unnecessary adjournments .
, 3.) One witness (PW-11) was examined and discharged in this month. fare being given.

i l

B —




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24
Rouse Avenue Dlstnct Courls

New Delhi
Sl CNR No. and Cause title Nature - Whether State case, [Penal statutes No. of | Whether accused is Date of institution Date of cognizance
No complaint case or closure finvolved accused | sitting or former
report MP/MLA
DLCT11-000160-2025 State 397 Cr.PC. & 440 9 Sitting MLA 25.02.2025 -
BNSS
17 Cr Rev 06/2025 (Criminal Revision)
Gyanendra Singh Vs. State & Ors
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage withesses tof witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes\WitnessWitnesses Defence Defence No- -No- Within a quarter
ses es |examined witnesses witnesses
cited |droppe cited examined
d
Argume - - - - - - -
- nts

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

’ The Action plan formulated and the steps
§taken for expedmous dlsposal of the case

The specxflc reasons, if any causing
delay in dlsposal of the matter

—,

1 ) Frcsh revision petition recelved by way of assxgnment on February 2025 Matter was taken
{up in this month.
12.) On the previous date, the petitioner was directed to supply the pen drive to respondent no. 2
{within a week. It was submitted on behalf of R-2 that he had received the pen drive and sought
|some time to prepare the submissions.

[3.) Matter is listed for further proceedings.

1(1) Consecutive / Bulk date of hearmg

adjournments are being given.

3(2) Short date being given and no unnecessary

i




VISHAL GOGNE
Additional Sessions Judge
" Special Judge (PC-Act), (CBI)-24
Rouse Avenue District Courts
New Delhi

hi
Si CNR No. and Cause title  [Nature - Whether State] Penal statutes No. of Whether accused is sitting | Date of institution Date of cognizance
No case, complaint case o involved accused or former MP/MLA
) o closure report
DLCT11-001216-2019 Criminal Revision U/s 3 & 4 of PMLA 2 Sitting MP Initial Institution Date 23.10.2017
Directorate of Enforcement 23.10.2017
18 Vs Case Received in this court
Moin Akhtar Qureshi Etc. 29.03.2025
Presen| Detail of prosecution (Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of {t Stage withesses t of witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [(ase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness Witnesses Defence | Defence No No Within one year from the date of
ses es |examined witnesses | withesses framing charge.
cited d"°:P° cited examined
- Misc. | 65 = - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

l Short Summary of the work done in the case during the month

The Action plan formulated and
the steps taken for expeditious
dlsposal of the case

The specific reasons, if anyi
causing delay in disposal of
the matter

1 ) Case recewed by way of transfer on dated 29 03 2025

12.) There are 9 accused in this case. Matter was taken up on two (2) dates in this month.
#3.) The Ld. Respected counsels sought some time to continue the examination of the lists provided by the ED on the
| previous date. One IA application was also taken up in this month.
|4) Matter is fixed for further proceedings.
15) One (1) Misc. application were taken up and disposed of in this month.

ﬁ/.




S Judge

pdditiona! SESSLLy (cal-24
spec’\a\ J:ve Disteict Courts
Rouse New Delhi
Sl CNR No. and Cause title Nature - Whether Statel Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance
No case, complaint case or involved accused or former MP/MLA
- closure report
DLCTI11-000301-2025 Complaint Case U/s 3 & 4 of PMLA 7 Sitting MP Initial Institution Date e
15.04.2025
19 Directorate of Enforcement
Vs
Sonia Gandhi & Ors
Presen|Detail of prosecution| Statement of | Detail of defence [Date since whenWhether there is any stay of\Whether any interim orderﬂ Expected date of
Date of {t Stage witnesses accused - withesses atter has een.procee ings ordered by superiorare existing in the matters isposal of case.
t St it d it tter h b di dered b i isting in th tt di 1 of
Framingpof the Whether posted for finalcourt, if yes give detail
of [case recorded or not rguments
Charges WitnesWitnessWitness Defence| Defence No No Within one year from the
ses es es witness| withesses date of framing Charge.
cited |droppe jexamine es cited| examined
d d
Misc. | 71 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

~“Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

i
{The Action plan formulated and

the steps taken for expeditious

disposal of the case

|The specific reasons, if any causing
|delay in disposal of the matter

11.) Fresh Case received by way of assignment on dated 15.04.2025.
12.) There are 7 accused in this case.
{3.) The matter was taken up on two (2) dates of this month for inspection of the case files by the court.

4.) Certain clarifications were sought from the ED in light of the inspection of the case files by the court. The ld. ASG Mr.
Raju had advanced certain submissions and sought some more time for providing further clarifications. Matter is listed for

said purpose.




VisiisL G e
Additional Lu;:x ons Juge

Special Judge (PC-Act), (CBI)-24

Rouse Avenue District Courls

New Delhi
Si CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance
No ) o complaint case or closure report involved accused or former MP/MLA
DLCT11-000406-2025 Sessions Case U/s 3(1)(r), 3(1)(s) 4 Sitting MLA Initial Institution Date 29.04.2022
of SC/ ST Act 29.04.2022
20 State Case Received in this court
02.05.2025
Vs
Chandan Chaudhary Etc.
Presen| Detail of prosecution |Statemen Detail of defence Date since [Whether there is any stay of proceedings ordered, Whether any | Expected date of disposal of
Date of { Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [case Whether been the matters
Charges| recorded posted for
or not final
arguments
Witnes\WitnessWitnesses Defence Defence No No Within one year from the date of
ses | es |examined witnesses | withesses framing charge.
cited d’°cFl’Pe cited examined
— Arg/ | 13 - = - 2 -
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Couzrt of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated
and the steps taken for
expedmous disposal of the case

The specific reasons, if
any causing delay in
dJsposal of the matter

|next date of hearing.

1.) Case recelved by way of transfer on dated 02 05 2025. Matter was taken up in thlS month
12.) There are 4 accused in this case. Matter is fixed for arguments on charge. :
13.) 1O and complainant were not present. Notices were again issued to the IO as well as to the complainant for the i

10 was not present.

-




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CBi)-24
Rouse Avenue District Courts

New Delhi
Sl CNR No. and Cause title |Nature - Whether State case|Penal statutes| No.of Whether accused is sittingl Date of institution Date of cognizance
No o _ complaint case or closure report involved accused or former MP/MLA
DLCT11-001433-2019 State U/s 120B, 420 10 Former MLA Initial Institution Date 19.01.2010
CBI [PC and 13 (2) r/w 23.12.2009
21 Vs (PC Act case) 13(1)(d) of PC Act Case Received in this court
Arvind Pandalai Etc. 1988 21.05.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered Whether any | Expected date of disposal of |
Date of t Stage witnesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingpf the accused ~ matter has are existing in
of fase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness|Witnesses Defense | Defense No No Within one year.
ses | es |examined witnesses | witnesses
cited d’°c'|’Pe cited examined
== P.E | 60 - 54 - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1The Action plan formulated and the steps

| The specific reasons, if any causing
{taken for expeditious disposal of the case | delay in dlsposal of the maiter

1 ) Case recelved by way of transfer on dated 21.05. 2025 :
2.) There are 10 accused in this case. The matter was been received by way of transfer as one of
the accused (A-7) was a former Member of Parliament.

3) The matter was fixed for prosecution evidence. The matter was taken up on two (2) dates of
1this month. On the first date witness PW 45 (Investigating Officer) was extensively Cross- |
|examined and concluded on behalf of accused no. 10. :
|4) On the second date the witness PW-45 was not able to appear on account of official exngency
15) One (1) Misc. application were taken up and disposed of in this month.

. Lengthy cross- examination of IO
! unavailability of witnesses and voluminous

documents.

P —




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC- -Act), (CBI)-24
Rouse Avenue District Courts

ew Delhi
Sl CNR No. and Cause title [Nature - Whether State case, Penal statutes No.of Whether accused is sitting Date of institution Date of cognizance
No ) complaint case or closure report involved accused or former MP/MLA
DLCT11-000682-2025 Sessions Case 406/409/420/467/ 17 Former MLA Initial Institution 24.06.2017
State 468/471/188/201/ 24.06.2017
2 Vs (PC Act) 120B/109/34 IPC Received in this court on
Raj Kumar Goel etc. and Sec 17.07.2025
7/8/11/12/13 of
PC Act 1988
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of [t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framing°f the accused - matter has are existing in
of [ase Whether been the matters
Charges| recorded posted for
or not final
‘ arguments
WitnesWitnessWitnesses | Defense Defense = = Disposed of within one year
SeSTN es |examined | witnesses | witnesses from the date of framing charge
cited d’°gpe cited examined
-~ | Misc.| - - = = = = -
App :
1
I

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month |The Action plan formulated The specific reasons, if any causing delay |
; |and the steps taken for in disposal of the matter .
| expedmous dlsposal of the case | :

|

{1.) Matter is received on transfer from the Saket Courts Complex New Delhl in the month of July 2025 ‘
| There are 10(Ten) accused in this matter.

12.) The matter is at the stage of arguments on charge.

13.) The matter was taken up in this month.

14.) The firs two Investigating Officers were directed to appear on the last date. IO DCP Shweta Smgh
|Chauhan was reported to be unwell. The other IO namely ACP Ishwar Singh had also not appeared despite
Inotice. Matter is fixed for the appearance of the Investigating Officers.

g

%(South East), New Delhi.

in TR. P. (Crl.) 44/2025. IO was not present

;Matter has been received in the month of Ju]y !
12025 by transfer from Saket Courts Complex, |
; vide order dt.|
102.07.2025 of Hon’ble High Court of Delhi|




VISHAL GOGNE

Additional Ses
special Judge (PC

sions Judge
C-Act), (CBI)-24

Couits
Rouse Av?lnue D‘?r“rl‘d
Sl CNR No. and Cause title |[Nature - Whether State case, Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance
No o ____[complaint case or closure report involved accused or former MP/MLA
DLCT11-000683-2025 Complaint Case 45,3 &4 of 10 Former MLA Initial Institution 25.02.2017
Directorate of Enforcement PMLA Act 2002 25.02.2017
23 Vs (PMLA) Received in this court on
Rohit Tondon etc. 17.07.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses tof withesses when by supetrior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [ase Whether been the matters
Charges recorded posted for
or not final
arguments
WiineeritneSjWitnesses Defense Defense - - Within one year from the date of
ses | es |examined witnesses | witnesses framing charge
Gited d'°c"’f’e cited examined
- Misc. | - = = - = - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

] The Actlon plan formulated and the steps |
; taken for expeditious disposal of the case |

; |The spec1f1c reasons, 1f any causing
delay in dlsposal of the matter

1.) Matter recelved on transfer from the Saket Courts Complex New Delhi in the month of July
2025. There are 17(Seventeen ) accused in this matter. -
2.) The matter is at the stage of arguments on charge.
3.) Matter is listed with connected matter for further submissions on behalf of the ED.

; Matter has been recelved in the month of July :
12025 by transfer from Saket Courts Complex, |
(South East), New Delhi.
402.07.2025 of Hon’ble High Court of]
4Delhi in TR. P. (Crl.) 44/2025. :

vide order dt.|

i




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24
Rouse Avenue District Courts

New Delhi
Sl CNR No. and Cause title |Nature - Whether State case|Penal statutes| No.of |[Whether accused is sitting] Date of institution Date of cognizance
No 7 ) complaint case or closure report involved accused or former MP/MLA
DLCT11-000240-2024 Closure Report U/s 7 of PC Act, - Former MP Initial Institution Date: -
CBI Vs Unknown Official (Air IR/W 120-B of IPC| 19.03.2024
24 India) Matter received in this
court on 02.09.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of [t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes\WitnessWitnesses Defense Defense - e
ses | es |examined witnesses | witnesses Within a year
cited d"°:p° cited | examined
-~ [Consid| - = = = = - -
eration

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

11) Fresh closure report received by way of transfer in the month of September 2025.
2) On the previous date the 1O was directed that the documents cited along with the report be
|filed in a original along with a soft copy in OCR format. Matter is fixed for compliance of the

i previous order and consideration.

H
i




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CB1)-24
Rouse Avenue District Courts
Aaw Delhi

Sl | CNR No.and Cause title |Nature - Whether State case]Penalstatutes| No.of Whether accused is sitting] Date of institution Date of cognizance
No o o complaint case or closure report involved accused or former MP/MLA
DLCT11-001272-2024 | Sessions Case Uls 3and 4 12 Former MLA Initial Institution Date: 24.02.2025
State Vs Ritik @ Peter ete MCOCA 1999& 26.12,2024
25 25/54/59 Arms Matter received in this
Act court on 06.09.2025
Presen| Detail of prosecution ;Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of [t Stage withesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingf the accused - matter has are existing in
of [ase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesMitnes§Witnesses Defense Defense = =
ses | es |examined witnesses | witnesses Within a year from the date of
cited d"°:pe cited examined framing charge in the
[WApp| 198 — — — — — — concluding chargesheet

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
~ “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1The Action plan formulated and the steps

|The specific reasons, if any causing
delay in disposal of the matter

1) Fresh closure report received by way of transfer in the month of September 2025.

2) There are Twelve (12) accused in this matter.

3) The matter was taken up on three (3) dates in this month.

4) The list of unrelied documents and other documents were filed in terms of the previous order
5) It was submitted by the counsel of A-4 that the list of unrelied documents were received and

{required to be mentioned.

|prosecution. A direction is sought to the prosecution for curing such purported deficiencies.

1and the absconding main accused namely Kapil Sangwan @ Nandu was consided.

|that a classificatory shall be moved with respect to certain documents which were not filed and |

16) An application was moved on behalf of A-4 under section 207/208 CrP.C. (230 BNSS)E
stating that there were certain discrepancies in the list of unrelied documents furnished by the |

17) The supplementary charge-sheet, dated 20.09.2025, filed against Amar @ Amardeep Lochab

{taken for expeditious disposal of the case

been filed in this matter.

Multiple supplementary charge sheets havé -

-




VISHAL GOGNE

Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24

8) Cognisance of the offence under section 209 of the Bharatiya Nyaya Sanhita, 2023 was taken
qua accused Amar @ Amardeep Lochab, which was to be read in conjuction with the
cognisance of the offences under section 3 and 4 MCOC Act.

9) The remaining prayer in the present supplementary charge-sheet was for the trial, in absentia,
of accused Kapil Sangwan @ Nandu under section 356 of the BNSS, 2023 which will be taken |
up for consideration at the stage of charge.

10) Seven (7) Misc. applications were taken up and disposed of in this month.

ewW r

Rouse Avenue District Courls

Sl CNR No. and Cause title [Nature - Whether State case, Penal statutes No. of |Whether accused is sitting Date of institution Date of cognizance
No complaint case or closure report involved accused or former MP/MLA
DLCT11-000922-2025 Criminal Revision 438 of BNSS 2 Former MP -
Kirip Chaliha Vs State & Ors. 15.09.2025
26
Presen| Detail of prosecution (Statemen| Detail of defence |Date  sinceWhether there Is any stay of proceedings ordered\Whether any|Expected date of disposal
Date of t Stage witnesses tof witnesses hen matte! by superior court, if yes give detail nterim orders ar of case.
Framingpf the accused - has been Xisting in th
of [case Whether osted for matters
Charges recorded inal
or not rguments
WitnesWitness|Witnesses Defense | Defense = e
ses FN es |examined witnesses |witnesses Within three months
cited d’°:Pe cited |examined
- Misc. | - - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

; The Action plan formulated and the steps i
Itaken for expeditious disposal of the case

The specific reasons, if any causing
|delay in disposal of the matter

{1) Fresh matter received by way of assignment in the month of September 2025.
12) Matter was taken up in this month.

{notice to respondent no 3 to join proceedings through VC on the next date.

13) As per report dated 13.10.2025 upon notice to respondent no. 3, he had sought some time for |
|appearance before the court as he had shifted to West Bengal. Directions were passed for issuing fresh -

!

i = e T T e

-




VISHAL GOGNE |
"Additional Sessions Jucan_%
Special Judge (PC-ACY), (couns
Rouse Avenue District
New Delhi
Sl CNR No. and Cause title [Nature - Whether State case, Penal statutes No.of |Whether accused is sitting) Date of institution Date of cognizance
No ~___ complaint case or closure report involved accused or former MP/MLA
DLCT11-000959-2025 Criminal Revision U/s 438 r/w - Former MP -
Yogeshwar Dayal Sharma Section 440 BNSS 23.09.2025
27 Vs
State
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness|Witnesses Defense Defense o =
ses | es |examined witnesses | witnesses Within three months
cited dro:pe cited examined
- |Argum{ - - - = = - -
ents

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

; Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

| The specific reasons, if any causing
ldelay in disposal of the matter

1) Fresh criminal revision received by way of transfer in the month of September 2025.
2) It was pointed out by the ld. Prosecutor for the State(respondent) that the allegations in the
present proceedings wherein charge was framed also under section 420 IPC involves the

1and they also ought to be joined to the present proceedings.

|date of hearing.

additional statements of certain victims also who were essentially in the nature of complainants

|3) Directions were passed to issue notice to the additional victims/ complainants for the next?




VISHAL GOGNE
Additional Sessions Judqge
Special Judge (PC-Act), (CBI)-24
Rouse Avenue District Couits

1

Sl CNR No. and Cause title [Nature - Whether State case,)Penal statutes| No.of [Whetheraccused is sitting Date of institution Date of cognizance
No _____jcomplaint case or closure report involved accused or former MP/MLA
DLCT11-001011-2025 Criminal Revision U/s 438 r/w - Sitting MP -
DCP (EOW) Section 440 BNSS . 08.10.2025
28 Vs
State (GNCT of Delhi)
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of [t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes\Witness|Witnesses| Defense Defense = e
ses | es |examined witnesses | witnesses Within three months
cited d’°§pe cited examined
-- |Argum| - - - - = - -
ents

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|short Summary of the work done in the case during the month The Action plan formulated and the steps [The specific reasons, if any causing
taken for expeditious disposal of the case delay in disposal of the matter

| 1) Fresh criminal revision received by way of allocation in this month. - ; -
12) Notice was directed to be issued to the state. :

@

—




VISHAL GOGNE
Additional Sessions Judge
Special Judge (PC-Act), (CBI}-24
Rouse Avenue District Courts

IV

Si CNR No. and Cause title [Nature - Whether State case|Penal statutes No. of |Whether accused is sitting) Date of institution ate of cognizance
No B B complaint case or closure report involved accused or former MP/MLA
DLCT11-001033-2025 Criminal Revision - Sitting MLA -
Kausar Imam Siddiqui 15.10.2025
Vs
29 State
Presen| Detail of prosecution (Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes\Witness|Witnesses| Defense Defense = =
ses | es |examined witnesses | witnesses Within three months
cited d’°:pe cited examined
-~ |Argum| - - - - - - -
ents

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps 1 The specific reasons, if any causing

— e S )
| 1) Fresh application received by way of assignment in this month.
{2) Matter is fixed for consideration.

|taken for expeditious disposal of the case Jdelay in disposal of the matter ;

-
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PARAS DALAL
To, R A TehEm -0
The Ld. Principal District & Sessions Judge, ' A
Rouse Avenue District Court, Augitona Chis udicl M"g;r;ﬁ
New Delhi. T R o e B

Rouse. Avenue Bistrict Courts. New: Delf

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./2024/298D-307D dated
12.01.24.

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and
Member of Legislative Assemblies (MLA's).

Respected Madam,
It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF
OCTOBER 2025.

1. Name of the Presiding Officer : Sh. Paras Dalal
2. Designation : ACIM-01

3. Date since which posted in the Court 1 26.10.2024 (A/N)
4. Total number of cases pending on the first day of the month : 19

5. Number of cases disposed in the month with details i.e. : 02

6. Number of cases pending on the last day of the month: : 18

Note: 1 Misc. Crl. Instituted.
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INR No.
JLCT12-
000241- ra——
2019 &
e Sgg fl%l];y Ld. Proxy counsel for groi%{;:f e
St Case- [Crimin Supreme Court paitger, SuTire, i Supreme Stayed by Hon'ble Supren
al P Yes, Vide | Subjectto stay by  Hon’ble P yed by
22/19 499/500 Former [04/01/13 19/12/1 |Further S.L.P(CR.L) . .7 [Court of Court S.L.P (CR.L)
svrimt (€omP | pe |t | mp 08/01/13 | ™3™ lprocee | ™ || = | = |~ | = | = | 3az7zo1s, [Prderdated vacationof [Supreme Court Sl .1 qlas77o019, 3429/2019 (1I-
et dings 3429/2019 (1I- | 22/0419 | stay.  continuing, Put up for| o ona | Vide order dated 22/04/1
ZUBIN | Case) Q), Vide order furilier procesdings on be expedited
‘{ANI bt dated 22/04/19 LS once the stay
IANJAY i is vacated.
NIRUPA
M
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SNR No.
JLCT12-
2019 & SIt_?yS%l]: y Orders of the
S . Cout Ld. Proxy counsel for [Hon’ble
Ct Case- . 3 hecused submitted that Supreme Stayed by Hon'ble Supren
64/19  |Crimin SLP(CRL) | Yes, Vide | Subjectto | o™ 0™ pyooblolcourt ~ of|  CourtS.LP(CRL)
Further | -- |-- e - 3477/2019, |order dated |vacation of ; - o .
al Sittin P 342902019 (II- | 22/04/19 o Supreme Court Still India and [3477/2019, 3429/2019 (1I-
SANJAY |(Comp |499/500 ‘MPg 15/10/13 221013 | d‘iﬁcee o) g S14¥:  lcontinuing. Put up for matter would| Vide order dated 22/04/1
NIRUPA | laint | IPC g Vide order further proceedings on e expedited
Mvs [Case) dated 22/04/19 18.11.2025 fmsscgzsdstay
SMRITI i :
ZUBIN
IRANI
2NR No. Re-list ' Awaiting
. Applications moved on
ALCTL2- the Yes, Vide dSuI.)j'e CLIO hehalf of accused Ms. grd%{; olf_h.thﬁ
000017- ;natter Order ﬂ;emsmp O A tishi Marlena seeking con e ¢
2021 & il Dated @petition | ohjecion  for |20t OliStayed by the Hon’ble H
& 200 receipt 14/12/23, Uls 482 renewal of passport Delhi and Court and interim s
CtCase |CHHIR| o pe Sitting ot continued | CFPC byowed and disposed [P would baaingt trial.
2/2021 al & ) MLA / further on pending it saw  on e be expedited
SHHAIL ((Comp |,q0.c00 Sitti 21/01/21 |27/01/21 {17/11/22 directi {8 [-- | -- - | - - - subsequent | Defore the | =~ diny by PRce the stay
éIHARI laint 3533/12%_/ thtIl;g ons/ord datesqand Hon’ble ggﬁ?&e }%s - oyf is vacated.
50SWA | Case) ' pc P i lastly on [High Court 3. stillgcontinuing.
MI e 06.05.2025 | Of Delhi o 5 "y "o 90,11.2025
VS Hon’bl. k.ol for receipt of further
JATYEN P Loelbi stay oadler, order from Hon’ble
DER phigh High Court,
JAIN & Court
)JTHERS
TugigER -0t
AdditionaTChiat Jdicial Hagistrated!
mﬁ'&zﬁm it -l'x,m
Rouse Awerr &l
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. , Proxy counsel for
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ANR N date of hearing before i
JLCT12- Hon'ble Delhi High by qo s
000052~ Yes, Vide o e‘ chirl 81 0rders of the
Order Court is 19.01.2026 iy5n-hle High | Stayed by Hon'ble High
021&Ct| 200 Stayed by Dated and the interim order - of Court in CRL.M.C.
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CAILAS | Tant |4s9/501 MLA | 21 ding/di CRL.M.C. on stig PTOEEE()lﬂzggggft’-CﬂOﬂs be expedited | Orders dated 05.02.2024
I Case) | IPC rection 2964/2021, |subsequent I once the stay| 10.04.2024, 18.07.2024
. vide order dates and is vacated. 07.10.2024, 31.01.2025 a1
JAHLOT dated 24/11/21 | lastly on lastly on 21.05.2025.
Vs 21.05.2025
"TJENDR
 GUPTA
INR No. Stayed by
JLCT12- Receip Hon'ble ngh . ‘
000112- tof Court qua it is stated l?y }d. Stayed by Hon'ble H
- accused Counsels that interim Court qua accused Kuld:
022 & Cr ons Kuldeep Kumar Yes. Vid istay has been extended [Awaiting Kumar in CRL.M.C. I
Cases from in CRL.M.C. orgz; dalxteed by Hon’ble High court Orders of the [5853/2022, vide order da
19/2022 .. No. 5853/2022, of Delhi, where next|Hon’ble High {10/11/22
Crimin the tdasid 11.10.23, Subi A £ heari islc £ hnd Vide interi -
al Sitting 20/10/2 |Eon'bl vide order sl ubjectto (date of hearing is Court of jand Vide interim orders da
STATE (State |188 IPC MLA 26/09/22 |26/09/22 2 e High = 1 e e ] - - dated 10/11/22 subsequent vacation of [19.11.2025. Delhi and [15/02/24, 27/05/24, 12,07.
VS Case) Court and qua other At c?an d stay.  [Matter is fixed for matter would [26.11.24 and 17.03.2025 :
{ULDEE of accused lastly on 03.12.2025. be expedited 24.07.2025 interim or
P Delhi/ persons in 17 03y2025 once the stay have been continued
{UMAR Further CRL.M.C.6910 | """ Lis vacated. [NDOH ie, 19.11,2025. N
& ORS procee /2022 & the next date of hearing h
FIR NO. din Crl.M.A.26781/ is 03.12.2025.
413/21, g 2022, vide
PS. order dated
(ALYAN 19/12/22
PURI
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. WHGLIS: 15/01/21 U to list matter
2022 & s ) b e, We every week
2T Cases Cnarlmn 200 (Date on 26/04/2 ofrder, / order dated ; ¢ Unnecessary
11/2022 Cr.PC. Sitting | which 3& | AW Yes until LA & Papused  of o adjournments z
(Comp & MLA | assels 19/01/23 29/04/2 [FFOSS ol B il - 09.12.2024 02.04.24, | 27.10.202 [27.10.2025 both A Disposed off
laint : examin e 10.09.2024 accused ersons e B
RAVIND | 25 |499/500 received 3 o : P nd all efforts
ER IPC / g AeAeE, Fre made to
; of 20.02.2025
<{UMAR Institute Cwi dispose  off
VS d in this case.
JURGES court =
H 28/10/22
JATHAK )
& ANR
:NR NO.
JLCT12-
000099~ (Origina
2023 & | Date of
CR [nstitutio
CASES n= Awaiti Stayed by Hon'ble High
7/2023 21/10/21 — [t is stated by 1" 08. | Courtof Delhi in CrlM(
) Matter Hon?glee Hiyh Yes, Vide Counsels that interim H:m%{; OH. ﬁ No. 7326/2023, vide orde
Crimin (Date on is re- Court of D e%m order dated Subiect to P& has been extended Court . 1gf dated 11.10.2023, dated
STATE | al |188/34 |, |Sitting | which | ..., [28/08/2 |listed e el = |~ |ciMeNo, | 15:02:24, | 24 by Hon'ble High court |10 = | 15/02/2024, 12.07.2024
VS |[(State | IPC MLA | caseis 3 for ‘“7356/2023"' 12.07.24, "acat“"“" of Delhi, where next| s q| 261124 and17.03.202¢
{ULDEE | Case) received purpos eaid ’ | 26.11.24, s date of hearing is bm — w;. i interim orders have beer
3 / e fixed ‘” ditc:ard # 117.03.2025 19.11.2025, ) e’éﬁe ‘:e continued till 19,11.2028
{UMAR Institute 11.10.2023 Matter is fixed forfroc e ds 3Y | Now the next date of heari
& ORS, d in this RO 03.12.2025. e here is 03.12.2025.
SIR NO. court =
372/21, 07/07/23
PS. )
SHAZIP
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>NR No.
JLCT12-
000177-
2023 &
‘R Cases
12/2023

STATE
VS
MANAT
ULLAH
KHAN

IR NO.

7212020,
P.S.

Shaheen
Bagh

Crimin

(State
Case)

186/189/
353/506
IPC

Sitting
MLA

30.10.23

31.03.24

02.08.24

PE

19

No

December
2025

Summoned witness
[nspector Pawan
Kumar requested
lexemption from
personal  appearance.

Fresh summon issued.
Put up for PE on
14.11.2025

Short  dates
given and no
unnecessary
adjournments
lare being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week
lis given,
subject to
availability of
Counsels.

Witnesses to be exami
requested exemption fr
ppearance ; wh
ppearance requires repea
SUMIMONS.
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_NR No.
JLCT12-
000038-
2024 &
2T Cases
02/2024

IRECTO

\ATE OF

INFORC

EMENT

(ED.)

Vs

\RVIND

EJRIWA
L

Crimin
al
Compl
aint
Case)

200

Cr.PC.
r/wis
174 TPC

Sitting
MLA

03.02.20
24

07.02.20
24

21.12.24

CE

Ye

Page No. 7/18

30.11.2025

Application seeking
summoning of formal
witness to prove the list
of defence documents
allowed and disposed
off. Ld. Councel for
accused submitted that
Summoned Judicial
record Ct No. 31/2022
has been transferred to
the court of Ld. Spl
Judge PC Act CBI-23.
Fresh summons issued
returnable for
6/11/2025.

Short  dates
given and no
unnecessary
djournments
Ere being
given.
Further  all
efforts  are
made to
dispose  of

case

txpediu‘ously
nd whenever
possible date
of one week
is given,
subject to

availability of
Counsels.
Further,
whenever
matter is
listed for
levidence,
\witnesses that
may be

examined on
the same date
re identified
in advance
nd they are
ummoned

ccordingly.

R s

ST i

Dates are taken by both
side for non-availability
complainant’s witness or
personal request of coun
for accused.

Aaditichal Chist
anal

% VST -01

Jugicial Magistrate-01



2NR No.
JLCT12-
000082-
2024 &
ST Cases
04/2024

NRECTO

lATE OF

INFORC

EMENT

(E.D)

Vs

ARVIND

EJRIWA
L

Crimin
Compl
aint
Case)

200
Cr.PC.
I/w/s
174 IPC

Sitting
MLA

06.03.20
24

07.3.24

21.12.24

CE

01

01

Ye

30.11.2025

Short  dates
given and no

unnecessary
tt;ljoumments
e being
given.
Further  all
efforts  are
made to
dispose  of

Application  seeking [case
ummoning of formal expeditiously
itness to prove the list jand whenever
f defence documents [possible date
owed and disposed of one week
off. Summon Judicial fis given,
record Ct No. 31/2022 subject to
has been transferred to favailability of
the court of Ld. Spl. Counsels.
Judge PC Act CBI-23. [Further,
Fresh summons issued whenever

returnable for matter is

6/11/2025. isted for
vidence,
itnesses that
ay be

examined on
the same date
e identified
advance
d they are
ummoned
ccordingly.

Dates are taken by both
side for non-availability
complainant’s witness or
personal request of coun
for accused.

¥R (e {s vt -01
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_NR No.
JLCT12-
000099-
2024 &
ST Cases
08/2024

IIRECTO
lATE OF
INFORC
EMENT
(E.D)
Vs
MANAT
ULLAH
KHAN

Crimin

Compl
aint
Case)

190 (1)
(@
CrP.C
r/w/s
200
Cr.PC.,
1973
r/w/s
174 IPC

Sitting
MLA

05.04.24

09.04.24

18.10.24

Compl

ainant

Eviden
ce

Ye

December
2025

Statement of accused
/s 313 CrPC recorded

on 17.10.2025.
Defence side does not
wish to lead any
evidence, separate
statement of counsel
recorded. DE stand

closed. Matter fixed for
final arguments on
11.11.2025

Short  dates
given and no

unnecessary
adjournments
are being
given.
Further all
efforts  are
made to
dispose  of
case
expeditiously

and whenever
possible date
of one week

is given,
Eubject to
vailability of
Counsels,
Further,
'whenever
matter is
listed for
levidence,
witnesses that
may be
examined on
the same date
are identified
in advance
and they are
summoned
accordingly

Dates are taken by both
side for non-availability
complainant’s witness or
personal request of coun
for accused.
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SNR No.
JLCT12-
000298-
2024 &
ST Cases
18/2024

NIRECTO
\ATE OF
iINFORC
IMENT
Vs
MANAT
ULLAH
KHAN

aint
Case)

Crimin

Compl

210 (1)
@
BNSS
r/wls
223
BNSS
& 208
BNS

Sitting
MLA

19.10.24

20.1.25

Matter
be
fixed
for
clarific
ation,
if any/
filing
of
written
submis
sion

December
2025

Both sides are yet to
file written submission.
Fixed for
clarification/filing  of
written submission on
11.11.2025 with
connected matter.

Short  dates
given and no

is

Dates are taken by both
side for non-availability
complainant’s witness or
personal request of coun
for accused.
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SNR No.
JLCT12-
000062~
2025 &
ST Cases
06/2025

ATYEND
AR JAIN
VS.
ARNAIL
INGH &
ANR.

Crimin
al
Compl
aint
Case)

210(1)
and 223
of BNSS
and u/s

356
r/wls
3(5)
BNS

Sitting
MLA

06.02.25

02.06.25

Pre-
Summ
oning
Eviden
ce

28.02.2026

Fresh summons issued
to Editor in Chief of
Times now navbharat .
Councel for
complainant seeks
adjournment  objected
by proposed accused
side. One last
opportunity given to
the complainant to
examine the witness
Bhuvan Janeja. Matter
is fixed for pre-
summoning  evidence
on 17/11/25.

Short  dates
given and no

unnecessary
adjournments
are being
given.

Further  all
efforts  are
made to
dispose  of
case
expeditiously

and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
[Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date
are identified
in advance
and they are
summoned
accordingly.

evidence since
Complainant side
frequent adjournment.

Matter is on pre summon
09/07/

seek
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2NR No.
JLCT12-
000150-
2025 &

ST Cases
13/2025

LIPIKA
MITRA
VS.
IRMALA
ITHARA

MAN

Crimin
al
Compl
aint
Case)

223 of
BNSS
and u/s
356 (1)
and
356(2)
BNS

Sitting
MP

19.05.25

Further
argume
nts on
applica
tion.

30.11.2025

Memo of appearance
and Rejoinder
iapplication no. 3 filed
on behalf of
complainant, taken on
record. Arguments
fadvanced and
concluded on IA no. 2,
and IA no. 3. Matter
fixed for clarifications,
if any/order on IA na. 3
and on IA no. 2 on
08.10.2025

Short  dates
given and no

unnecessary
adjournments
re being
given.
Further  all
efforts  are
made to
dispose  of

case
expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date
are identified
in advance
nd they are
ummoned
ccordingly.

Fresh case has been recei
by way of assignment in
2025.
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ZNR Na.

JLCT12-
1000258-
2021 & Matter received by way
JCCases o toarister S}lort (éllates
No. \Vide order no. Cases E;nwz é:::;:ar e
05/2021 Sty iy transfer/CBURADC/ |/ djoummez,ts
Crimin Hob’ble High Gaz./2025/7989- i . rMatter received by way
DELHI |5 |499,500 Furth Courtof Delhi | Yes B010/D dt. 23.08.2025 | . Blransfer in the month
JAL | IPC’ il Sitting 18.03.21 |06.04.21 [18.11.21 [P ) wideCRT,. | wideardor Subjectto [Matter was fixed for %“i_?ﬁ all August
BOARD ( omp r/w MLA [18-03- .04, :11.21 |Procee | 09 04 - vacation of 09.09.2025. matter has | s Stayed by Hon’ble H
laint | 341PC dings M.C. dated s efforts  are y
i Case) 3185/2021 & 108.12.2021 Stay been re-notified on -y 5 Court of Delhi vide CI
ANR. CRL. MLA. 2(?.01.2026 in Hon’ble isiose of M.C. 3185/2021 & CRL.
Vs 19657/2001 High Court of Delhi as f °P A. 19657/2021
ADESH per order dt. ditiousl
GUPTA 02.09.2025  received [*PeCHOUSY-
through e-mail. Put up
PS for 28.01.2026.
DBG
ROAD
m 51 mw-iﬁ
o Mgaigtrate &
. ootiad Juficial Mogistraie
paties) bt
g f R T
d [ . R
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CNR o.
JLCT12-
00057~
2021 &
SR Cases
No.
37/2022

CBI
Vs
\RVIND
KHANN
A

PS
CBI
ACU-I

Crimin
al
(Comp
laint
Case)

01

Former
MLA

28.02.20

09.06.22

Further
Procee
dings

17

08

Stayed by
Hob’ble High
Court of Delhi

vide CRL.

M.C.
6614/2022

Yes
vide order
dated
08.12.2021

Subject to
vacation of
Stay

Matter received by
'way of transfer

'Vide order no. Cases
transfer/CBI/RADC/
Gaz./2025/7989-
8010/D dt. 23.08.2025
INDOH- 24.11.2025

Short  dates
given and no
unnecessary
adjournments
are being
given.

Further  all
efforts  are
made to
dispose  of
case

expeditiously.

Matter received by way
transfer in the month
IAugust

Stayed by Hob’ble H
Court of Delhi vide CI
M.C. 6614/2022
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CNR:No/
)LCT12-
000217-
2019 &
.T Cases
No.
16/2019

RAJIV
/ABBAR
Vs
\RVIND
{EJRIW
ALAND
ORS.

(Com
plaint
Case)

499/504
1/500/34
IPC

04

Former
MLA

21.01.19

02.02.19

Argum
ents/su
bmissi
ons on
point
of
framin
g of
notice
w/s 251
CrPC

08

03

Stayed by
Hob’ble
Supreme Court
- of India In the
matter bearing
SLP NO
13279/2024

Yes

Subject to
vacation of
Stay.

iApplication on behalf
of accused Ms. Atishi
Marlena seeking no
objection for renewal
of passport allowed and
disposed  off. ld.

Counsel for accused
submitted that stay by
Hon’ble Supreme
Court of India

continued. Matter fixed
for awaiting further
orders of the Hon’ble
Supreme court of India
on 10.11.2025

Short  dates
given and no
unnecessary
djournments
Ere being
given.

Further  all

Matter received by way
ransfer in the Month
August

Stayed by Hob’ble Supre
Court of India tll furt

efforts *  are
ade to
dispose  of prders.
ase
expeditiously.
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INR Mo. |

JLCT12-
000215-
2019 &
3T Cases
No.
15/2019

VIKAS
JANKRI
TYAYAN
@ VIKS
'ANDEY
Vs
\RVIND
{EJRIW
AL

(Com
plaint
Case)

500 1IPC

01

Former
CM

05.03.19

01.05.19

Further
Procee
dings

02

08

Stayed by
Hob’ble

- Supreme Court
of India till

further orders

Yes

Subject to
vacation of
interim
order in
SLP (CRL)
No.
2413/2024
pending
before the
Hon’ble
Supreme
Court.

Supreme Court of India

on 10.11.2025 for
awaiting further orders
of the
Supreme court of India.

Ld. counsels apprised
that stay by Hon’ble are

iven.
still continued. Put up Eurther

Short

fforts
made

Hon’ble dispose

case

given and no
unnecessary
adjournments

expeditiously.

dates

being [Matter received by way
transfer in the month
all August
are |Stayed by Hob’ble Supre
to Court of India 6l furt
of jorders.
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CNR Me!
JLCT12-
000252~
2025 &
.T Cases
No.
18/2025

SHIV
{UMAR
AXENA

Vs
STATE
JENCT

OF
DELHI

PS
LP.
STATE

(Com
plaint
Case)

175 (3)
BNSS

28.08.25

Consid
eration

A report has been filed
iseeking some more
time to file complete
ATR. Last and final

- lopportunity is granted

to SHO IP Estate to file
complete ATR. Put up
for filing or report and
consideration on
12/11/2025.

Fresh case received by w
of assignment
28.08.2025 .
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INR M
JLCT12-
000252-
2025 &

1isc. Crl.

No.
.03/2025

STATE
Vs
JAI

SHAGW
AN

GOYAL

PS
LP.
ISTATE

Misc.
Crl.

332

147/148/

- - ]10.2025

Disposed
off on
17.10.2025

fand disposed off.

Application  allowed -

Disposed off.

Submitted Please
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Prepared by :- (JA/ Ahlmad)
in the court of Sh. Paras Dalal
Ld. ACIM-01/RADC, ND



To,

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI),
Rouse Avenue District Courts,
New Delhi.

Sub : Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly
(ML.AS).

Ref: No. MP/MLAS/RACC/Gaz./2024/298D-307D dated 12.01.2024.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of
October, 2025.

Yours faithfully,

New Delhi/01.11.2025

i tpen s Frafuait-03
Additionat Chief Judicial Hagistrate-03
1733 g e 2, % st

' Raouse Avenue District Courts, hew Detid




MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs

1. Name of Presiding Officer: MS. NEHA MITTAL
2. Designation: ACJM-03, RADC, NEW DELHI
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session)
4. Total number of cases pending on the first day of the month: - 19
5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 00
6. Number of cases pending on the last day of the month: - 23

REPORT FOR THE MONTH OF OCTOBER, 2025

Sr.| CNRNo. | Nat| Penal |[No.| Wheth| Date of | Date of | Date of |Present| Details of State | Details of | Date since | Whether | Wh | Expect| Short summary of | Action | Specific
No| and Case | ure |statutes| of | er |Institutio| taking |framing| Stage | Prosecution | ment defence when thereis [eth| ed |theworkdoneinthe| Plan [ reasons,
Title — | involve | acc | accuse n cogniza of witnesses of witnesses | matter has | anystay | er |date of| said case (s) during | formulat | if any
whe d use| dis nce charge wit | wit | Wit | €8S | Defenc| Defe been posted of any | dispos the month edand | causing
ther d | sitting sies | vis | o ed- " - for final | proceedin |inte| al of the steps | delay in
stat or Y P wheth witnes | witn | 2reuments gs rim | case. taken for | disposal
e former cite | dro | exa | ©F w05 | ouses ordered |ord expeditio (Tf the
case MP/ d |ppe|mine recor | ..od | exa by' ers . us said case
5 MLA d d ded — superior | are disposal (s)
com or not d court, if | exis of the
plai ? yes give |ting said case
nt details | in (s)
case the
or mat
clos ters
ure
rep
ort.

1 |CRNO Stat {323/354 18 | Sitting | 29.09.14 | 16.07.16 | 17.07.18 | Defenc | 45 | 13 | 32 | Yes 30 26 No No No | By [On13.10.2025 Short 30
17/2019DL | e |/354C/1 MLA e Septem | DW Nizammudin dates will | witnesses
CT-12- Cas | 53A/14 evidenc ber, |was dropped from [be given|have
000141- e |7/149/4 & 2025 |the list of witnesses. |and  no|been

1

[




2019 FIR | 52/186/ An application was  |unnecess |cited as
NO | 353/356 filed by accused no. 1 |ary defence
STATE Vs | 76/2 | /143/15 for summoning of adjournm |witness
SOMNATH | 014 | 2/506/5 ACP Ved Prakash 1* |ent shall jout of
BHARTI & 09/427/ IO. Same was be which 18
ORS 341/342 allowed. granted. |witnesses
/34 IPC Matter was listed for |Further |have
DE on 18.10.2025.  |all efforts|been
are made |examine
On 18.10.2025 to dispose | d.
of case
No DW was present, |eXpeditio
Hence, matter was | USIY-
adjourned for DE on_
01.11.2025.
CRNO | Stat | 186/353 Former | 08.04.16 | 30.08.17 Charge| 20 No No | Within | The matter was not No There is
4/2024 e |/332/14 MP one |listed in October adjournm | possibilit
DLCT-12- | Cas | 7/149/3 year, if | 2025. ent shall | y of the
000085- | e | 4IPC the [On the last date of be | present
2024 FIR parties | hearing, it was granted in matter
NO fail to |submitted by Ld. the | being
5712 get the | Counsel for accused | aforesaid | quashed
STATE VS | 013 FIR |No.1 that the cases | asthe
RITABRAT quashe | Auashing petition has unless | parties
A din | been filed before the under. have
BANERJEE "™ | Hon'ble High Court |compellin| settled
& ORS PUISUA| o Delhi and the g  |thecase.
nee of | NDOH is 04.11,2025, | circumsta
their | Accordingly, matter | nces. The
settle |was adjourned for court
ment. |10.11.2025. shall fix
short
dates in
the matter
not more
than a

week,




The
witness
having
similar

roles
during

investigat
ion be
called on
the same
day for
examinati
onin
order to
expedite
the trial.
As far as
possible,
and
applicabl

e use
Section

294
Cr.PC for
admissio

n of
document

s.

CTNO
03/2023
DLCT-12-
000039-
2023

GAJENDE
R SINGH
SEKHAWA
TVS

Co
mpl
aint
Cas

500 IPC

Former
CM

04.03.23

04.03.23

Argum
ents on
framing
of
Notice
and
argume
nts on
applicat
ion U/s
91

Directions
have been
passed by
the
Hon'ble
High
Court of
Delhi to
this Court
to

Yes

On 17.10.2025.

Vide order dated
06.10.2025 passed by
Hon’ble High Court
of Delhi, interim
order of stay has been
continued till next
date of hearing i.e.
25.03.2026 in the
High Court of Delhi.
Accordingly, matter

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted.
Further

Directio
ns have
been
passed
by the
Hon'ble
High
Court of
Delhi to
this




ASHOK CrPC adjourn was adjourned for  |all efforts | Court to
GEHLOT the matter further proceedings to |are made |adjourn
to a date 06.04.2026. to dispose | the
later than of Case  |matter
the date expeditio | ¢4 5 date
fixed by usly.. later
the than the
Hon’ble date
High fixed by
Court of the
Delhi in Hon’ble
Crl M.A High
No Court of
35172/202 Delhi in
3&Crl Crl M.A
M.C. No No
9402/2023 35172/20
23 &
Crl
M.C. No
9402/202
3
CRNO | Stat |143/147| 30 |Former| 21.07.22 | 19.10.22 - Argum | 41 -- Yes, Yes | Subject | On 30.10.2025 - Short
12/2022 | ¢ |/149/18 MP ents on Proceedin to 1A 03/2025 seeking | dates will | Proceedi
DLCT-12- | Cas | 6/188/3 Charge gs Stayed order |permission for be given |ngg
000073- | © | 32/353 /further by of " ltraveling abroad from (andno  |ggayed
2022 FIR | IPC & proceed Hon'ble Hon'bl [15.11.2025 to unnecess | p,
NO | 3 PDPP ings Hiol e High [25.11.2025 was ary Hon'bl
200/) ACT gl Court d by th adjournm [ ¢
STATE Vs Court in moved by the J High
VASU 22 Crl MLA of accused/applicant ent shall Caiit i
. Delhi | Narender Dadwal be
RUKHAR No : Crl MA
& ORS where |Ld. Counsel sought | granted.
11549/202 the time to furnish Further  [NO
3& matter |indemnity bond. Put  |all efforts | 11549/20
CrIM.C. is up on 31.10.2025 at |are made |23 &
No listed |2:30 PM to dispose | Crl
{




3077/2023 for ofcase |M.C. No
03.04.2| On 31.10.2025 expeditio {3077/202
024, |1A 03/2025 was usly. 3
disposed of as
allowed vide detailed
order of even date.
CTNO | Co |499/500 Sitting | 07.08.18 | 13.09.18 | 18.11.20 | Miscell = = Yes, Yes |Subject | The matter was not |Short Proceedi
17/2019 | mpl | /35 IPC MLA aneous Proceedin tothe |listed in October  |dates will |ngs
DLCT-12- | amt Appear gs Stayed outcom | 2025, be given |Stayed
000221- | Cas ance by El andno [y
2013 ¢ Hon'ble Crl  |The present matter ~ |URPECESS | Fon'ble
High MC  ‘hasbeenstayedby |2 High
IMRAN Court in NO  Iyon'ble High Court |2jOUrnm | oo in
ourt
HUSSAIN 833/20 and NDOH is ent shall
Crl1 MC 21 b Crl MC
b No g 02122025 beforethe ° N
VIJENDER pendin | gop’ble High STANKEL,
GUPTA & 8332021 | |gin the | Gourt of Delhi. The ~|Further B
ORS Hon'dl | avter is now listed all efforts
e High | for 11.12.2025. BIE MG
Court to dispose
of of case
Delhi. expeditio
usly.
CT NO Co [499/500 Former| 29.05.17 | 03.06.17 | 03.07.19 | Miscell Yes 22.12.20 |Yes, Yes | Subject | The matter was not | Short Proceedi
13/2019 | mpl | /501/50 Hle ANEAUs Proceedin to listed in October  |dates will ings
DLCT-12- | aint | 2/34 Appear gs Stayed outcom | 2025, be given |Stayed
000211- | Cas| IPC ance I§ eof |- andno  |py
g © Hon'ble C The present matter | UNNECESS | Hop'ple
High MC No | jyas been stayed by |21 High
SATYEND " 1746/2 | Hon’ble High Court adjournm C ”
Court in ourt in
AR JAIN Crl M.C. 023 _ |of Delhi and NDOH ent shall Crl
Vs No Pe_nd'lrll is 15.01.2026 before |be . [MCNo
MANJINDE g in the | the Hon’ble High granted. S
& STREE 1746/2021 Fr'SE |5y e 6P Toelhd Further | 1746/202
SIRSA & e High |The matter is now | all efforts |1
ORS Court | Jisted for 23.01.2026. |2re made
— of V) to dispose
t

Cr




Delhi. of case
expeditio
usly.
CTNO | Co |403/406| 7 | Sitting | 14.02.13 | 12.07.13 PE 2 P Yes, Yes |Subject{ On 18.10.2025 Short Stayed
18/2019 | mpl | /420/12 MP Proceedin to the dates will (py
DLCT-12- | aint | 0b IPC gs Stayed outcom | Copy of order dated |be given |Hon'ble
000225- | Cas by eof |08.1020250fthe  |andno  |gigh
2019 e Hon'ble Cil | Hon'ble High Court |Unnecess | coyp jn
High MC  |of Delhi was filed and | ary Crl MC
DR Courtin No. I taken on record. The |adjournm |,
SUBRAMA Crl MC 578120 | petitioner submitted ~|ent shall 57812021
NIAM No 21 |that he wishes to be
SWAMY So021 pendin | withdraw the petition |granted.
Vs SONIA gin | pending before the Further
GANDHI & Hon? bl | Hon'ble High Court. |all efforts
Ors e High | The matter is now ~ |are made
Court |listed for 21.11.2025, |to dispose
of before Hon’ble High |of case
Delhi. |Court and the interim |expeditio
stay was not usly.
continued.
Accordingly, the
Court deemed it fit to
proceed with the trial.
Put up for
29.11.2025.
CRNO | Stat |186/353| 13 | Sitting | 13.08.18 | 18.09.18 Charge | 71 | - | - In W.P. |Yes |Subject|The matter was not |hort dates | In W.P,
2/2019 e |/332/34 MLA (Crl) No tothe |listed in October  |willbe |(Crl) No
DLCT-12- | Cas | 2/323/5 (Order 3559/2018 order |2025. given and | 3559/201
000017- | © | 04/506 on , Hon'ble of no 8,
2019 FIR (ii)/120 Cha['ge High Hol:l’bl The present matter unmnecess Hon'ble
NO | B/109/1 already Court has e High | pag been stayed by ary High
STATE Vs |24/2 | 14/149/ passed) divected Court, |the Hon’ble High adjournm Court
AMANATU | 018 | 34/36 that the where | Court of Delt.n' z'md ent shall i
LLAH IpC the | NDOH therein is be

(k-




KHAN &

Trial matter |26.02.2026. The granted. |directed
ORS Court will is matter stands Further |that the
refrain listed |adjourned for all efforts | Trial
. from for 07.03.2026. are {nade Court
Proceedin 22.05.2 to dispose [ (i
g further, 024. of casta_ refrain
expeditio
after usly. from
passing Proceedi
Order on ng
Charge. further,
Next date after
of hearing passing
before Order
Hon’ble on
High Charge.
Court of
Delhi is
11.03.202
5
CT-23/2019 | Co |499/500 Sitting | 03.11.18 | 21.01.19 Argum - - Yes, Yes |Subject | The matter was not | Short Stayed
DLCT-12- [ mpl | IPC MP ents on Proceedin tothe |listed in October dates will | by
000249- | aint Notice gs Stayed outcom | 2025, be given | Hon'ble
2019 Cas u/s by the e of by and no Supreme
e 251 Hon’ble the Present matter has unnecess | court
RAJIV CrPC Supreme Hon'dl | peen stayed by ay
BABBAR Conrtin e Hon'ble Supreme | adjournm
Vs SHASHI P ——— Supre | Court, The tentative | ent shall
THAROOR beaelg me | date of hearing before | b€
SLP .CC‘““ the Hon’ble Supreme |8&ranted.
inthe | Court of India is Further
no.12360/ | | matter |5g 102025. Matter is |2l efforts
2024 bearing adjourned for are {nade
SLP  06.11.2025. lo dispose
no.123 of case
60/202 . expeditio

-,




4 usly.
10| CT NO | Co (499/500 Sitting | 15.03.19 | 15.03.19 - Framin - |1 - - - - Yes, Yes |Subject | The matter was not | Short Stayed
10/2019 | mpl| IPC MP gof Proceedin tothe |listed in October  |dates will | by
DLCT-12- | aint Notice gs Stayed outcom | 2025. be given |Hon'ble
000193- | Cas urs by eof i andno | prigh
2019 © 251 Hon'ble Crl The matter has been |YMN€CESS | Court in
CrPC High MC " Istayed by the Hon'be [%%Y |criMC
SIDDHART Conrtin No. ! High Court of Delhi adJm}': ™ |No
HA SINGH Crl MC (2)?35/ 2 | vide order dated gnt sha 2595/201
Vs PINAKI No peidin 08.09.2025 and g:amed 9
MISHRA g NDOH before the .
S0 gin | Hon'ble High Court | Further
Hon’bl is 22.01.2026, all efforts
e High | sccordingly matter is |2re made
Court adjourned for to dispose
of  129.01.2026, awaiting | °f €35¢
Delhi. for further order of exlp editio
Hon’ble High Court | "S%
of Delhi.
11| CTNO | Co [499/500 Sitting | 17.12.18 | 15.01.19 - Framin - | - - - - - Yes, Yes |Subject | The matter was not |Short Stayed
11/2019 |mpl| IPC MP gof Proceedin tothe |listed in October dates will | by
DLCT-12- | aint Notice gs Stayed outcom {2025, be given |Hon'ble
000195- | Cas u/s by eof | andno | gigh
2019 € 251 Hon'ble Gl |Matter has been UMECess | Court in
SIDDHART X High MC | stayed by the ary Crl MC
HA SINGH Court in No. Hon'ble High Court [3djournm g,
Vs PINAKI Crl MC 3?3)75/’(2 of Delhi vide order Em shall 2617/201
MISHRA No dated 14.05.2025 and | °© 9 & MA
MA " INDOH before the ~ |granted.
2617/2019 No Sru Further |NO
Hon’ble High Court /20
& MA No 10470/ is 22.01.2026 all efforts 10470
10470/201 2019 ' are made |19
L/




9 pendin |accordingly matter is |to dispose
gin adjourned for of case
Hon’bl |29.01.2026, awaiting | expeditio
e High |for further order of | usly.
Court |Hon’ble High Court
of of Delhi.
Delhi.
12| CTNO Co (499/500 Former | 06.06.19 | 06.06.19 |01.08.19| CE 6 - - Yes, Yes |Subject | The matter was not | Short Stayed
44/2019DL | mpl | IPC CM Proceedin tothe |listed in October dates will | by
CT-12- | aint gs Stayed outcom | 2025, be given | Hon'ble
001167- | Cas by eof andno | gigh
2019 & Hon'ble Cil The present matter Unnecess | conrt in
High MC  has been stayed by ary Crl MC
e o | (N, e i o | v
GUPTA Vs Cri MC i Lo O, | 6508/201
IS 1i530.01.2026 before |Pe
K‘;JRYRIIVIV\I?L . pendin |the Hon'ble High  |granted. |°
AND ANR 6508/2019 gin | Court of Delhi. Further
Hon'bl [The matter is now all efforts
¢ High | 1isted for 09.02.2026. |are made
Court to dispose
of of case
Delhi. expeditio
usly.
13| CTNO Co | 499/ former | 13.12.21 | 15.12.21 - Misc./ | 6 5 - The Yes |Subject  The matter was not  |Short There is
25/2021 |mpl| 500/ MP Appear petition tothe |listed in October dates will [no stay
DLCT-12- | aint |504 [PC ance regarding outcom | 2025. be given |on the
000089- | Cas quashing €of | The matter hasbeen |314N0  |proceedi
2021 e (Order of Crl stayed by Hon'ble |unnecess |pog
on summoni Ilt;lc High Court of Delhi a‘fi!{' before
Summ 0. 1& NDOH is adjournm | . .
e onin e 346712 |26,11.2025. Matter [entshall | ™S
AADMI g passed by 022 P 'y ha court,
PARTY VS passed this court di et q. |however
JENDER G i . pendin fyrther proceedings | granted.
VI is pending ain Further |»
GUPTA 29.06.2 s on 05.12.2025 for

it




022)

before the Hon’bl |awaiting further all efforts {exempti
Hon’ble e High |orders of Hon’ble are made |on from
High Court |High Court of Delhi. |to dispose |appeara
Court and of ofcase  ipce has
as per the Delhi. expeditio |peen
order usly. granted
dated to the
05.09.202 accused
2 of through
Hon’ble duly
Delhi authoriz
High ed
Court, the counsel.
Hon’ble Stayed
Delhi by
High Hon'ble
Court has High
adjourned Court of
the matter Delhi in
for CrlMC
08.02.202 No

4 and the 3467/202
interim 2. Only
orders interim
qua the relief
appearan that has
ce of the been
petitioner granted
have been to the
continued accused
till the is that
Hon’ble he shall
High be
Court of granted
Delhi for exempti
04.11.24. on from




appearin
g

through
duly
authoriz
ed
counsel.
14 |CR/16/20 | Stat |210(1) Sitting | 07.12.24 | 17.10.23 | 03.05.25 | Prosec | 17 | - not - |On 15.10.2025 Short Sometim
24 € 17223 MF ution PW-1 was discharged |dates will |es
CNR NO |case Eviden unexamined on be given |adjournm
DLCT12- e ce request for andno |ents have
000371- adjournment made by |unnecess |to be
2024 Ld. Counsel for ary granted
accused. adjournm |under
STATE v Matter is now listed |ent shall |compelli
LN for PE for be ng
ER 03.11.2025. granted. |circumst
CHANDO Further |ances
LIA all efforts | due to
are made |non
to dispose |availabili
of case |ty of the
expeditio |counsels
usly. or the
accused
persons.
Filing of
miscellan
eous
applicati
ons
15 |CT. Co |156(3) Former | 20.12.19 Mise. | - | - e 30-06- | On 29.10.2025 Short Sometim
Cases/8/2 | Pl |~.pc, M appear 2026 dates will [es
025 aint ance Status report was be given (adjournm
DLCT12- | % fed by the 1010 |andno _|entshave
¢ was directed to unnecess (to be
el expedite the ary granted
2025 investigation. Put up |adjournm |under




SHIV

for filing further ent shall |compelli
KUMAR status report on be ng
SAXENA 03.12.2025 granted. |circumst
Vs Further |ances
ARVIND all efforts |due to
KEJRIW are made |non
AL AND to dispose | availabili
ORS. of case |ty of the
expeditio |counsels
usly. or the
accused
persons.
Filing of
miscellan
eous
applicati
ons
16 |CR Stat | 186/35 Sitting | 23.12.14 | 06.04.17 | 27.05.25( P.E. | 18 16 On 14.10.2025 Short Sometim
Cases/5/2 | © |3/352/ NiLds PW-15,16 were dates will [es
025 Cas - examined, cross- be given |adjournm
DLCT12- | = | examined and andno |ents have
000078- HIR (€ discharged. Matter is |unnecess |to be
2025 i now listed for PE and |ary granted
STATE Vs %31/ payment of previous |adjournm junder
PRADHU | » cost 28.10.2025. ent shall |compelli
MAN - be : ng
n 28.10.2025 granted. [circumst
RAJPUT On 28.1 = Further |ances
No PW was present all efforts |due to
as an exemption are r'nade mn.
request was received to dispose | availabili
on behalf of Pw ST |0fcase |tyofthe
Jag Mohan stating expeditio |counsels
that he has to appear usly. .
in some another accused
matter at the Hon'ble PEISOns;
High Court of Delhi. Fillng af
miscellan

Matter is listed for PE

eous




and payment of applicati
previous cost on ons
06.11.2025.
17 |{CR Cri |2 0| 02 |Fo Origi 04, .
. 88/3 rmer | (Original | 29.04.20 Miscell [ 10 - - |31.03.2 | Matter was not listed |Short Case has
Cases/11/2 | min | g2 34 MP | dateof 24 aneous 026 |i i
025 al institutio A in October, 2025 as  |dates will | been
DLCT12- | Stat IPC n= rgum the file was before  |be given |received
o i ents/Cl Ld. Revisionist Court.|andno | by way
000135 SO arificat unnecess |of
= Cas 24) (Date 5
2025 e on which an ary transfer
casels adjournm |in
STATE Vs received/ ent shall [August
AABID & Instituted b-e s 2025
ANR. in thi gramicd.
courts Further
25/08/20 el aioue
25) are made
to dispose
of case
expeditio
usly.
18 |CR Cri [188/26 | 04 | Sitting | (Original | 29.04.23 Compli
! .04. pli| 31 s =
Cases/06/ | mn 9/147/ MP(On ) dat’e of ance 310(2)22 On_os.lwg_s- e i e
2025 al g institutio date§ will [been
DLCT12- Stat | 148/14 Accuse n it An application u/s  |be given |received
e |9/427 d i behalf 207 Cr.P.C. was filed |andno  [by way
) | 7/9/2022.
000080- | oy IPC & (Date on of all on behalf of accused |unnecess |of
2025 e which 10’s/ no. 4. Notice was ary transfer
3PDPP case is Seruiti issued toJO ACP  |adjournm |in
STATE Vs Act & teceived] ny of Rajbir Malik with ent shall | August
VIKAS 3 institute docum direction to appear  |be 2025
TANWAR in this ents. with 4 copies of the | granted.
& ORS. Pande — CCTV footage. Put | Further
mic =25.08.2 up for 27.10.2025.  |all efforts
Act. 025) are r'nade
On 10.10.2025 to dispose
of case




File was taken up on
an application for
cancellation of B/ws
against accused 1 &
2. The application
was allowed and
disposed off.

On 27.10.2025

It was revealed that
the pendrive ‘cruzer
blade 32 gb’ which
was seized by 10 SI
Ram avtar has been
sent to FSL and the
FSL result is yet to be
received. Certain
clarifications were
required 1O SI Ram
Avtar. Hence, Notice
was issued to SI Ram
Avtar was issued
through SHO for
clarification
regarding pendrive
sealed by him. Put up
for 04.11.2025.

expeditio
usly.

19

CR No.
17/2025
CNR No.

DLCT12-
000272-
2025

STATE
VS

-—1

Stat
Cas
FIR-

6172
022

3
DPDP
ACT

Former
MP

Date of
regist.
07-06-
2022
ODI-
11.09.20
25(RBT)

07/06/20
22

Misc./
Appear
ance

On 17.10.2025

Certain discrepancies
on the part of 10 in
the investigation were
noticed. Accordingly,
notice was issued to
DCP to take steps to
remedy the said
discrepancy. Put up

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted.
Further

Case has
been
received
by way
of
transfer
in
Septemb
er 2025




VASU

for filing of status all efforts
RUKHAR report by the are made
& ORS. concerned DCPon  |to dispose
28.10.2025, 12:00 of case
Noon. expeditio
usly.
On 28.10.2025
Report was received
from Addl. DCP.
This court had certain
queries with respect
to the report filed.
Put up for
07.11.2025.
20 |CR No. | Stat 188/44 SITTI | Date of |26.10.20 Misc./ - On 08.10.2025 Short  |Case has
21/2025 ¢ |81PC NG | regist 21 Appear Fresh case received |dates will |been
-y & 461 e anee) by transfer order be given |received
CNR No. F[Pi{ DMC %ODZ{I dated 06.10.2025 andno  |by way
= / 08.10.20 passed by Ld. unnecess |of
S aAcT 5IRET Officiating Principal |ary transfer
DLCT12- 202 W) District & Session  |adjournm |in
000283- 0 Judge-cum-spcl ent shall |Septemb
2025 = Judge (PC Act) CBI, |be er 2025
HE RADC,ND . granted.
Si Put up for appearance | Further
of accused and all efforts
STATE | rat furnishing of Bail | are made
VS Bonds on 15.10.2025, | to dispose
CHANDA of case
N On 15.10.2025 expeditio
KUMAR usly.
CHOUDH Bail Bonds of the
ARY

accused furnished and
accepted. Some time
was sought by Ld.
Addl. PP for the State
to advance




arguments. Put up for

04.11.2025.
21 |CR No. Stat (332/46 SITTI Datc_a of [20/11/17| 20/11/1| For - - On 08.10.2025 Short Case has
22/2025 CZs 1 1\1/;3& ﬁ?{'ﬂ_ 7 prosec dates will | been
e |DMC 2017 ution Fresh case received | be given |received
CNR No. |pr-|ACT oDI- evidenc by transfer order andno  |by way
- 779/ 08.10.20 e dated 06.10.2025 unnecess |of
fer
-1 201 25(RBT) passed by Ld. ary trans
ODJ_(.)ST:_Z 6 Officiating Principal |adjournm |in
8 PS- District & Session  |ent shall |Septemb
2025 NE Judgc-cum_spcl be . er 2025
B Judge (PC Act) CBI, |granted.
SA RADCND . Further
STATE |RrAl Matter is pending at | all efforts
VS the stage of PE. are made
PW-1 was to dispose
ﬁHAN DA summoned through | of case
SHO for PE on expeditio
gﬂ'gﬁg H 15.10.2025. usly.
ARY. On 15.10.2025

PW-1 was discharged
unexamined as he had
not brought the
record.

Matter is now listed
for PE on 04.11.2025

-




22 [CTNo. | Co [156(3) Sitting | 15-10- Miscell On 15.10.2025 Short  [Case has
20/2025 |™!|crpC MP 2025 aneous dates will {been
CNR No. gnt appear An application was | be given |received
) - ance received w/s 175(5) of |and no b)ff way

the BNSS, 2023 r/w |unnecess |0
o Section 156(3) ary transfer
~OU25s- Cr.P.C. seeking adjournm |in
2025 direction to the SHO, |ent shall |Septemb
Dr. PS: IGI Airport, ND | be er 2025
ROHINI to register an FIR and | granted.
GHAVARI investigate the matter, | Further
Put up for all efforts
L consideration on_ are made
STATE 30.10.2025 to dispose
of case
On 16.10.2025 snpodifn
usly.

-

File was taken up on
an application for
early hearing.

Time was sought to
file some documents,
Matter was passed
over for 2:30PM.

At 2:30 PM

Ld. Counsel for
complainant filed a
photocopy of
complaint dt.
27.06.25 addressed to
CP,Delhi. This court
raised certain query
with respect to
compliance of section
154(3) Cr.P.C./173(4)
BNSS and hence,
time was given to Ld.
Counsel for the




complainant to file
the relevant case. Put
up for 30.10.2025.

On 30.10.2025

Written submissions
were filed on behalf
of the complainant
along with amended
memo of parties.

Arguments were
heard. Matter is now
listed for orders on
maintainability on
01.11.2025 at 2 PM.
23| CR No. S‘;“ LB | F&Tjr DERof | = = | SR n NO | No On 30.10.2025 Short  |Case has
AREllLs Cas S Lo Appear Fresh case received  |dates will | been
e |34IPC 28.03.20 anes by transfer order be given |received
CNR No. |gg. 25 dated 06102025  |andno  [by way
= 415/ ODI- passed by the unnecess |of
DLCT12-| 201 30.10.20 Hon’ble High Court jary Fransfer
000327- | 9 25(RBT of Delhi and was adjournm |in
PS- ) assigned to this court |ent shall |October
A Lak vide order dated be 2025
shm 30.10.2025 passed by |aranted.
i Ld. CIM, RADC, Further
STATE Nag New Delhi. Notice to |all efforts
VS ar 10 for appearance |are made
NITIN was issued. Put up [or |to dispose
SINGH 06.11.2025 of case
expeditio
usly.

(AHL ®
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLAS@&\(\M NN

s CuSIeaRT

al Magistrate-04

1. Name of Presiding Officer
2. Designation

" REPORT FOR THE MONTH OF OCTOBER 2025

: SH. VAIBHAV CHAURASIA & SH. ASHWANI PANWAR
:ACIM-04

uﬁﬁﬂﬂﬁ@

Additional Chief Judici

Qﬁ@whﬁ
04

FAT . JCHUTEI-‘_’“?WT

; . . loor
3. Date since which posted in the Court : 26.10.2024 (Afternoon) Room No. 503, Fifth ; e
4. Total number of cases pending on the first day of the month (as on 01.10.2025) : 22 cases EE g uns, New Delhi
5. Number of cases pending on the Last day of the month (as on 31.10.2025) : 21 cases Rouse Avenue District Co
S. CNR No. Nature— Penal No. | Whether | Date of Present | Details of |State | Details of | Date Whethe | Whether | Expected Short summary Action Plan Specific reasons,
No. and whether state statutes of | accused | institution stage | prosccution [Ment | defence |Since rthere |any date of of the work done | formulated and | if any causing
Case Title case, involved |accu| issitting Date of taking | Date of witnesses | °F witnesses | when isany |interim disposal of in the case the steps taken | delay in disposal
complaint sed or congnizance | framing accus matter | stay of | orders are | case during the for expeditions of case
case of closure former of - — — ed — has been rocee | existing in month disposat of the
report MP/ charge Wit | Wit) Wit | ), | Defen | Defe posted gings the ¢ P case
MLA NEs | nes | nes f 4y cc. MC€ . for final |ordere |matters
Ses | ses |Ses | oooe witne | witn argumen | d by
cite | dro ex.n ded s§cs esse | 4o superio
d ppe | min| . cited s r court,
d Jed |0 exn if yes
min give
— ed details
1. | DLCTI2- Application U/s 175 of 7 | Three 22.082024 | NA NA Misc. |NA|[NA|NA| NA | NA | NA NA No No Matter stayed| On  06.10.2025 | Appropriate steps | Matter stayed by
000220-2024 | for BNSS, 2023 accused appeara by Ld. | proceedings have | are being taken by | Ld. Sessions
registration of persons nce Sessions been stayed by|giving  shortest| Court, RACC.
Mise Crl. No. [ FIR are Ex- Court, RACC. | Hon’ble Sessions | possible dates for
53/24 MLAs Court till 17.10.25 | expeditions
and one so matter re-|disposal of the
Mohammad of the notify on | case.
Ilias v. State accused 27.102025. On
& Ors, persons is 27.10.2025
a sitting proceedings have
MLA been again stayed
by Hon’ble
Sessions court till
15.11.2025 50
matter re-notified
on 15.11.2025.
2. |DLCTI2- CT. C NO. U/s 276B 3 | Oneof 14.02.2019 | 28.02.2019 = Argume [ 3 |-~ |03 |Not - - - Yes Yes Depends upon | On 16.10.25, | Appropriate steps | Stay of
001357-2019 | 53/2019 R/w 278B the nts on wit | Recor the order of | matter was listed | will be taken for | proceedings by
AND 278E accused charge nes |ded Vide Vide latest | Flon'ble High | for verification of | expeditious Hon'ble High
LT.O. OF THE IT persons is and ses order | order dated | Court of bail bond of | disposal of the Court of Delhi
VS. ACT, 1961 a sitting awaitin wer dated | 04.12.2024 | Delhi accused  Roop | case after
M/S. AIMS MP. g orders e 26.05.2 Kishore = Madan | vacation of
SANYA of exa 022, the same was | interim order.
DEVELOPE Hon'ble min proceed accepted.  Since,
RS PVT. High ed ings the matter has
LTD., < U Court in before already  stayed |
. ACRM-D4
. Regies Avenue District Court

Naw Delhi



MALOOK of pre- this vide order dated
NAGAR Delhi. char Court 03.09.2025 of
(DIRECTOR) ge were Hon'ble High
& ROOP evid stayed Cowt of Delhi
KISHORE enc by matter was re-
MADAN e Hon'ble notify for
High 19.02.2026.
Court
of
Delhi.
DLCTI12- CT.C. NO. u/s One of Argume 03 |Not Yes Yes Depends upon | On 16.10.25, | Appropriate steps | Stay of
00136£-2019 | 55/2019 276B/278B/2 the uts on wit [ Recor Vide the order of | matter was listed | will be taken for | proceedings by
L.T.O. 78E OF IT accused charge nes |ded order Vide latest | Hon'ble High | for verification of | expeditious Hon'ble High
VS. ACT, 1961 persons is and ses dated | order dated | Court of bail bond of | disposal of the Court of Delhi
M/S. AIMS asitting awaitin wer 26.05.2 | 04.12.2024 | Delhi accused Roop | case after
SANYA MP g orders e 022, the Kishore Madan | vacation of
DEVELOPE of exa proceed same was | interim order.
RS PVT. Hon'ble min ings accepted.  Since,
LTD., High ed before the matter has
MALOOK Court in this already  stayed
NAGAR of pre- Court vide order dated
(DIRECTOR) Delhi, char were 03.09.2025 of
&ROOP ge stayed Hon'ble High
KISHORE evid by Cowrt of Delhi
MADAN enc Hon'ble matter was re-
e High notify for
Court 19.02.2026.
of
Delhi.
DLCTI2- CT. C. NO. u/s One of Argume 03 |Not Yes Yes Depends upon | On 16.10.25, | Appropriate steps | Stay of
001359-2019 | 54/2019 276B/278B/2 the nts on wit | Recor Vide the order of | matter was listed | will be taken for | proceedings by
LT.O. 78E OF IT accused charge nes |ded order Vide latest | Hon'ble High | for verification of | expeditious Hon'ble High
VS. ACT, 1961, persons is and ses dated order dated | Court of bail bond of| disposal of the Court of Delhi
M/S. AIMS FOR THE asitting awaitin wer 26.05.2 | 04.12.2024 | Delhi accused Roop | case after
SANYA FY 2014-15 MP g orders e 022, the Kishore Madan | vacation of
DEVELOPE of exa proceed same was | interim order.
RS PVT. Hon'ble min ings accepted.  Since,
LTD., High ed before the matter has
MALOOK Court in this already  stayed
NAGAR of pre- Court vide order dated
(DIRECTOR) Delhi. char were 03.09.2025 of
&ROOP ge stayed Hon'ble High
KISHORE evid by Cowrt of Delhi
MADAN enc Hon'ble matter was re-
e High notify for
Court 19.02.2026.
of
Delhi.
DLCTI12- CT.56/2019 | U/S 200 Sitting Final (2 2 Recor Yes Yes Depends upon | On  10.09..25, a| Appropriate steps | Stay of
001363-2019, CrP.C. Riw MP. argume ded the orderof |copy of arder| will be taken for | proceedings by
LT.O. 276B/278B/2 nts and Vide Vide latest | Hon'ble High | dated 03.09.2025 | expeditious Hon'ble High
VS. 78E OF THE awaitin order | order dated | Coust of of Hon'ble High | disposal of the Court of Delhi
M/S AIMS ITACT, g orders dated 04.12,2024 | Delhi Court of Delhi| case after
PROMOTER 1961 FOR of 31.05.2 was placed on | vacation of
S PVT.LTD., THE FY Hon'ble 022, the record whereby | interim oyler.
MALOOK 2012-13 High proceed directions _ have _.T
r
|
- AOu :
Figuas fvenue Disirict Court

HKew Delni




NAGAR Court ings been given for
o of Delhi before continuation  of
this interim order till
Court the next date of
were hearing i.e
stayed 16.02.2026.
by Since, other three
Hon'ble connected matters
High are fixed for
Court 16.10.2025 The
of matter was re
Delhi. notified on
16.10.2025. On
16.10.2025 matter
was listed for
verification  of
bail bond of
accused Roop
Kishore Madan in
other  connected
matters and same
was accepted.
Since, the matter
has already stayed
vide order dated
03.09.2025 of
Hon'ble High
Court of Delhi
matter was  re-
notify for
19.02.2026.

6. |DLCTI2- CT. C.NO. urs. Yes 22,07.2019 | 22.08.2019 - Framin ({ 7 | - | 3 | Not - - Yes Yes Depends upon | On 15.09.2025, a | Appropriate steps | Stay of
001351-2019, |51/2019 499/500/34/3 gof wit | Recor Vide the orderof |[copy of order| will be taken for | proceedings by
MANISH 51PC notice nes | ded order Hon'ble High |dated 09.09.2025 | expeditious Hon'ble High
SISODIA and ses dated Court of of Hon'ble High | disposal of the Court of Delhi
VS. awaitin wer 23,112 Delhi Court of Delhi| caseafter
MANOJ KR. g orders e 023, the was received | vacation of
TIWARI of exa proceed through  counsel | interim order.

(MP), Hon'ble min ings whereby
PARVESH High ed before directions  have
SAHIB Court in this been given for
SINGH of Dethi pre- Court continuation  of
VERMA(MP) sum were interim order till
, HASRAJ mo stayed the next date of
HANS(MP), nin by hearing i.e
HARISH g Hon'ble 18.12.2025.
KHURANA, evid High Accordingly,
VIJENDER enc Court matter was re-
GUPTA(ML e of notify for
A), Delhi. 23.12.2025.
MANJINDE

R SINGH

SIRSA(MLA)

7. |DLCTI2- CT.C. NO. U/8S. 499/500 Former 19.07.2019 { 02.08.2019 | 10.01. |Post 2 |- |2 Not - - Yes Yes Depends upon [ On 13.08.2025, a | Appropriate steps | Undertaking
001350-2019 | 50/2019 IPC MP 2020 notice wit | Recor theorderof |copy of order|will be taken for | given by Ld.
ZEE MEDIA (, complai nes | ded Vide Vide order | Hon'ble High | dated 11.08.2025 | expeditious Counsel for

~ A0
Pgsge venmfsm Cour
Ihi "

New Do




CORPORATI nant's ses order dated [ Courtof of Hon'ble High | disposal of the complainant
ON LTD. evidenc wer dated 30.11.2023 | Delhi Court of Delhi | caseafter before Hon’ble
VS. eand e 07.01.2 | of Hon'ble was received | vacation of High Court of
MS. MAHUA awaitin exa 021 and | High Court through proxy | interim order. Delhi that he
MOITRA g orders min 06.04.2 | of Delhi counsel as per would not
of ed 021, which next date of examine any
Hon'ble in Ld. records the hearing before the witness before the
High pre- counsel | undertakin Hon'ble high trial court.
Court sum for g given by court is
of Delhi mo respond Ld. 20.11.2025
nin entwas | counsel for matter was re-
g bound | respondent notify far
evid by the that he 25.11.2025.
enc stateme | would not
e nt given | examine
by him any
before witness
Hon'ble | before this
High Court till
Court next date.
of Delhi
that he
would
not get
witness
es
examin
ed
before
the
Trial
Court.
DLCT 12 CT.C. No. U/s 499 r/w | | Former 16.11.2021 | 01.12.2021 - Framin | 4 | - 4 Not - - - Yes Yes Dependsupon { On  30.08.2025 | Appropriate steps | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recor the orderof | Counsel of both | will be taken for | proceedings by
Tajinder Pal IPC noticea nes | ded Vide Vide latest | Hon'ble High | parties submitted | expeditious Hon'ble High
Singh Bagga nd ses order | order dated | Court of that the Hon’ble | disposal of the Court of Delhi
VS awaitin wer dated 21.08.2024 | Delhi High Court has | case after
Subramanian g orders e 04.04.2 | of Hon'ble re-notified matter | vacation of
swamy of exa 022, the [ High Court for 05.12.2025 the | interim order.
Hon'ble min proceed | of Delhi reader of the court
High ed ings also verified the
Court in before same from the
of Delhi pre- this official  website
sum Court of Hon’ble High
mni were Court of delhi.
ng stayed Matter was re-
evid by notify for
enc Hon'ble 12,12.2025
@ High
Court
of
Delhi.
CNR No. Cr.C.No.13/22 | 186/353/34 12 | One of 28.07.2022 | 01.08.2022 - Scrutint | 28 | -~ | -- | Not - -- -— Yes Yes Dependsupon { On  21.05.2025 | Appropriate steps | Stay of
DLCTI12- IPC accused y of Recor the order of | bailable warrants | will be taken for| proceedings by
000074-2022, persons is docume ded Vide | Vide latest | Hon'ble High | issued against | expeditious Hon'ble High
State a sitting nts, order | order dated | Court of accused 5 Court of Delhi

.\’—" the
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Vs.
Hidyatullah
& Ors

MLA

argume
nton
the
point of
charge
and
awaitin
g orders
of
Hon'ble
High
Court
of Delhi

dated
13.09.2
022,
19.10.2
022 and
04.09.2
023,
19.03.2
024
Hon'ble
High
Court
of Delhi
has
given
directio
ns for
stay of
Trial
Court
proceed
ings

08.10.2024

of Hon'ble

High Court
of Delhi

Delhi

Amanatullah khan
for next date of
hearing." Ld.
Counsel submits
the next date
before the
Hon’ble High
Court is
07.10.2025,
further the order
has not been
placed on
record.Ld.
Counsel seeks
some time to file
the order. Re-
notify for
30.05.2025

On  30.05.2025
Accused
Amanatullah khan
has appeared
through VC.
Since the accused
has appeared, the
bailable warrants
stands canceled.
Ld. Counsel
submits that the
next date before
the hon'ble High
Court is
07.11.2025. Order
of Hon’ble High
Cowrtt has been
placed on record.
Re-notify for
14.11.2025.

case after
vacation of
interim order.

DLCTI2-
000078-2023,
Manjit Singh
GK

Vs.
Manjinder
Singh Sirsa

Ct. Cases:-
09/2023

Sec. 500 IPC

Former
MLA

19.05.2023

22.05.2023

06.12.2
023

Stateme
nt of
accused
under
section
313 of
Cr.PC.

05
wit

wer

Not
Recor
ded

Depends upon
the order of
Hon'ble High
Court of
Delhi

Vide order dated
15,09.2025,
Hon’ble High
Court of Delhi has
extended interim
stay order till next
date ie.
17.03.2026.
Accordingly,
matter adjourned
for PE/ further
proceedings  for
24,03.2026.

Shortest possible
dates are given for
expeditious
disposal of case.

Stay of
proceedings by
Hon'ble High
Court of Delhi

e ROBII D4
Rouse Avenye istrict Court
New Deini




DLCT12-
000093-2023,
State

Vs.

Brij Bhushan
& Anr.

Cr. Case:~
06/2023

Sec.
354,354D,35
4A,506(1).10
9 of IPC

N

One of
the
accused
persons is
an Ex-MP

15.06.2023

07.07.2023

21.05.2
024

PE

43

04
(ad
mitt
ed
wit
nes
ess)

Not
Recor
ded

No

August, 2026

On 10.10.2025
adjournment was
sought by Ld.
APP on behalf of
State due to
sudden demise of
his relative.
Witness PW -8
was absent.
Matter was en
blocked for
31.10.2025 and
01.11.2025. On
31.10.2025
exemption
application filled
on behalf of PW-8
ILP same is
allowed and
matter is
adjourned for
07.11.2025 for PE
and previous date
given 01.11.2025
stands  canceled
as  witness is
unable to appear
on  01.11.2025,
due to her
Monthly  Fitness
Assessment  Test
(MFAT).

Shortest possible
date is given as
per the
convenience  aof
victims/prosecutio
n  witnesses as
well as Ld.
Counsel for
accused persons.

On the request of
the
Victim/Witness
matter was
adjourned for
NDOH.

DLCTI12-
000115-2023,
DRI

Vs.

Baba Leather
Impex Pvt.
Ltd. & Ors

Ct. Case No.
12/2023

Sec. 132 of
The Custom
Act

(Out
of
whic
h 02
are
abat
ed)

one of the
accused
persons is
aEx.
MLA

06.06.2023

11.08.2023

Argume
nts on
charge

36

[ 5]

No

No

October, 2026

On  08.10.2025
part  arguments
were heard on the
point of charge on
behalf of DRI and
matter was
adjourned for
18.10.2025. On
18.10.2025 matter
was rescheduled
for arguments on
charge for
01.11.2025.

Shortest possible
dates are given
and  appropriate
steps are being
taken for
expeditious

disposal of case.

Filing of
miscellaneous
application by the
accused and
extensive
arguments
addressed before
the court on the
point of charge.

13.

DLCT12-
000198-2023
STATE vs
KAPIL
MISHRA
(RBT ON
16.12.23)

Cr. CASE No.
14/2023

Sec. 125 OF
REPRESEN
TATION OF
PEOPLE
ACT

1471

MLA

01.11,2023

22.06.2024

Scrutin
y of
docume
nts,
argume
nts.

No

No

Octaber, 2025

On 27.10.2025
exemption

application  has
been filed on
behalf of accused
Kapil Misra and
the same was
allowed. In
persuant to the
order dt.
13.10.2025 of the

NA

Numbers of
applications 5
Petitions filled on
behalf of accused
party before
Sessios court and
Hon’ble Delhi
High Court.

R0

fisen Avenue District Covr*
New Delhi




Hon’ble High
. Court of Delhi
matter was
adjourned for
09.04.2026..
i4. | DLCT-12- Ct. Case No. | Sec. 12 of I {Sitting 03.06.2024 | 08.07.2024 -- | Appear | - | - | - [ - - - -- Yes Yes Depends upon  On  28.08.2025 | Appropriate steps | Stay of
000163/2024 | 12/2024 the MLA ance of Vide the orderof [both  the  Ld. | will be taken for | proceedings by
Protection of accused order Hon'ble High | Counsels expeditious Hon'ble High
Woment dated Court of submitted that | disposal of the Court of Delhi
BHANVI from D.V. 11.09.2 Delhi vide order dt. | case after
KUMARI Act, 2005 024, the 18.08.2025 of | vacation of
SINGH Vs. proceed Hon’ble High | interim order.
RAGHURAJ ings Court of Delhi the
PRATAP before interim order to
SINGH this be continued till
Court 12.02.2026. The
were matter was re
stayed notified on
by 28.08.2025  for
Hon'ble furnishing the
High copy of order of
Court Hon’ble  Delhi
of High Court. On
Delhi. 28.08.2025  the
matter was re
notified on
16.02.2026
purstant to the
order de.
18.08.2025 of
Hon’ble High
Court of Delhi.
15. | DLCTI2- Ct. Case Uls223 & 8 |Oneof [27.09.2024| NA NA Filing |[NA|[NA|NA| NA | NA | NA NA No No Depends upon | On 18.10.2025 in | Appropriate steps | Crl. Revision
000268-2024 | No.17/2024 175 of the of ATR. the order of|afternoon session, [are taken by|06/2025 is
BNSS, 2023 accused Hon’ble High | Since the matter is | giving  shortest | pending  before
Gyanendra persons is Court of | pending in in Crl. | possible dates for|Ld. Sessions
Singh v. Ajay sitting Delhi. Revision 06/2025 | expeditions Court.
Mahawar & MLA before  Sessions | disposal of the
Ors. Court and same is | case.
fixed for
06.11..2025 in
forenoon session.
16. | DLCTI12- Cr. CASE No. |419/420/467/ | 28 [ Former 18.11.2015 - - Argume | 77 | - [ - | Not - - - No No October, On  25.09.2025 | Apopriate  steps | Numbers of
000088-2025 | 08/2025 468/471/120- | (3 MP & (Actual) nts on record 2025. charge was | will be taken by |accused are
B/34 IPC r/w | abat | MLA charge cd framed  against| giving  shortest | involved in this
Case RBT on 3/4/5 ed& RBTon Accused possible dates for| matter.
11.03.2025 Gambling 02 | A-19 11.03.2025 Shehnawaz, Sunil | expeditions Proceedings U/S
Act, 30 P.O) | (Dharam Kumar, Hassan, | disposal of the [ 84 BNSS is
STATE vs Arms Act, Pal Varun Verma, | case. being initiated
Roshan Lal 66(D) IT Act, Yadav@ Shahrukh @ against two
Verma & and 4/7 DP Rukhshad Alam, accused persons.
ORS. Name & Yadav) Shakil ~ Ahmed,
FIR NO. Emblem Act. Mohd. Imtiaz,
912/2015 Sehbul & Md.
PS: P Jamal were
X

st Ave o

nue District Coyr

New Delhi




BHAJANPU charged u/s
RA 420/120B r/w Sec
34 of IPC; Section
3/4 of DPG Act
and SEC 66D of
IT Act. Accused
Yogeshwar Dayal
Sharma. Accused
Yogeshwar Dayal
Sharma was
charged u/s
419/420/120-B
r’'w 34 IPC Sec
3/4/5 of DPG Act
and Section 66D
of IT Act. Matter
was adjourned for
14.11.2025 as the
Ld, Sessions
Court had fixed in
Crl. Rev. — 39/25
of accused
Yogeshwar Dayal
Sharma for
17.11.2025.
17. | DLCTI2- Cr.C No. U/s 188 IPC 01 | Former 23.07.2025 - Clarific [ 05 | NA | 00 - - - - — On  08.10.2025 | Appropriate streps | FIR was lodged in
000210-2025 | 16/2025 MLA ation matter was|are taken by the year 2020 and
(Aam disposed off as|pgiving  shortest| chargesheet is
Fresh FIR Admi cognizanace was | possible dates for | duly signed in
Case Party) declined. expeditious 2022. However
Registered on disposal of the | dutto misconduct
23.07.2025 case. of the 10 the
chargesheet has
State Vs. been filed in the
Akhileshpati court in 2025
Tripathi which is beyound
FIR NO. the period of
535/2020 limitation. Notice
PS : Civil of the application
Lines has been issued to
the proposed
accused for the
arguments
regardiing
condonation of
delay.
18. | DLCTI12- Criminal 221/223 01 | Former |27.06.2025 - Putor | 07| - - - - - - August, 2026 (On  04.10.2025 | Short dates given
000178-2025 | (State case) (A)/132/285 MLA Conisid Bail bonds have [ and no
& CR CASES of BNS eration been  furnished. [ unnecessary .
14/2025 on point 10 is directed to | adjournments are
of supply the copy of | being given.
STATE VS, cogniza cargesheet as well | Further all efforts
ALKA nce as PDF copy on|are made to
LAMBA or before | dispose of case
15.10.2025.  On | expeditiously.
FIR NO. 15.10.2025 copy| - ——

Iutenar ! Jat



80/24, PS of the chargesheet

+» | PARLIAME has been supplied

NT STREET to the 1d. Counsel
of the accused and
contents of the

. pendrive has been

supplied to the
Counsil of
accused.  Matter
is adjourned for
29.10.2025 for
argumnets on
charge. On
29.10.2025 part
arguments. heard
on the aspecat of
charge on behalf
of the accused as
well as APP for
the State and
matter was re-
listed for
19.11.2025  for
arguments on
charge.

19. | DLCTI2- Criminal 186/353/323/ | 02 | Sitting 24.12.2024 | 27.09.2025 Matter August, 2026 |On  09.10.2025 | Short dates given
000397-2024 | (State casc) 341/506/34 MLA be fixed copy of | and no
& CR CASES IPC for chargesheet unnecessary
18/2024 complia supplied to | adjournments are
: nce/ accused  persons. | being given,
STATE VS, further Matter was | Further all efforts
HAJI YUNUS conside adjourned forjare made to

ration 17.10.2025  for|dispose of case

FIR NO. on point arguments on | expeditiously.

348/24, PS of charge and

DAYAL PUR cogniza furnishing of Bail

nee bonds of accused
persons. On
17.10.2025 Bail
bond of accused
Haji mohammad
Yunus and Mohd.
Shiraz was
furnished and
same was
accepted.
Contents of the
Pen drive was
provided to the Id.
Counsel for
accused  persons
as requested.
Matter was
adjurned for
28.10.2025  for
s arguments on
b charge. On
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28.10.2025 part
arguments  were
heard on behalf of
prasecution as
well as accused
persans and
matter was
relisted for
13.11,2025  for
Further
Arguments.
DLCTI2- Criminal 498A IPC Sitting 27.09.2025 Matter No December On  14.10.2025 | Short dates given | fresh
000281-2025 | (State case) MLA is fixed 2026 matter was fixed [ and no | chargesheet
& Cr. Cases for for consideration. | unnecessary received by way
No. 20/2025 conside Adjournment has | adjournments are | of assignment on
ration been sought to file | being given. | 27.09.2025,
STATE VS. the supplementary | Further all efforts
KUNWAR chargesheet and|are made to
RAGHURAJ matter is | dispose of case
PRATAP adjourned for | expeditiously.
SINGH 10.11.2025.
DLCTI2- Mise. 175 (3) of Sitting, 16.09.2025 Matter No- January On  13.10.2025 | Short dates given | fresh application
000274-2025 | Application BNSS is fixed 2026 matter is fixed for | and no | received by way
& Mise. Crl. | (Criminal) for calling of Status | unnecessary of assignment on
97/2025 further Report. 10 is | adjournments are | 12.09.2025.
proceed present ande | being given.
BHANVI ings submitted that | Further all efforts
KUMARI FSL Report still [are made to
SINGH VS. awaited and | dispose of case
STATE further date fixed | expeditiously.
for 18.11.2025.
FIR NO.
13/2023 PS -
EOW
DLCTI12- Criminal 186/353/342/ 01 Siting | Initial date Framin - June2026. |[On  04.10.2025 | Short dates given | fresh complaint
000279-2025 | (State case) 341IPC MLA and of gof part  arguments | and no| case has beend
& Cr Case Olformer | Institution charge heard on the point | unnecessary received by way
No. 29472020 MLA - of charge on behif | adjournments are | of transfer on
10.01.2020 of counsel for| being given. | 25.09.2025.
STATE VS. and Date accused persons | Further all efforts
SHOAIB of and Ld. APP for|are made to
IQBAL Institution the State and|dispose of case
in the matter is | expec j

ACMM.04
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FIR NO. present adjourned for
. 18/17 court arguments on
PS —DARYA 25.09.2025 charge for
GANJ 18.10,2025. on
» 18.10.2025  part
arguments heard
on the point of
charge on behlf of
counsel for
accused  persons
and Ld. APP for
the State and
matter is
adjourned for
arguments on
charge for
06.11.2025.
23 |DLCTI2- Ct Case No. 223 r/w Sec Complain | 30-10- - Pre- June2026 |On  30.10.2025 | Short dates given | Fresh complaint
000326-2025 | 42/2025 210 of antis 2025 summo fresh case was|and no|case has een
Bhartiya Sitting ning received by way | unnecessary received by way
RAJEEV Nagrik MP. evidenc of  assignment. | adjournments are | of assignment on
KUMAR RAI Suraksha e Submissions being given, | 30.10.2025.
VS. Sanhita, heard by | Further all efforts
YOGENDRA 2023. complainant and {are made to
YADAV at request matter | dispose of case
is adjourned for | expeditiously.
20.11.2025  for
pre-summoning
evidence.
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